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Monday, March 28, 1960/Chaitra 8,
1882 (Saka).

The Lok Sabha met at Eleven of the
Clock.

(Mr. Derury-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
American Maize Seed for Punjab

*1120. Shri Ram Krishan Gupta:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total quantity of American
maize given to Punjab Government
for seed purposes during the years
1856 to 1959,

(b) the rate and conditions for dis-
tribution among cultivators;

(¢) whether it is a fact that most of
these conditions were not fulfilled; and

(d) if so, the action tlken in this
Tegard?

The Deputy Hhhur of Agriculture
(Shrl M. V. Krishnappa): (a) and (b)
A statement is placed on the Table of
the Sabha.

STATEMENT

{(a) The following quantities of
American Maize received under T.C.M.
Programme were given to  Punjab
Government for seed purposes:—

September, 1956 Doi i) —
nda- r 35,
weed, j

tion
June, 1957 Double cross seed 39,080 Ibs.
July,r957 . Do. 33,688 lbs.
Foundation sced 7,117 Ibs,
July, 1958 Do. B46 lbs.

Total . 1,19,506 lbs.
447 (Ai) L8—1
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(b) Double cross seed received dur-
ing September, 1856, and June, 1957
was supplied to the Extension Staff
according to their indents under the
expert advice of American Technicians
free of cost, for laying demonstrations
on the flelds of cultivators to make
these hybrids popular amopg the
farmers in the Punjab.

The foundation seed was used for
ment Farms was sold @ -[10- per
Ib. Since there was further demand
for hybrid seed from Extension Staff
for sale, the double-cross seed re-
ceived in July, 1857, was made avail-
able to the cultivators at the same
rate at which locally produced seed
was sold. But later on it was observ-
ed that this seed had lost its germin-
ation in transhipment from U.S.A. and
therefore it was withdrawn from sale.

The foundation seed was used for
production of double cross secd at
Government Farms.

(¢) No, Sir.
(d) Does not arise.

Shri Ram Krishan Guopta: From
the statement 1 find that the seed was
to be supplied free of cost for laying
demonstrations. May I know  the
number of cultivators to whom this
seed was supplied?

Shri M. V. Krishnappa: Thousands
of them have been supplied with the
seed. 1f the hon. Member wants the
details, ] am prepared to supply him
later on.

Shri Ram Krishan Gupta: From the
statement I also find that the seed
was again sold st the same rate at
which locally produced sced was sold.
May [ know whether it is a fact that
most of the seed which was purchased



#2890 Oral Answers

from local customers was purchased
at a rate of Rs. 40 per maund by the
Punjab Government and was sold to
cultivators at a rate of Rs. 60 per
maund, that is at a profit of Rs. 20
per maund?

Shri M, V. Krishnappa: It was sold
to the cultivators at only ten annas
per b,

Shri Rajendra Singh: In the state-
ment it is said, “later on it was obser-
ved that this sced had lost its ger-
mination in transhipment from USA.,
and therefore it was withdrawn from
sale”., 1 would like to know how
much of the sced was given to the
farmers which had lost its quality
of germination and, at the same time,
when  if was discovered that the
power of germination had been lost,
was the price which had been taken
from the farmers returned to them.
Secondly, 1 want to know.....

Mr, Speaker: No, no, only one. Has
the hon. Minister followed the quos-
tion?

Shri M. V. Krishnappa: 1 could not
follow it and would request the hon.
Member to repeat the gquestion.

Mr. Speaker: The hon. Member
will kindly repeat his first question.

Shri Rajendra Singh: The question
is this. It is seen from the statement
that the seeds which came from U.S.A.
lost their vitality of germination. 1
want to know with reference to those
seeds which were supplied to  the
farmers and which had lost the power
of germination, whether the price
taken from the farmers was restored
to them or not.

Shri M. V. Erishnappa: The first
seed we got from USA. and then
the local producers themselves pro-
duced them. In 1957-58 it was pro-
duced by five people in Punjab, and
in 1058-89 in was produced in the
farms of three people. And that seed
was purchased and sold to the far-
mers.

Mr. Speaker: All that he wants to
hnow iz. when seeds of a particu'ar
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variety which could not germinate had
been  sold to the  farmers—‘sold’
means that the price was recovered—
after it was discovered that they could
not germinate or be useful, was the
price that was taken from the farmers
returned to them.

Shri M. V. Krishnappa: In this case
it never happened like that. If it has
happencd in particular cases and
they are brought to our notice, cer-
tainly we shall look into them.

Shri Rajendra Singh: It is there in
the statement.

Mr. Speaker: One word, Hon.
Members, during the Question Hour,
will kindly be in the seats allotted
to them. Except some of them, 1
recognise hon. Members as soon  as
they rise in their scats and I know
who  that particu'ar Member is.
Therefore, except in exceptional cascs,
when they will intimate to me and 1
will allow them to sit in the front
bench, if they are not able to do so—
they will kindly be in the seats ulot
ted to them.

Shri 5. M. Banerjee: May I know
whether the attention of the hon. Min-
ister has been drawn to the news item
in a Punjab Urdu paper that a huge
quantity of seeds was allotted to only
one gentleman, General Mohan Singh,
that he sold it at the rate of Rs. 40
to the Punjab Government, and that
it was actually sold to the cultivator
at the rate of Rs. 607 [s it a fact that
the seeds were allotted to one gentle-
man, General Mohan Singh, and that
it was sold at Rs. 60 to the cultivator?

Shri M. V. Krishnappa: That mat-
ter was not brought to our notice, It
is the Punjab Government which is
mainly responsible. But whenever
there is such a case, since there is a
great demand for this hybrid maize
for seed purposes, naturally something
might have happened in that way.
It the hon. Member brings it to our
notice, we will write to the Punjab
Government to take action.

Shri Tyagl: May I know as to what
generally was the result of the seed”
Did it take well to the soil and, if
0, did Government take pretty good
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care to see that the seed produced in
Indin was controlled und kept pure
from any adultersUon of any other
seed?

Shri M. V. Krishuappa: The secd
has given, in & majority of cases, ex-
ceedingly very gooa results. And in
such cases every cw2 has been taken
to see that the seea will not deterior-
ate in our soil,

Shri M. R, Krishna: May [ know
whether the Unitea States of America
have specified any particular areas for
distribution of the wseeds got from
that country, or whether option was
given to the Government of India?

Shri M. V. Krishaxppa: It is both,
that is, there are some experis work-
ing from U.S.A., and in coliaboration
with our experts we salect some places
For example, Hyderabad is also one.
Punjab is another, and the Tarai farm
in UP. is another place.

Shri Braj Raj Singh: The statement
says: “But later on i% wus observed
that this seed had los\ its germin-
ation." When did it come to the notice
of the Government that it had lost
its power of germination and how
much of the seed whicu had lost its
power of germination was distributed
to the peasants?

Shri M. V. Krishnappe ‘ifie seed in
the beginning will be all right. But
after some time it loses its germin-
ation and it has to be reproduced here
and replaced. And whenever it s
brought to our notice it will be re-
placed.

Shri Tangamani: May know how
much of the 1,180,000 Ibs. s seeds were
distributed tq the peasants, and what
was the agency, particvlarly  after
18577 There is a refernace to  the
agency in 10588-57. What was the
agency after 19877

Bhri M. V., Krishnappa. Tt is done
through the agency of the Punjab
Government.

Shri Braj Raj Siagh -ir, there is a
contradiction betweey the answer
given by the Ministar and what is
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contained in the statement. The state-
meny says that the seed had lost its
germination in transhipment from
USA —so that, it had alrcady lost
its power of germination when it was
being transhipped from U.SA. Sa
I want to know how much of the
seed which had lost its power of ger-
mination was distributed to the peas-
ants.

Shri M. V. Krishnappa: If there is
any contradiction, I will be the first
man to correct it afterwards. But
this much is certain: it might be that
out of 10 lbs. of the seed that we
give to a particular cultivater, a por-
tion of it will not germinate and 70
per cent. will germinate, When I am
asked how much of it was......

Mr. Bpeaker: He only refers to the
statement where it is stated thal in
the transhipment it had lost its power
of witality.

Shri M. V. Krishnappa: Not all the

sced, only a portion.

Mr. Speaker: That is how it has to
be understood.

Shri Sugandhl: May I know whe-
ther the sced was first tested before
issue for sowing?

Shri M, V. Erishnappa: Yes, they
are generally tested. But every in-
dividual sced cannot be tested.

Shri Sugandhi: And later on they
did not germinate?

Shri M. V. Krishnappa: Out of every
consignment that we get a sample is
laken. Sometimes, cven every bag
is tested. But they cannot test every
seed. Once it is tested we cannot
distribute it again

Shri Ram Krishan Gupta: The hon.
Minister has just now stated that
American maize seed was supplied to
the cultivators. May I know  the
maximum quantity of seed supplied
to one cullivator?

Shri M. V. Krishnappa: | do not
have the details with me. [ have to
get them from the Punjab Govern-
ment.
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Shri Hem Barua: May I know whe-
ther a detailed report about NEFA
has been compiled and, if so, whe-
ther this team has visited the head-
quarters station of NEFA in Shillong
or areas of NEFA?

Shri M. V. Krishnappa: NEFA has
also been included in the terms of
reference. They have given a  de-
tailed report about the stops lo be
taken in NEFA to make it self-suffi-
cient in food.

Shri Basumatarli: The hon. Minis-
ter has stated that the team have
visited some areas in NEFA. May 1
know the areas and Districts which
have been visited, as there are w0
many districts there?
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-Shrlu.".l.rhlmlpp.:ldo not
have the details with me, but I know
that they have visited the NEFA area.
If the hon. Member is interested, I am
prepared to give the details.

st W oA fagAr are A
5T A A wrErad faan qr f§ oww
war wr feard oW W@t @w S
qiffariz & qFaTi ®1 A, T AR
Fazea g, I qifawe &H w0
wyer fam A & s STEAT
g fF 7z atwr ®a famr am@am
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=Y ®lo Fo WM : WAT IAFT
T e gra wrzad OC wEr T
Foowmit oF W owR oFET &)
FAFI W FHITA TITEET  EI
IqF a7 q19F fgg & @T A
AT (o d]

Shri D, C. Sharma: From the state-
ment I find that only one report re-
Jating to Ratnagiri has been placed
in the Parliament Library. May I
know how miny other reports are
ready when will they be placed in
ithe Library? Moreover, when will
the work be completed, covering the
whole of this countoy?

Shri M. V. Krishnappa: The com-
mittee has completed the work assign-
ed to it. Two reports have alread:
been placed on the Table of the
House. There are a few more re-
poris, which are being finalised. As
soon as they are ready, they will also
be placed on the Table of the House.

Bird and Co.

( Shri -é’-idn Charan Shukla:
*1122, { Shri Arjun Singh
[ Bhadauria:

Will the Minister of Rallways be
pleased to refer to the reply given 1
Starred Question No. 301 on the 25th
November, 1950 and state:

(a) whether the complaint received
against Bird and Company, Parcel]:
Handling Contractors at

CHAITRA 8, 1882 (SAKA)
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about their violation of the award of
the First Industrial Tribunal of
West Bengal has since been examined;
and

(b) if sn, with what result?

The Deput, Minister of Railways
(Shri Shahnawas EKhan): (a) and (b).
The wvalidity uf the contention of M/s.
Bird & Co. (P) Ltd, that the award
of the First Industrial Tribunal of
West Bengal was not directly appli-
cable to then: as they were not a
party, has beon conflrmed by legal
opinion that has been obtained. Whe-
ther they haa a liability in this con-
nection, indirectly, arising from the
terms ard conditions on which they
undertook the wark and what further
action, if any, should be taken, are
under examination.

Shri Vidya Charan Shukla: Which
was the legal opinion that was taken?
May I know whether the Labour Min-
istry was alse consulted in this re-
gard?

Shri Shahnawwz Khan: Yes, Sir.
Labour Minist1y and the Ministry of
Law, both of them were consulled.

Shri Rajendr. Singh: If it is a fact
that M/s. Bird & Co. are not imple-
menting the awdrd of the First Tri-
bunal, is it nol within your rights to
terminate that cuntract and give it to
somebody who would be willing v
abide by those tewmns laid down by the
First Tribunal?

Shri Shahmawws Khan: That con-
tract ended a loug time ago. It was a
purely tempors’y arrangement with
M/s. Bird & Cu for a few months. It
came to an end on the Ist August,
1959,

Shri Tangamaad: Is it not a fact
that M/s. Bird % Co. under this con-
tract were payiig their labourers only
Rs. 1'85 per dwy whereas for similar
work the First Tribunal had recom-
mended a muvh higher rafe of daily
wage?

Shri Shahnawas Khan: That was

the point of dispute. We referred the
matter to the Ministry of Labour and
the Ministry of Law and they
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held that since Mis. Bird & Co.
were not a party to the first dispute
in which the award was given, this
cou!d not be forced on them.

Shri Aurobindo Ghosal: May I
know whether the nature of this work
is permanent and, if so, whether the
railways have got any proposal to
take up this work departmentally?

Shri Shahnawas EKhan: For the time
being we have no such intention.

Shri Vidya Charan Shokla: May 1
know the circumstances under which
M/s. Bird & Co, were given this tem-
porary assignment of handling par-
cels at Howrah goods shed?

Shri Shahnawaz Khan: There were
rather extraordinary  circumstances.
The contract of the previous con-
tractor, Shri S. C. Kundu, expired on
30th April, 1959. We asked him to
continue the work for a few months
more, but he refused. Then we had
to ask M/s. Bird & Co, who were
given the goods handling contract
from the 1lst of May, whether they
could take over this work for a few
months until the tenders were finalis-
ed. They agreed to that purely on a
temporary basis.

Shri Nagi Reddy: Since the Govern-
ment knew that the contract was go-
ing 1o expire on a particular date, why
did they not take into consideration
that date and try to fix up a contract
before the expiry of the then existing
contract so that this anomaly could
not have arisen?

Shrl Shahnawas Khan: We took
action well in time. The contract was
to expire on 30th April. We called for
tenders in February. Five tenders
were received. We found that  those
tenders were not satisfactory, because
the prices quoted werce very high.
So, we wanted to call for tenders
again which we did, and that led to
this delay of a few months.

Shri S. M. Banerjee: I want to know
whither ut the time of snlerlng into
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coniracts Government give any idea to
the contractors about the payment to
be made to the workers and, if so,
whether it was made clear in this
particular case?

Shri Shahnawas EKhan: The only
clause in the agreement on this sub-
ject is that the contractor should pay
2 fair wage, as decided by the Slate
Government. In case there is any
dispute about fair wage, it is up to the
representatives of labour and labour
themselves to iake it up with the
Labour Department of the State
concerned. Railways always co-
operate with them.

Shri Vidya Charan Shukla: May I
know whether before appointing M/s.
Bird & Co. as a temporary coniractor
for this work other contractors or
companies were consulted and, if so,
whose rates were found to be  the
lowest and most favourable?

Shri Shahmawa: Khan: In the first
Instance, the arrangement was only
for one month. Since M/s. Bird &
Co, have already been given a con-
tract for goods handling work, we
thought it would be beiter if this was
also given to the same contractor.

Shri Vidya Charan Shukla: May I
know by how many months was it
extended after the expiry of the ori-
ginal one month?

Shri Shahnawaz Khan: Just by two
months.

Mr. Speaker: Next question.

Shri §. M. Banerjee: [ request that
Starred Question No. 1120 may also
be taken up along with 1123 as it also
relales to the same subject.

Mr, Speaker: Is the hon. Minister
willing to answer both?

The Minister of Transport and Com-
muanications (Dr. P. Subbarayan):
Yes, they can be answered together.

Mr, Speaker; Very well.
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Speclal Police Establishment in
P &T

+
[Bhri S, C. Samanta:
*1123. ¢ Shri Subodh Hansda:
ismn.c Majhi:

Will the Minister of Transpori and
Communications be pleased to refer
o the reply given to Starred Ques-
tion No. 502 on the 17th August, 1959
and state:

{a) whether the Special Police
Establishment under the control o1
Director General, Posts and  Tele-
graphs, has been appointed:

(b) if so, what are their findings on
the problem of copper wire Lhefts;
and

(¢) what suggestions have been ac-
cepted as remedial measures?

The Minister of Transport and Com-
munications (Dr. P. Subbaranyan):
(a) An officer of the rank of DI1G.
was placed on special duty for 3
months.

(b) and (c), The report attributes
these thefts to anti-social elements
operating in the area and has made
recommendations for preventive and
punitive action in collaboration with
the State Governments concerned.
The report is under consideration bv
the Deputy Director-General of Posts

and Telegraphs.

Theft of Telegraph Wire

*1129. Shri 8. M. Banerjee: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that one
and a half maunds of telegraph wire
was recovered from a gang in
Farukhabad District, Uttar Pradesh,
recently;

(b) if so, whether the matter was
reported by the Telegraph authorities
to the police; and

(c]) the further steps taken?

'l'llo m of Transport and Com-

lons (Dr. P. Subbarayan): (a)

Yes.
b} Yes,
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(c) Two members of a gang, re-
ported to be responsible for the theft,
have been arrested, and one more has
surrendered  himself to the Police.
The Police authorities are investigal-
ing the case.

Sbri Subodh Hansda: The hon. Min-
ister just now said that one officer
has been appointed to study the causes
for three months only. May I know
whether this officer will investigaie
the cases of theft that have been com-
mitted during the year 1959-607

Dr. P. Subbarayan: We thought that
three months will be a  sufficient
period to find out the causes of this
thefl. Fesides, we are also taking
action to prevent these thefts by
underground cabling and alsp by us-
ing copper weld wirc instead of
copper wire. Copper wire is the
reason for the theft.

Shri 5. M. Banerjee: With refercnce
to the reply to Question No. 1120
given by the hon Minister I want to
know whether a report was lodged
with the Police and, if so, whether any
person has been apprehended so far.

Dr. P. Subbarayan: Two persons
were arrested originally. Another
one has surrendered. The other one
is still not found.

Shri S. M. Banerjee: May I know
whether the man who has surrendered
himself was interrogated and whether
he has given out any clue as to how
this theft is going on?

Dr. P. Subbarayan: | have not got
the facts of this case. 1 only know
that he hgs surrendercd himself.

Shri Sinhasan Singh: As the tele-
graph lines go alongside the railway
line—they go together—may I know
whether it is the responsibility of the
Railways to protect these lincs?

Dr. P. Sobbarayan: No, Bir. Soame
of these lines do not go along the
railway lines. Therefore the Posts
and Telegraphs Department is  res-
ponsible for keeping them in proper
order,
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Bhri C. B. Pattabhl Raman: In view

this being a crime against society,
any deterrent punishment or any
endment of the law being thought
so far as the theft of copper wire
concerned?

Dr. P, Subbarayan: The hon. Mem-
ber is as much a lawyer as myself. 1
am sure he will understand thai no
such action is necessary at the present
time,

Shri Kalika Singh: May I  know
whether the jurisdiction of the Special
Police Establishment under the con-
trol of the Director-General, Posts
and Telegraphs, and that under the
control of the Ministry of Home
Affairs with regard to investigation
and proseculion will be concurrent?
If so, will not difficultics arise?

Dr, P, Subbarayan: No, Sir. They
will certainly be concurreni. The
Home Ministry will be kept informed
of whatever action we take on this.

E’ﬂg FR
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Dr. P. Subbarayan: I am afraid, 1
am wholly ignorant of what the hon.
Member has said.

Mr, Speaker: He must have another
assistant,

Dr. P. Subbarayan: There does not
seem to be anybody to assist me. If
you come to my assistance 1 will be
obliged.

Shri Tyagl: In finding out the theft?

Mr. Speaker: I must have a trans-
lator here. Any of the hon. Ministers
will transiate.

The Deputy Minkster of Civil
Aviation (Shri Mohiuddlm): Will the
hon, Member kindly repeat the ques-
tion?

Seth Achal Bingh: We have been in-
formed that theft of wire worth
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thousands of rupees is going on. What
kind of arrangement is being made
to detect these thefts by adopting
suitable methods so that the stolen
wire may not be used again?

Dr. P. Subbarayan: That is the re-
ason why we have got the DIG Police
to assist us. The theft now is large
specially in the Bengal and  Bihar
arcas and in some parts of Uttar
Pradesh. We are trying to keep track
of the people who are responsible for
this theft.

Shri M. R. Krishna: May I know
whether the Department has found
out that the regular purchasers of
this wire are the suppliers of the De-
partment?

Dr. P. Subbarayan: Az far as | am
aware they are not the suppliers of
the Dcpartment. There have been
preople who have been detected and
who certainly are in possession of
stolen goods.

Shri M. R. Krishna: I am asking
abour the purchasers, whether they
are the suppliers.

Dr, P. Subbarayan: The purchasers,
as far as 1 am aware, are not the
departmental suppliers.

West Bengal River Sclence Institute,
Haringhata

*1126. Shri Aurobindo Ghosal: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any grant has been
made by the Central Government 1o
the West Bengal River Science In-
stitute of Haringhata, West Bengal:
and

(b) if so. the amount given so far?

The Depuly Minister of Irrigation
and Power (Shri Hathl): (a) Yes, Sir.

(b) Rs. 504,233,

Bhri Aarcbinde Ghosal: Hag the

Government any proposal to raise
the standard of the Institute?

Shri Hathl: The West Bengal Gov-
ernment is trying to see that various
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problems are being handled by this
Institute,

Shri Aurobindo Ghosal: May I
know if any amrrangement for train-
ing has been made there?

Bhri Hathi: No. This is only a re-
search institute.

Shrl Hem Barua: May I know
whether the West Bengal Govern-
ment has submitted a scheme of
work to be undertaken in this Insti-
tute? If so what is it?

Shri Hathi: Yes Sir. The Institute
has various problems which they
want to handle, These prot relate
to designs of channels, engineering
properties of soil, sedimentation
studies in slreams and  reservoirs,
sub-soil flow, development of econo-
mic alternatives to stone for river
protection works and instrumentation
ele.

Shri Hem Barua: How is the re-
search undertaken in this Institute
co-ordinated with the work generally
undertaken by the River Commis-
sion?

Shri Hathi: The pro¢edure adopted
for such work is like this, There are
about 12 such research institutes.
Various problems that arise in the
country are allotted to these insti-
tutes according to the nature of the
problem, the technical staff and other
facilities that they have. These are
the problem which have been given
to this station.
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This is not a training centre. This
is a research Institute.
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Reserved Vacancies for 8.C. and B.T.
on Railways

+
(Shri Subodh Hamsda:
*1132. { Shri R. C. Majhi:
Shri 5. C. Samanta:

Will the Minister of Rallways be
Dleased to state:

(a) whether Government are aware
of the fact that a large number of
non-Scheduled Tribe and non-Sche-
duled Caste candidaics have been ap-
pointed for the last few years in the
reserved  vacancies for Scheduled
Castes and Scheduled Tribes in va-
rious Railway Workshops in South
Eastern and Eastern Railways;

(b) it s0, what steps Government
arc taking 1o stop such mal-entry
into Railway services; and

(¢) how many cases have been de-
tected up till now and what sort of
punish.nent has  been awarded to
them?”

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No
such case has occurred on the South
Easiern Railway, However 14 cases
have so far becn detected on the
Eastern Railway.

(by Under the extant orders the
candidutes belonging  lo Scheduled
Castes/Tribes are appointed provi-
sionally on the basis of whatever
prima facie evidence they are able to
produce at the time of recruitment
and their claims gre then verified
through the District Magistrates of
the places where they or their fami-
lies ordinarily reside,

fc) 14 cases have @0 far been
detected oul of which services of 12
men have already been terminated
and 2 cases arc now under examina-
tion,

Shri Subedh Hamsda: The hon:
Minister has just now stated that 14
cases have been detected from the
Eastern Rallway. May 1 know whe-
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ther Government have investigated
as to who is responsible for the in-
take of those employees?

Shrl Shabmawa:z Khan: There is the
normal agency for recruitment of
Scheduled Castes and  Scheduled
Tribes. That agency is well-known
to the hon, Member. If some candi-
.dates come and produce false evi-
dence and when they are discovered
later on, we do terminate their ser-
vices immediately. But we did relax
to a certmin extent our arrangements
for checking up in order to avoid
any hardship that might occur to the
Scheduled Castes and Scheduled
Tribes candidates. If any cases of
misdeclaration occur we deal with
them immediately.

Shri Subodh Hansda: May I know
whether Government would appoint
a screening committee to screen the
appointments of the Scheduled Castes
who have been appointed during the
last ten years?

Shrl Shahnawasz Ehan: No, Sir,
Government do not propose to do
this.

Shri Basumatari: May 1 know whe-
ther such cases occurred on the North-
East Frontier Railway in Assam?

Shri Shahnawas Khan: No, Sir. Out
of the 700 candidates recruited on
the Eastern Railway, 14 people made
talse declarations, It is rather a
temptation to young men who are
out of employment to declare them-
selves as Scheduled Caste and hope
to get through. This is not only con-
fined to the railway candidates, It
happens In other places also.
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Shri S. M. Banerjee: The Rehabili-
tation Ministry is retrenching some
people and some of them belong to
the Scheduled Castes and Scheduled
Tribes. May 1 know whether the
Railway Ministry would like to ab-
sorb those people belonging to the
Scheduled Castes and Scheduled
Tribes against some vacancies?

Bhrl Bhahnawas Khan: It depends
on the merits of each case,
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Mr. Speaker: In case Scheduled
Caste and Scheduled Tribe candidates
do not come in sufficient numbers
what is the difficulty in absorbing
others? This is an old question. The
hon. Minister may answer if he wants.

Shri Shahnawa: EKhan: The posi-
tion is very well known to this
House, it has been discussed on seve-
ral occasions, The vacancies are re-
served, and if the vacancies cannot
be filled up during one year, they
are carried forward to the next year.

Shril Bibhutl Mishra: Wha! happens
to the concerned work?

Bhri M. R Krishna: Nothing hap-
pens.

Shri B. K Galkwad: May I know
the number of persons whn mad-
these false declarations s=d ~ot en.
trance into Government servire, and
the caste to which they belong?

Mr. Speaker: Four'een, he said.
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8hri B. K. Galkwad: To what caste
do they belong?

Mr, Speaker: Has he got the in-
formation?

Shri Shahnawaz Khan: I have not
got the gotra and all that

Shri B. K. Galkwad: Do they be-
long to the higher castes or middle
castes? To what castes do they be-
long?

Mr. Speaker: The hon. Member
does not recognise any higher caste.
Why does he want?

Shri Bibhotl Mishra: In case of
non-availability of Scheduled Castes
and Scheduled Tribes candidates,
do Government think it proper to
fill the vacancies by other people?

Shri Shahnawa: Khan: Generally
we have found no difficulty in non-
technical categories. There has been
some shorifall in the technical cate-
gorics. We fill up those wvacancies
by non-Scheduled Castes until such
time as Scheduled Caste candidates
are available or they can be trained.

Shri M. R, Krishma: Just now the
hon. Deputy Minister said that the
railways find difficulty in getting
Scheduled Caste candidatés in num-
ber to flll up the technical vacancies.
‘What attempts are made by the Rail-
way Ministry to recruit these people
and then give training to them while
they are in service to fill up the
vacancies?

Shri Shahnawasz Khan: [ have just
said that we have already taken
some steps and so have the State
Governments. They have got their
own polytechnics ete., where they can
give them technical training.

Shri Subodh Hansda: The Minister
said that T00 people had been ap-
pointed. Mav 1 know whether all
these people have bren screened; if
s0, what is the screening agency?

Shri Bhahnawaz Khan: For rec-
cuiting Scheduled Caste candidates,
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we accept certificates from  the
schools and colleges the matriculation
ceriificates. If the certificale says
the person belongs to the Scheduled
Castes, we accept him as such. We
also accept certificates from MLAs,
MPs, Gazcited Officers and SDOs.
This is how we recruit these people.

Shri Hem Barma: May | submit,
the school-leaving certificate or the
university certificate does not  bear
any caste and therefore when the
hon. Minister says that it is done on
the basis of this certificate, I think
it is not a very correct statement to
make?

Natlonal Highway No. 7
*1134. Shri Raghunath Singh: Wil
Transport

the Minister and Oem-
boatl be pleased to state:
(a) how many miles of National

Highway No. 7 from Varanasi to
Cape Comorin are still not black top-
ped and motorable; and

(b) the steps being taken to ex-
pedile the matter?

The Minister of Transport and
Communications (Br. P. Subbars-
yan): (a) Out of a total of 1303
miles, only 185 miles are not yet
black topped. All these miles are
however motorable, but g few bridges
have yet to be completed.

(b) A statement iy laid on the

Table of the House.
STaTEMENT

1 Madhya Pradesh {80 miles)
The entire road is blacktopped ex-
cept for about 80 miles between
Rewa and  Jubalpore which  have
Water Bound Macadam surface. The
road is motorable. It is proposed to
blacktop the Water Bound Macadam
surface during the Third Five Year
Plan,
2 Bombay (85 miles)
The portion from Hinganghat to
Bombay-Andhra Pradesh border is a
newly constructed Water Bound
Macadam road and requires s few
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cross dramnage works and three
bridges. These works are in differ-
ent stages of progress.

3. Andhra Prudesh .. (70 miles)

The portion between Mahboobnagar
and Rangapur (about 40 miles) has
Water Bound Macadam surface. There
are several unbridged minor crossings,
cstimateg for which are under exami-
nation,

Belween Rangupur and Kurnool a
new link (length 29 miles) and 2
mijor bridges across Krishna and
Tungobhadra are under construction.
An estimate amounting to Rs. 4,90,300
for a bridge over Hindri has recently
been sanctioned.

Shri Raghunath Singh: May 1
know if in this Nauunal Highway
No, 7 which runs from my constitu-
ency of Varanasi ts Cape Comorin
there are 255 miles of road which
are not s1ill blacktopped? May 1 know
how long it will take to blacktop it?

Dr. P. Subbarayan: 1T hope in the
course of two years It will all be
blacktopped. f

Shri Raghunath Singh It appears
from the statement that two bridges
on the Tup'gnbhadrl and Krishnd
rivers are under cofish jction. How
long will they take?

Dr, P. Subha'fln: I 1s impossible
to say how muth time 1t will take,
but I am sure it will be finished as
expeditiously as is humanly possible.

Shri Heda: May 1 anow whether
it is a fact that certmn portions of
just eleven or 14 miles have been
left untouched, with the result that,
in spite of the rest o1 the road being
good, the National Highway becomes
unmotorable?

Dr. P. Subbarayan.
this question examined.

Shri Tangamani: On this important
National Highway, may I know whe-
ther any diversior, is planned in
madras State in Madura District and
if there is delay, what is the reason?

I will have
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Dr. P. Subbarayan: Diversions are
made whenever we find the road
goes through a very populous part
of the city and of course, all sug-
gestions made by the State Govern-
ments are given earnest considera-
tion.

Shri Tangamani: I would like to
know whether a diversion has been
suggested by the Madras Govern-
ment near Madura city, and the time
by which that diversion work will
be completed.

Dr. P, Subbarayan: I know the
Madras Government have suggested
this, and we are trying to see how
quickly we can have this diversion
accomplished,

Shri C. R. Pattabhi Raman: There
ere a number of bridges and culverts
which are pending execution on this
National Highway and are being de-
layed. Are the Ministry giving in-
structions regarding the expedifion
of these?

Dr. P. Subbarayan: There are 20,000
miles of roads under us as National
Highways, and we have got to esta-
blish priorities. Very likely the bridge
the hon. Member is thinking of is
not in our prioritics.

Dust-storm in Delhi

*1137. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
catlions be pleased to state:

(a) whether it is a fact that a 98
miles per hour dust-storm hit the
capital on the Tth March 1960 and
paralysed the transport and com-
munications; and

(b) if so, the estimated loss?

The Deputy Minister of Civlt
Aviation (8hri Mohinddin): (a) Yes,
but the transport and communications
were cnly partially affected,

(b) Rs. 6000 on account of the
break-down of the telegraph lines on
the Delhi-Ambala and Delhi-Bareilly
routes and some damage 1o civil air-
craft and buildings at the Safdarjung
airport. il
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Shri D. C. Sharma: What was the
kind of damage to the ecivil airport
at Safdarjung?

Shri Mohiuddin: One of the air-
crafts moved away from its moorings
and slight damage was caused on ac-
count of some hindrance.

Shri Feroze Gandhi: There is no
dust storm here, but the papers are
all blowing up.

Shri D, C. Sharma: May 1 know
if the dust storm was of such in-
tensity that even our airport could
not provide sufficient protection
against it?

Shri Mohiuddin: It was of sufficient
intensity, and aeroplanes were divert-
ed. As a matter of fact, the Meteo-
rological Department had forecast the
impending dust storm in the morn-
ing, that is to say at about 10 'o
‘Clock again at 2 "o Clock and again
at 3 'o Clock, and the aeroplanes were
diverted.

Mr. Speaker: What can be done
if there is a dust storm? I proceed
to the next gquestion.

1f he wants to put one more gques-
tion, 1 have no objection. :

Shri D, C. Sharma: May I know
if any precautions will be taken in
future so that our air services are
not dislocated like this?

Shrl Mohiuddin: The only precau-
tion that we can take is to warn the
aerodromes as well as . the pilots
about the impending storm.

Shri Kallka Singh: May I know
whether the Meteorological Depart-
ment which is under the same Minis-
try, could not forecast this earlier
than 10 am. on that day?

Shrl Mohluddin: No, Sir. The indi-

cations about the coming of the
storm were observed only in  the
morning. It could not have been

forecast earlier.

— ——
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The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): (a)
and (b). The profit that would ac-
crue to factories duec to 50 per cent
rebate in basic excise duty on in-
creased production of sugar this year
as ccmpared with the average pro-
duction of last two years has been
made ,shareable between growers
and millowners in accordance with
the Price Linking Formula which
has been suitably amended for the
purpose.

(c) A copy of the Order was laid
on the Table of the Sabha on 18th
March 1960.

Shri 8. M. Banerjee: In reply to
a previous queslion in this House, the
hon. Deputy Minister, Shri A. M.
Thomas had stated that some of the
sugar factories were paying a higher
rate, that is, higher than Rs. 1-10-0
I want to know which are those
sugar factories. Are they in UP or
in Bihar?

Shri M. V. Krishnappa: They are
in UP; as for the names nf the sugar
factories, 1 have not got them be-
fore me just now Some of the fac-
tories in UP have paid one or two
annasg more to attract more cane.
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Shri 8 M. Banerjee: May 1 know
whether those mills which were pay-
ing extrs have becn permitted to deo
so by G wernmeut, and if so, whe-
ther Governmeny have any proposal
to incr ase the sugarcane price in
the case of the other faclories?

5h.” M. V., Rrishnappa: No; no
permission is required to pay a high-
er price to the cultivators. If a fac-
tory finds that it ge.s more profit by
attracting mote cane and crushing
more  cane &ud  producing more
sugar, by pay.ng one or iwo annas
extra, they me st liberty to do so
and we woule welcome it.

Shri K. N, Puadey: In view of the
fact thalt the werkers also have con-
tributed muct m having this excess
production, will Government think
it proper to he the workers' share
also?

Shri M. V Krishnappa: This for-
mula applies only to cane-growers
and the factocies. If the workers also
have a shase, then there are other
ways open w Lhem, There is a com-
mittee going into this question.

Shri Bishwanath Roy: May [ know
when the growers would begin to get
this extra grice which has been pro-
posed by Government?

Shri M V. Krishnappa: They will
get a share of the excess profit earn-
ed by these faclories by producing
more suga., that is, over and above
the average of two years by sharing
according t. the formula called the
Price Linking Formula.

Shri Yaday Narain Jadhav: May I
know whether the sugar {actories
which are paymg more price have
got a better recovery of sugar than
the other suga: lactories?

Shri M. V, hrishnappa: Certainly,
1f they start early in November, they
g=t a little les. recovery. If they
start a little lates, then the recovery
is more.
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Shri Braj Raj Singh: May [ know
whether Government have estimated
how much the peasants will be get-
ting per maund of sugarcane accord-
ing to this Price Linking Formula?
Will it be Rs. 2 or Rs. 1-14-07

Shri M, V. Krishnappa: It will be
calculated after the entire sugar is
disposed of as to how much money
the factories are able to earn, and,
then, only, it will be possible to cal-
cula‘e it. In the case of the South
Indian factories, per maund of cane,
it works out to six annas or seven
annas somelimes. In the case of the
North Indian factories, it comes down
to one anna or two annas. It de-
pends upon the percentage of re-
covery and the crushing period and
50 on,
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Shri Sinhasan Singh: May I know
what legal sanclion Government
have got to make the millowners
part with their extra profiis to the
canc-growers? If they do not part
with their extra profils will Gov-
ernment bring forward some legisla-
tion to see that the share of the
money that belongs to the agricul-
turists are paid to them by the mill-
_ow'ners?

Shri M. V. Krishnappa: We have
made it compulsory. They are bound
to pay. If they do not do so, then
we have powers over them to make
them pay and we shall make them
shell down the amount, since we
have made it compulsory.

Shri K. N. Pandey: The hon. Minis-
ter has just stated that some com-
mittee has been formed to go into
the question of the sharing of pro-
fits between the factories and the
workers. May 1 know which is the
committee where the workers should
represent their cases?

Shri M. V. Krishnappa: This for-
mula is mainly meant for the cane-
growers and the millowners, that is,
this sharing formula; il it iz neces-
sary that the workers also should
have a share then, there are other
ways and means of getting a share
in the profits for the workers.

# Bhri Bishwanath Roy: In view of
the past experience regarding the
payment of extra profits to the
growers may I know whether Gov-
ernment have decided to set up any
machinery for expediting the work
in regard to the payment of the extra
price to the growers?

Shri M. V. Krishnappa: Till last
year, it was not compulsory for the
millowners to pay according to the
formula but since last year, it has
been made compulsory by Gowvern-
ment, and they have to shell down
the money. Otherwise, we have
control gver them in regard to re-
leases of sugar and price fixation and
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various other things, and we can
make them pay

Shri Bishwanath Roy: May I know
whether Government arg going back
on their  previous  announcement
which was made perhaps during the
time of the late Minister Shri Hafi
Ahmed Kidwai that the extra profit
will be shared by the growers also?

Shri M. V. Krishnappa: [n most
cases in Soulh India, and in the case
of some factories in the North also,
they did pay it; in South India many
factories voluntarily paid according
to the SISMA formula, and in North
India also, some factories did pay it
But since it was not compulsory,
many factories refused to pay. But
since last y:ar, they will be compell-
ed to pay it

Shrl Tyagl: 1 want to know under
what law Government have given
away hulf of the revenues that
would come from the excise duty.

Shri M. V. Krishnappa: It is be-
cause of this wise, bold and timely
decision tha! the product™n of sugar
has gone up by 3 lakhs tons, and it
is likely to go up further. Otherwise,
another Ministry would have been
a victim of these sugar prices,

Shri Tyagl: We had decided upon
2 regular rate of excise duty. And It
is Parliament's business to decide it.
1 want to know under what authority
Government can give away the re-
venues that would come to them.

Shri M. V. Krishnappa: 1 think
Government will be the last agency
to do anything without any autho-
rity. If the hon. Member wants it,
1 am prepared to place it on the
Table of the House.

Shri Tyagl: Under what authority,
and under what law?

Mr. Speaker: The hon. Minister
wants notice.
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Quality of Medicines

*1139. Shri Harish Chandra Mathur:
Will the Minister of Health be pleas-
ed lo state:

(a) what is the presenl organisa-
tion for checking qualily of medi-
cines munufactured in (i) public
sector and (ii) private sector; and

(b) whal improvements Govern-

ment propose in the matter of quality
checking?

The Minister of Health (Shri Kar-
markar);: (a) The organisation for
checking quality of medicines manu-
factured by both the public and pri-
vate sectors is provided in the Drugs
Act 1940 and the Rules thereunder.
State Governments have appointed
Inspec ors and Analysts for this pur-
pose.

(b) Government of India propose
to acquire powers under the Drugs
Act for the appointment of Central
Government Inspectors and Analysts
with a view to assisting State Gov-
ernments in the enforcement of the
fact.

Shrl Harish Chandra Mathar: Is
the hon. Minister aware that the
present machinery and the present
sysiem have been found ineflective,
and the Commerce and Industry
Ministry are thinking of strengthen-
ing it? May I know whether there
has been any discussion between the
Ministry of Health and the Ministry
of Commerce and Industry, and if so,

what conclusions have been arrived
at?

Shrl Karmarkar: Government are
aware that there is something to be
done to improve the present machi-
nery, and, therefore, Government
propose tn acquire powers, as I said,
under the Drugs Act., so that they
can have an inspecting machinery of
their own.

Shri C. R, Patlabhi Raman: s the
check nt the manufacturing end or
is it also at the retail shops?
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Shri Karmarkar: The
everywhere,

check is

Shri Harish Chandra Mathur: Have
Government made any assessment of
the quality of the medicines pro-
duced angd sold? Since we have as-
sessment everywhere, may I know
whelher in view of the general feel-
ing about the inferiority of the medi-
cines produced and about adultera-
tion, any assessment has been made,
and if so, the conclusions arrived at?

Shri Earmarkar: 1 am not prepar-
ed to accept the premises of the
question which my hon. friend has
put. Government are satisfled by and
large about the good quality of the
medicines produced in the country.
As 1 said, there is room for improve-
ment, and we are taking powers so
that we can assist the State Gov-
ernments in a question of such im-
portance.

Shri Raghunath Singh: May I know
what steps have been taken to check
the quality of Ayurvedic and Unani
medicines?

Shri Earmarkar: We are giving
serious consideralion to the matter,
and when we come to conclusions I
hope that my hon. friend will sup-
port us.

Shri Harish Chandra Mathur: May
I know whether the inspectorates
are independent of the Institutes in
the public sector or they are attach-
ed to them?

Shri Karmarkar: The inspeclorates
are under the respective State Gov-
ernments. They are absolutely in-
dependent of the factories where the
medicines are manufactured.

Shri Tangamani: May I know
whether Government have got the '
list of prosecutions and the nature of
offences  detected by the wvarious
State inspectorates? If so, will any
directives be given by the new ins-
pectorate which iz going to be set
up?

Shri Karmarkar: The new ins-
pectorate will be under our super-
wision and direct control. There s
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no question of any directive. It is
always under our direction.

The present inspectorates function
absolutely under the control of the
, State  Governments. We have no
power of direction over them by
means of directives issued to State
Governments. It is precisely for that
reason, s | said in my original reply,
that we propose taking powers.

Shri Tangamani: Have Govern-
ment got any report as to the sort
of offences detected by the inspecto-
rates and those which have resulted
in convictions under the Drugs Act?

Shri Karmarkar: [ require notice.

Shri Daljit Singh: May I know
what steps are being taken to check
adulteration of unani and ayurvedic
medicines?

Mr. Speaker: He has already said
that he is considering the matter.

Levy of Flood Cess In Delhl

*1140. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any proposal
to_impose a flood cess or betterment
levy on the beneficiaries of flood pro-
tection schemes undertaken by the
Union Territory of Delhi; and

ib) if so, the particulars thereof?

The Deputy Minisier of Irrigation
and Power (Shri Hathi): (a) and (b).
Yes, Sir. The proposal is still under
consideration and details have yet to
be worked out.

Shri P, C. Borooah: May | know
how many flood protection schemes
were undertaken and how many were
actually completed for the benefit of
the people of Delhi?

Shri Hathl: The number of schemes
taken up in Delhi is nearly 25. 1 do
not know how many of them are com-
pleted. The total cost of these
schemes is Ra. 136 crores.

Shri P. C. Borooah: Is it & fact that
447 (Al) L5—2
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thie progress of the flood protec-
tion schemes has notl been satisfactory?

Shri Hathi: 1 think they are pro-
gressing well.

Robbery in Moradabad-Delhi
Passenger Train

. St Adkar:
e, { Shri Ajit Singh Sarbadl:

Will the Minister of Rallways be
pleased to state:

(a) whether eight passengers travel-
ling in Il elass in 1 Up Moradabad-
Delhi Pasi*nger were robbed on the
night of ¥th March, 1860;

(b) the circumstances relating to
the robbery: and

(c) whether any of the culprits
have been arrested?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and
(b). “es, Sir An incideny occurred
in Zae night of 9th March, 1960, when
2 woungmen robbed at pistol point
the passengers travelling in a third
class compartment of Rosa-Morada-
bad-Delhi Passenger between Dugan-
pur and Dhamora stations on Barvilly-
Moradabad section of the Northern
Railway. These 2 youngmen snatched
the bel of the pa s, com-
prising of 2 watches, 2 attache cases,
and some cash. When the irain stop-
ped near the signals of Dhamora
station, the miscreants got down and
cscaped.  Investigations are being
made by the police.

(c) None so far.

Shri Achar: There were as many
as 8 passengers and iwo men wcre
able to rob them. May | know why
the passengers were not able 1o pull
the chain and stop the train?

Shri Shahnawa: Khan: Thisx ques-
tion should be put to the passengers
and not to me.

Shri Achar: I want to know he

it happened. Was the chain out#
order” There werc 8 pasien
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probably more. Why were they not
able to pull the chain?

Shri Shahnawaz Khan: There were
ten persons. These two youngmen
whipped out pistols and I think those
ten passengers became nervous.
Actually one old man out of the ten
got up and grappled with the robbers,
But he was slapped and then he
became non-violent.

Shri Achar: My question was whe-
ther the chain was out of order.

Mr. Spenker: Possibly the passen-
gers had no presence of mind. Next
question,

8hri Achar: Was the chain out of
order?

Shrli Shahnawa:z Khan: No, 1t was
not out of order.

LShrl V. P. Nayar:

Will the Minister of Rallways be
ased to refer to the reply given to
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Starred Question No. 811 on the 1lth
December, 1959 and state:

(a) whether Government have con-
sidered the offers reccived in response
to tenders inviteq for Cast Iron
Slecpers; and

(b) if so, the result thereof?

The Deputy Minister of Railways
(Shri Shahnawar Khan): (a) Yes.

(b) Orders for the manufacture and
supply of about 1.77 lakh +ons have
since been placed.

Shri Ram Krishan Gupia: May I
know whether these orders have been
placed with the firm which tendered
lowest?

. S8hri Shahnawax Khan: Orders
have been placed with one of the
firms that tendered the lowest guota-
tions. Actually there were two firms
that gave the lowest quotations. There
were 65 firms that actually tendered.
We took the lowest tender and made
an offer to all the firms to supply at
the lowest tender rate.

Shri Ram Krishan Gupta: What
was the number of firms which
accepted the offer to supply at the
lowest tender rate?

Shri Shahnawaz Khan: 47.

Shri Basappa: May | know whe-
ther the Iron and Steel Works at
Bhadravati supplied cast iron sleepers?
If so, is the quality of the sleepers
supplied by them better than those of
othera? If so, what steps are taken
to increase the orders to the Bhadma-
vati Iron and Steel Works as it is in
the public sector?

Shri Shahnawax Khan: As [ said,
85 firms tendered and 47 out of them
agreed to supply at the lowest tender-
ed rate. We are placing orders keep-
ing in view their performance in the
previous years. The orders are plac-
ed in accordance with their capacity
which is checked up beforehand.

Mr. Speaker: He only wants to
know if any steps are being laken to
encourage the Bhadravati Iron and
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Stecl works which is in the public
sector,

Shri Shahnawaz Khan: We placed
orders in the previous years; if their
work was satisfactory, next year we
increase the orders.

Shri Tyagl: At what rate was the
order placed last year and at what
rate is it placed this year? Is it a
fact that the firm which quoted the
lowest has nol been given any order
this year?

Shri Shahnawaz Khan: That is not
quite so. The lowest tender was from
Messrs. Baijnath Iron and Steel Com-
pany Limited and Shri Hanuman
Foundries. The rates quoted by them
were Rs. 345 per ton for broad gauge
and Rs. 370 per ton for metre gauge.
For the previous vear, I do not have
the figures readily available with me.
But I think the rates are lower this
year than the last year.

Shri S. M. Banerjee: In reply io
the previous question, the hon. Minis-
ter stated that Messrs. Bmijnath Iron
and Steel Company Limited and Shri
Hanuman Foundries were the two
firms which quoted the lowest. The
contract was not given to Messrs.
Baijnath Iron and Steel Company
because they were mew in the line
and Government wanted to know
whether they could fulfil the work.
As far as the second firm was con-
cerned, there were certain inquiries
pending, and therefore, they could not
be given the contract. I want to know
whether the inquiry in respect of
Shri Hanuman Foundries has since
been completed and whether this firm
has also been given orders or only
Baijnath Iron snd Steel Company,
who are new in the line, have been
given orders.

SBhri Shahnawaz Khan: The Sri
Hanuman Foundries have been sup-
plying sleepers to us, and their work
in the past has been quite good. There
are certain disputes going on with
them regarding some previous pay-
ments etc. and some cases are in the
High Court. We are trying to come
to some sort of agreement so that we
can allow them to continue the supply,
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Irwin Hospital, Delhi

1145, Shri l:l C. Sharma:
Shri Ajit Singh Sarhadi:

Will the Minister of Health be
pleased to state:

(a) whether there is a proposal to
set up & Cobalt Plant to treat cancer
patients in the Irwin Hospital, Delhi;

(b) the cost of the plant; iru

(¢) when it is likely to start
functioning?

The Minister of Health (Shri
Karmarkar): (a) A proposal to set
up a Cobalt Plant to treat cancer
patients in the Irwin Hospital, Delhi
was received.

(b) Rs. 2,50,000 approximately.

(c) The requirements of the Irwin
Hospital will be kept in view while
forwarding the request for Cobalt
Units to the Colombo Plan authori-
ties for the Capital Aid Programme
for 1860-61. It would be possible to
put the plant under commission within
six months of its arrival at the Irwin
Hospital.

12 hre.

SBhri D. C. Sharma: May I know
by what time the plant will arrive
and by what time it will start func-
tioning?

Bhri Karmarkar: As 1 said, the
decision has yet to be taken whether
the Cobalt plant could be supplied
during the year 1980-61. After that
decision comes the question which
the hon. Member asks.

Shri D. C, Bharma: May I know
whether there are some similar plants
in the other hospitals of Delhi for the
treatment of cancer cases?

Bhri Karmarkar: Not yet; but we
are trying to requisition a plant for
the Sardarjang Hospital

Shri D. C, Sharma: May | know
what efforts the Ministry has mad
durln;l.hcrunnfﬂn!mndﬂ:
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Year Plan to step up the facilities for

the treatment of cancer cases in
Delhi?

Shri Karmarkar: As 1 said, in addi-
tion to what is being done in the
Irwin Hospital, we are setting up a
new Cancer Wing in the Safdarjang
hospital.

Delay in Recruliment on Rallways

*1146. Shri Ram Krishan Gupta:
Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 802 on the 1lth
December, 1858 and state:

(a) whether Government have
examined the causes of delay in the
recruitment on Railways;

(b) if so, the nature thereof;, and

(e) the steps
them?

taken to eliminate

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes.

(b) There have been some cases
where delays took place either in the
holding of examinations or in the
appointment of selected candidates.
Delays in the holding of examination
have generally been occasioned by (i)
the Commissions having had to stag-
ger their programme because of heavy
recruitment during certain periods
(ii) the need to issue more than one
Employment Notice in the case of
certain categories owing to the res.
ponse being poor and (iii) the need
to consolidate piece-meal indents
received from Railways. Delays in
the appointment of sclected candi-
dates have generally been occasioned
by (i) non-materialisation of several
anticipated vacancies owing to traffic
not having developed to the extent
expected and (ii) over-assessment of
staff requiremcnts.

(¢) Railways have been instructed

| to assess staff requirements with meti-

culous care and to place consolidated
indents on the Commissions in respect
of half-yearly instead of yearly
Wequirements.  This procedure is
agpected to ensure a smooth flow of

cruits while eliminating the possi-
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bility of unrealistic indents being
placed on Commissions. At the same
time a time schedule has been laid
down for the guidance of the Railway
Service Commissions so as to ensure
that the empanelment of selected
candidates is finalised within 6 months
or so from the time of receipt of an
indent.

Shri Ram Krishan Gupta: In reply
to & previous question it was said that
one of the causes for the delay was
the present procedurc. May I know
the nature of the steps taken or pro-
posed to be taken to simplify the
procedure?

Shri Shahnawaz Khan: I have just
now stated that_instead of giving
indents on a yearly basis, we are
calling for the requirements of the
railways for six months. That, we
hope, will expedite matters.

8326

Mr. Speaker: The Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

World Agriculture Fair

*1124. Shri Vajpayee: Will the
Minister of Community Development
and Co-operation be pl d to state:

(a) whether State Governments
have been directed to arrange recep-
tions for the farmers returning to
their villages after visiting the World
Agriculture Fair in New Delhi;

(b) if so, the idea behind arrang-
ing such receptions; and

(¢) whether State Governments
will be given some financial assistance
in this regard?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, Sir,

(b) The idea in arranging such
receptions is to stimulate a new feel-
ing of importance of farmers wund
their occupation and to provide them
with an opportunity to propagatc the
new techniques which they had occa-
sion to observe in the World Agricul-
ture Fair.

(c) No, Sir.
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Death dae to Seclopan Injection

*1125. Shri Karni Singhji: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-
tion No. 1124-A on the 21st Decem-
ber, 1959 and state whether the
investigation in the case of the death
of a resident of Shaktinagar alleged
to have been caused by an injection
of Seclopan, & brand of procaine peni-
cillin, has been completed?

The Minister of Health (Shri
Karmarkar): The Government Analyst
hes declared the samples of penicil-
lin and distilled water used for injec-
tion as of standard quality. No action
was, therefore, possible against the
firm which made the supplies. The
samples of drugs seized in this con-
nection have been released. Since
both Seclopan and the distilled water
used for injection have been declared
to be of standard quality, the death
of the patient cannot be attributed to
either of the two articles. The police
enquiry in the case is still in pro-
gress.

Leoting of Trucks and Lorries on
Delhi-Aligarh Level Crossings

*1127. Rumari M, Vedakumari:
Will the Minister of Railways be
pleased to state:

(a) whether Government are aware
of the recent incidents of looting of
trucks and lorries at the level cross-
ings on the Delhi-Aligarh railway line;
and

(b) if so, what steps Government
“ave taken to protect the railway
personnel and the trading public?

‘The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir. An incident occurred in the night
of 29th November, 1959, when 5 trucks
were stopped by force by some 10-15
dacoits at the Chuharpur Railway
Crossing (which is about 13 miles
from Aligarh) on the Delhi-Aligarh
Road. The dacoits looted the cash
and some clothes in possession of the
occupants of 2 trucks.
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(b) The State Police have got a
police Out-Post within & distance of
about two miles from this Railwhy
Crossing, and after the incident they
have deputed en Armed Police Guard
for patrolling purposes,

Concrete Sleepers for Rallways

*1128 Shri Ajit Singh Sarhadi: Will
the Minister of Rallways be pleased
to state:

(a) whether experiments to have
concrete sleepers instead of wooden
cast iron and steel trough sleepers
have been successful; and

(b) whether mechanical process of
production of concrete sleepers is
being adonted?

The Deputy Minister of Railways
(Shri Shahnawaz Ehan): (a) The
Railways are still making trials with
concrete sleepers and it is too early
to say whether they have been
successful.

{b) N.; Sir.

Chambal Project

*1130. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 705
on the 12th August, 1859 and state:

(a) whether the request of the
Rajasthan and Madhya Pradesh Gov-
ernments to modify the interest
charges in respect of loans advanced
for the Chambal project has been
examined by now; and

(b) if so, to what extent the interest
charges have been modified?

The Deputy Minister of Lrrigatiom
and Power (Shri Hathi): (a) Yes,
Sir.

(b) No modification in the interest

rates already stipulated has been
agreed to.

Drinking Water Supply in Delhi

*1131. Shri Yajnik: Will the Minis-
ter of Health be pleased to state:

(a) the amount spent for providing
drinking water by the Delhi Munici-



8329  Written Answers

pal Corporation during the last year
for urban und rural arens of Delhi:

(b) whether it is a fact that several
schemes of the Delhi Corporation for
providing water by digging ordinary
wells and tube wells in the rural
areas have been held up by Govern-
ment; and

(e) if so, whether the sanctioned
amount has not been spent for pro-
viding drinking water to the rural
areas because of the inmsistence of
Government for spending the sane-
tioned amount only on the provision
of piped water by constructing
mechanical water works?

of Health (Shri
The amount spent

The Minister
Karmarkar): (a)
last year was:

Urban Rs. 92.14 lakhs
Rural Rs. 8.00 lakhs
(b) No, Sir.

(¢) Does not arise.

Dakota-Glider Collision

*1133. Dr. Ram Subhag Singh: Will
the Minister of Transport and Com-
municatlons be pleased to refer to
the reply given to Starred Question
No. 329 on the 23rd February, 1060
regarding Pakistani Dakota and Glider
collision at Nagpur on the 28th
January, 1960 and state whether any
compensation has been paid by
Pakistan Airlines Corporation?

The Deputy Minister of Civil Avia-
tion (Shri Mohladdin): No, Sir.

Rallway Staff Quarters

*1135. Shri T. B. Vittal Rao: Will
the Minister of Rallways be pleased
to state:

(a) the reasons for curtailing the
number of additional staff quarters
to 55,000 as against 66,000 originally
proposed to be constructed during the
Second Plan period;

{b) whether the rent realised from
the employees for similar quarters ie
different in different zones; and
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() whether there is any proposal
to remove this disparity?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Due to
rise in costs of building material lesser
number of quarters could be built
within the funds allotted for provi-
sion of quarters.

(b) Yes, to a certain extent.

(e) No.

Water Rates

[ Shri Damani:
*1136. { Shri Chintamoni Panigrahi:
| Shri M. V. Krishna Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether review of water rates
in the country is contemplated;

(b) if so, whether necessary advice
has been communicated to the States;
and

(c) if so, the details of the advice
so given and reaction of the States
thereto?

The Deputy Minister of Lrrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) and (e¢). The State Govern-
ments have been requested to review
the water rates with a view to relat-
ing them more closely to the current
value of crops and bringing in greater
uniformity in the scale of the exist-
ing water rates in the various regions
of the States so as to make the irri-
gation system self-supporting.

Replies from the Governments of
Bombay, Madhya Pradesh and Orisss
only have been received so far. The
Governments of Bombay and Madhya
Pradesh have intimated that the
question of revision of water rates is
now under examination. The Govern-
ment of Orissa have reported that
they have taken necessary steps for
refixation of water rates.
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Bridges in Andhra Pradesh

*1141, Shri Madhusudan Rao: Will
the Minister of Transport and Com-
maunications be pleased to state:

(a) the progress of the bridges being
constructed on Madras-Caleutta
National Highway, on the tributaries
of river Godavari, in Andhra Pradesh;
and

(b) when these are
completed?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): (a)
The progress of the bridge across
Gautami is 58.48 per cent; and tenders
for the WVasista Bridge are being
scrutinised.

likely to be

(b) The bridge across Gautami is
likely to be completed during 1961
and the bridge across Vasista is likely
to be completed within 3 years of the
commencement of the work.

Supply of Foodgrains to Calcutta

*1144. Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that both
the Governments of Orissa and West
Bengal have urged the Central Gov-
ernment to release more stocks of
foodgrains from the Central pool to
the Calcutta market for stabilising
prices in West Bengal and Orissa;

(b) whether the Central Govern-
ment have dispatched any quantity
of foodgrains from the Central Pool
to West Bengal from January, 1860
su far; and

(c) if so, the quantity thereof?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas): (a)
Yes, Sir. The Governments of Orissa
and West Bengal suggested to the
Government of India that larger
quantities of rice be made available
to the West Bengal Government for
distribution in the State.

(b) Yes, Sir.
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(¢) Since the beginning of January
1960, the following quantities of rice
and wheat have been allotted for dis-
tribution in West Bengal:—

Rice 57,775 tons
Wheat 145,100 tons

The quantity of wheat Includes
direct sales from Central Depots up
to the 15th March, 1960,

Separate Rallway Zone

1486, Shri M. V. Krishna Rao: Will
the Minister of Rallways be pleased
to state:

(a) whether the Andhra Pradesh
Government have suggested to the
Government of India to create a sepa-
rate Railway Zone with Hyderabad as
its Headquarters; and

(b) if so, the action taken in the
matter?

The D:puly Minister of Rallways
(Shri Faahnawaz Khan): (a) and (b).
A suggestion for the creation of a
separate Railway Zone for Andhra
Pradesh or alternatively for the trans-
fer of the Central Railway's Head-
quarters Office from Bombay to
Secunderabad or Hyderabad was
received from the Andhra Pradesh
Government in 1957, After giving
the matter a very careful considera-
tion, the Andhra Pradesh Government
were informed that neither the crea-
tion of a separate Railway Zone for
Andhra Pradesh nor the shifting of
the Central Railway's Zonal Head-
quarters from Bombay to Securidera-
bad or Hyderabad was warranted by
operational requirements at present,

Annual Consumption of Atta etc.

1487. Shri V. P. Nayar: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) the estimated annual consump-
tion (in toms or mmunds) of atta,
maida, suji and wheat bran in the
States of Madras, Mysore and Kerala;
and
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(b) what is the milling capacity for
each item awvailable in each of the
above States at present?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): (a)
Wheat products are being distributed
in the Southern States through trade
channels. Apart from the wheat pro-
ducts produced by the mills in the
South, the mills in the North are also
permitted to send maida, suji and
rava to the South. No reliable infor-
mation is, therefore, available as to
the quantities of wheat products
actually consumed in the States of
Madras, Mysore and Kerala.

(b) The total milling capacity avail-
able in each of these States at pre-
sent is—

Madras 1,35,360 tons per annum
Mysore 45,000 tons per annum
Kerala Nil

The production of different wheat-
products varies from time to time and
from warea to area according to
requirements.

Betel Leaves

1488, Shri S. C. Samanta: Will the
Minister of Rallways be pleased to
state:

(a) the quantity of Pan (Betel
Leaves) exported from the Panchkur,
Machada and Bangan stations on the
South Eastern Railway since 1948
separately year by year;

(b) the freight charges received by
the Railway from those Stations year

by year;

(c) what are the total freight
charges for all the goods despatched
from all those Stations during those
years (year by year);

(d) whether there are regular goods
sheds in those stations; and

{e) what is the income from imporis
of goods at those stations year by year
from 19487

The Deputy Minisier of Rallways
(Shri Shahnawaz Khan): (a) to (e).
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The information is being collected and
will be laid on the Table of the Sabha.

Sone Remodelling Scheme

1489, Shri Kamal Singh: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether the examination of the
Barrage-cum-Road Bridge which is
Phase II in the Sone HRemodelling
Scheme has since been completed by
Central Water and Power Commis-
sion; and

(b) if so, the result thereof and
when the work is likely to be taken
up?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) and (b).
The Sonc Barrage Scheme has been
examined by the Central Water and
Power Commission and considered by
the Technical Advisory Committee on
Irrigation, Power and Flood Control
Projects. A decision as to when the
work should be started on the Bar-
rage will be taken shortly.

New Station Bulldings on the
N. Rallway

1490. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number of station buildings
proposed to be constructed next year
on the Northern Railway in place of
old ones;

(b) whether there is any scheme
with the Railway Ministry to change
the names and locations of such exist-
ing stations ms are far off or remote
from important villages on the same
Railway; and

(¢) if so, the names of those
stations?

The Deputy Minister of Rallways
(Bhrl Shahnawaz Khan): (a) New
station buildings, in place of the exist-
ing kutcha type station buildings, are
proposed to be constructed at the fol-
lowing 11 stations: (1) Khuda Kurla
(2) Dudwindl (3) Gobindgarh-Khak-
har (4) Rura Asal (5) Jagatpur
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(6) Punch Rukhi (7) Machro-Wal (8)
Paror (9) Dodh (10) Sulhani and (11)
Shankar.

{b) Nil
(c) Does not arise.

Over-Bridge at Shakurbasti

1491, Shri Ram Krishan Gupta: Will
the Minister of Rallways be pleased
to refer to the reply given to Unstar-
red Question No. 276 on the 20th
November, 1058 and state the nature
ol progress made so far in the con-
struction of an overbridge at Shakur-
basti?

The Deputy Minister of Rallways
(8hri Shahnawa: EKhan): Arrange-
ments are being made to take the
work in hand.

Irrigation Development Ways and
Means Fund

1492 J Sbri S. C. Samanta:
* | Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased 1o state:

(a) whether it is a fact that in 1850
the Planning Gommission suggested
that an Irrigation Development Ways
and Means Fund should be created by
each State in India;

(b) if so, whether all the States
have done so,;

(e¢) what was the annual contribu-
tion of those States which took up the
scheme at that time and what is the
contribution at present; and

(d) how much those States received
as grants or loans from the Centre
year-wise?

The Deputy Minister of Lrrigation
and Power (Shri Hathl): (a) In the
First Five Year Plan, it was suggest-
ed that an Irrigation Development
(Ways and Means) Fund should be
created by each State Government for
meeting all expenditure on irrigation
and power projects. This proposal,
however, did not materialise. Ex-
penditure on irrigation and power pro-
jects taken up during the First and
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Second Five Year Plans is being met
partly from the State Government's
own resources and partly from the
loans advanced by the Centre to the
State Governments for this purpose.

(b) to (d). Do not arise.
Inland Water Transport Commitiee

[Shri Ram Krishan Gupta:
Shri Subodh Hansda:

| Shri R. C. Majhi;

| Shri 8, C. Samanta:

1493. { Shrl D. C. Sharma:

Shri P, K. Deo:

| Shri T. B. Vitial Rao:

| Shri Pangarkar:

( Shri Chintamonl Panigtahi:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 437 on the 30th November,
1858 and state:

(a) whether Government have since
examined che recommendations made
by the Cokhale Committee on Inland
Water Transport; and

-
(b) if so, the result thereof?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
and (b). The recommendations are
slill under examination.

Port on Western Bank of Hooghly

144 Shri Ram Krishan Gupta:
' 7| Shrimati Renu Chakravartty:

Will the Minister of Transport and
be pleased to refer to
the reply given to Starred Question
No. 436 on the 30th November, 1959
and state the nature of progress since
made in setting up a deep draft port
on the western bank of the river
Hooghly?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): The
investigations of the technical aspects
of the proposal are continuing. The
services of a Polish Expert have
been secured through the United
Nations Technical Assistance Board
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to advise on the dredging aspects.
Another expert on hydraulics and
coastal engineering nominated by the
United Nations Technical Assistance
Board will be joining shortly. Mean-
while, Haldia has been worked as an
anchorage for the lightening of food-
ships during the period November,
1959 to February, 1980.

Gradation of Foodgrains

1495, S Bhri Ram Krishan Gupta:
1_ Shri Pangarkar:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 65 on
the 17th November, 1859 and state at
what stage is the uniform scheme of
gradation of foodgrains?

The Deputy Minister of Food and
Agriculiure (Shri A. M. Thomas): The
basic data have been collected and
are under examination by a Commit-
tec of the representatives of the Food
Department, Central Warehousing
Corporation and Agricultural Market-
ing Adviser,

Building for Public Health Engineer-
ing in Calcutta

1496. Shri Ram Krishan Gupta: Wil
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No, 482 on the 25th Novem-
ber, 1959 and state whether the
technical sanction for the construc-
tion of the building for Public Health
Engineering in the All India Institute
of Hygiene and Public Health at Cal-
cutta has since been issued?

The Minister of Health (Shri Kar-
markar): No, Sir; technical sanction
will be issued shortly.

Road Bridge between Sankral] and
Andul (8. E. Rallway)

(8Shri 8. C. Samanta:
1497 { Bhri Subodh Hansda:
LSh'rI Ram Krishan Gupta:

Will the Minister of Railways be
pleased to refer to the reply given te
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Unstarred Question No. 1083 on the
8th December, 1959 and state whether
any decision has been taken to con-
struct a new road bridge very near to
Railway Bridge No. 17 between
Sankrail and Andul on South Eastern
Railway?

The Deputy Minister of Rallways
(Shri 8. V. RBamaswamy): Yes, Sir.
There is no justification for the Rail-
way Administration to bear any share
of the expenditure on this bridge.

UK. Equipment for Research Statioa,
Poona

1498. Shri P, K. Deo: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Central Water and Power Research
Station, Poona, received a gift of
equipment worth about Rs. 5 lakhs
from the UK. Government under
the technical co-operation scheme;

(b) if so, the details thereof; and

(e¢) how it will be utilised in the
Research Station?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Research
Station received equipment worth
about Rs. 4'6 lakhs as gift under the
Colombo Plan.

{(b) A statement is laid on the Table
of the Sabha. [See Appendix III, an-
nexure No, 19.]

(¢) The equipment will be utilised
for conducting research on River
Training, Flood Control, Hydraulic
Structures of River Valley Projects,
Development and Improvement of
ports and harbours, Photo-elastic
studies of hydraulic structures, Geo-
physica] Investigation of dams and
barrages, Soil and Foundation engime-
ering investigations and other related
hydreulic investigations,

Overbridge at Sidhpur Station
1409. Bhrli M. B, Thakore: Will the

Minister of Rallways be plemsed to
refer to the reply given to Unstarred
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Question No. 886 on the 26th August,
1957 and state:

(a) whether the Railway Adminis-
tration have since decided to construct
a railway overbridge at Sidhpur rail-
way station on the Western Railway;

(b) if so, the estimated cost thereof;
and

(¢) whether it is a fact that for want
of overbridge accidents take place
there every year?

The Depuly Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
No, Sir. Government of Bombay's
acceptance to the Plans and Estimates
for the proposed foot over-bridge
which were forwarded to them in
July, 1958, is still awaited. The cost
was estimated at Rs. 95077,

(e) No, Sir.

Overbridge at Mahbubabad Statiom

1500. Shri Madhusndan Rao: Will
the Minister of Rallways kindly refer
to Unstarred Question No. 1210 on the
21st August, 1959 and be pleased to
state:

(a) whether the Mahbubabad Town
Committee have since forwarded any
proposal through the Andhra Pradesh
Government to the Government of
India for the construction of an over-
bridge at Mahbubabad station; and

(b) if so, further progress made in
this regard?

The Deputy Minister of REallways
(Shri 8, V. Ramaswamy): (a). Not yet,
Sir,

(b), Does not arise.

Under-Bridge at Warangal

1501. Shri Madhusadan Rao: Will
the Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 1283 on the 21st August,
1868 and state:

(a) whether the Warangal Municipal
suthorities have since submitted any
proposal for truction of an under-
bridge at Warangal; and

CHAITRA 8, 1882 (SAKA)

Written Answers 8340

(b) if so, the progress made in re-
gard to implementation of the scheme?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a). Not
yet, Sir. The proposal has now been
sponsored by the Government of
Andhra Pradesh.

(b) Technical details are under
examination by the Railway Adminis-
tration and the State Government

Darrakal Station

1502. Shri Madhosudan Rao: Will
the Minister of Rallways be pleased
to refer to the reply given to Unstar-
red Question No. 1211 on the 21st
August, 1959 and state:

(a) whether the construction of an
overbridge and covered platforms on
the Darrakal Station will be taken up
during 1960-61; and

(b) if so, when the work is likely
to start?

The Deputv Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
Presumably the Hon'ble Member is
referring to Dornakal Station. If so,
the works of providing cover over
platforms and extension of the foot
overbridge, have been sanctioned and
are expected to be taken up shortly.
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Landless Labourers in Bombay State

1505, Shrl Pangarkar: Will the
Minister of Food and Agricnlture be
pleased to state:

(a) whether the Central Gowvern-
ment have received any scheme from
Bombay Government for colonisation
of the landless labourers in the State;

(b) it so, the detmnils of the scheme;
and

(c) the
thereof?

estimated  expenditure

The Deputy Minister of Agriculture
(Shri M. V. Erishnappa): (a) to (c).
Yes Sir. Government of Bombay had
sent up a scheme for implementation
in 1959-80. The scheme envisages the
settlement of 110 families of landless
agricultural labourers in the villages
of Chanda, Yeotmal, and Akola Dis-
tricts by reclaiming 2,200 acres of Tand.
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The total cost of the scheme is estimat-

ed to be Rs. 3,62,000.
Fertilizers for Assam

1506. Shri Rameshwar Tantia: Will
the Minister of Food and Agriculture
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fertilizers given to Assam for agricul-

tural purposes during the year 1959-
60?7

The Minister of Agriculture (Dr.
P. S. Deshmukh): The required in-
formation is given below:—

(Pigures in tons)

Name of Fertilisers Qty. Qry. Net . Remarks
allote swurrende- balance  supplied
red by State alloca- 1ill 9-3-60
Government tion
Sulphate Amm, 5,200 1,800 3,400 100 Against the accepted
6,000 1,500 4,500 4,500 allotment of 3,400
(For Jute) tons, despatch ins-
tructions for only
Ures . i 400 400 Nil Nil 1100 tons — were
Amm, Sul. Nitrate . 860 860 Nil Nil given by 1-3-60. The
Cal. Amm. Nitrate 300 300 Nil Nil supply is in progress.
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Rosd Dust in Agartala Town

1510, Shri Bangshi Thakur: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that due
to inadequate arrangements made by
the authorities concerned the people
of Agartala Town, Capital of Tripura,
are suffering very badly from road
dust; and

(b) if so, when and what action is
proposed to be taken to improve the
position?

The Minister of Health (Shrl Kar-
markar): (a) and (b). Town roads in
Agartala are watered twice daily with
the help of one water van. The
resources of the Agartala Municipality
do not permit at present to provide
more water vans for the purpose.

The Tripura Administration have
recently started work at an estimated
cost of Rs. 12,02,100 for improvement
of Agartala town roads. When this
work is completed, this difficulty will
be removed,
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Post Offices

1512. Shri Daljit Bingh: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) the number of Post Offices pro-
posed to be opened during 1960-61 all
over the country; and

(b) the amount proposed o be spent
thereon?

The Minister of and Com-
munications (Dr, P, Subbarayan): (a)
About 4500.

(b) About Rs, 10-00 lakhs.

National Savings Scheme

1513, Shri Jhulan Sinha: Will the
Minister of Community Development
and Cooperation be pleNsed to state
whether any assessment has been
made about the increase into the
National Savings Scheme collections
as a result of the efforts of Community
Development Blocks?

The Deputy Minister of Community

Development and Cooperation  (Shri
B. 8. Murthy): No, Sir.
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Rallway Testing and Research Centre,
Lucknow

1514, Dr. Ram Subhag Singh: Will
the Minister of Railways be pleased to
state whether the experiments con-
ducted by the Railway Testing and
Research Centre, Lucknow in connec-
tion with the improvement of safety
ievices on Indian Railways have pro-
ved successful?

The Deputy Minister of Rallways
(8hrl 8. V. Ramaswamy): A flood
warning device for installation at
bridges has been tried under fleld
ronditions and proved successful.
Other safety devices developed at the
Research Centre have not yet been
fully tested.

Derallment near Khurmabad Road
Station

1515. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state: .

‘a) the number of the engine in 2
Down Kalka-Delhi-Howrah Mail
which along with B bogies was derail-
ed between Khurmabad Road and
Shiv Sagar Road Station on the
Eastern Railway on the 13th August,
1959,

(b) what was the age of the engine
and from which station it was taken;

(¢) whether the engine was exa-
mined by the Railway Officers who
enquired into the causes of the acci-
dent;

(d) if so, what is the report regard-
ing the engine; and

(e) if reply to part (c) above be in
the negative, the reasons for not exa-
mining the engine?

The Deputy Minister of l.nllw;rl
(Shri Shahnawaz Khan): (a) 3053 WP.

{b) The engine was placed in ser-
viee on 5t August, 1858 and belonged
to Gomoh running shed.

(¢) The engine was examined by
the Government Inspector of Railways
who enquired into the accident,
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L ]
(d) There was nothing wrong with
the engine which could have caused
the accident.

(e) Does not arise.
Andamans Forest Department

Shri Raghunath Singh:

1516. { fardar A. S. Salgal:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are aware
that in two places in Middle and
North Andamans in the paddy flelds
2 to 4 displaced persons have died and
a few injured due to falling of com-
mercial timber trees left over by
Forest Department; and

(b) if sn, the action taken in the
matter?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes Sir. Two
persons died and one person was
slightly injured due to the fall of one
papita iree in June, 1959 at Atlanta
Bay (now known as Durgapur) in
North Andamans. The tree fell on
account of a severe storm and not due
to any damage to its lateral roots. In
the areas cleared by the Forest De-
partment for colonisation purposes in
the North Andamans, commercial tim-
ber trees have been left standing be-
cause M/S P. C. Ray & Company to
whom the North Andamans forects
have been leased out, have the felling
rights on these commercial trees. All
the trees left over are healthy and

growing.

(b) The question of taking sny
action does not arise as the deaths and
injuries were due to natural cir-
cumstances over which no one has any
control.

Andamans Forests
1517 Shri Raghunath Singh:
"9 Sardar A, S, Saigal:

Will the Minister of Food and Agri-
caltare be pleased to state:

{a) whether in the Andamsns in “he
Collinpur area 400 acres jungle sald
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.

to contain 8000 tons of commercial

timber were given to one highest

tender Shri Govind Rajlu in April

1958 for removing timber in two years;

(b) whether upto January 1960 he
has not extracted even 700 tons which
has caused a loss of at least Rs.
2,50,000 revenue at an average of
Rs. 50 per ton; and

(c) the reasons as to why the Forest
Department did not cancel the con-
tract and make alternative arrange-
ment to get the work completed?

The Minister of Agriculture (Dr.
P, 8, Deshmukh): (a) Yes, Sir.

(b) and (c). Upto January 1960, the
contractor had extracted 723 tons and
“7'3 cft. of timber. Under the terms
of the Agreement with the contractor,
he is required to extract only trees
marked by the Forest Department. The
Agreement does not specify any
guaranteed quantity of timber {o be
extracted by him every month. The
question of any loss of revenue to
‘Government or of cancelling the con-
tract and making alternative arranpe-
ments to get The work completed, does
not, therefore, arise,

Rallway Bridge, Malda

1518. Shri C. K. Bhattacharya: Will
the Minister of Rallways be pleased
to gtate:

(a) whether representation has been
made by the Old Malda Municipality
for decking the Railway bridge at
Malda on the Mahananda;

(b) whether the Government of
‘West Bengal have requested for the
sanction of decking of this proposed
bridge and has asked for estimate of
‘costs; and

(c) whether sanction has been given
for decking the proposed bridge?

The Deputy Minister of Rallways
(Shrl 8, V. Ramaswamy): (a) No Sir.

(b) Yes Sir.

{c) No. Decking of this Railway
‘Bridge is not feasible.
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Payment of Bills to Contractors

1519, Shri Hem Barua: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that Rail-
way contractors' bills for completed
works of construction on the South
Eastern Railway are held up for over
a year;

(b) if so, whether Government are
awarc of the hardships that the con-
tractors suffer due to non-payment of
their bills in time; and

(¢) if so, the steps Government
propose to take or have alreay taken
to remove these difficulties of the con-
tractors?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No—
this is not a general feature, In certain
ecases, where there were reasonable
grounds to believe that contractors
had received excess payments, their
final bills were held up in the public
tnterest till a correct assessment was
made of the amount of overpayments
recoverable from the outstanding bills.
The balances due to the contractors
have been, or are in the process of
being, released for payment.

(b) and (c). In.regard fo the special
cases of the S.E. Railway referred to,
the progress of payments is under

constant watch  through  special
periodical reports.
fawett # wrafarg wa & i o g
g AT

{ oy T AT
"R"‘L;ﬁmm:
w1 wme aqr g TR g T
*1 w1 w40 i

(%) w1 oz &= & e foslt &
srrama qfa wafugs w1 & wfr g
T e R

(=) @ wwr fead owE qfw
Ffr g aAE wE } ;W
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Quarters for Workers of Chittaranjan
Locomotive Works

1521, Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether more than 50 per cent.
of the employees working in Chitta-
ranjan Locomotive Works are not
provided with quarters;

(b) if so, what steps are being taken
te build more quarters; and

(c) whether it i* a fact that no
privale accommodation is available in
Mehijamn also?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). * Over 65 per cent. of the Railway
staff emloyced in the Chittaranjan
Locomotive Works are provided with
quarters

Additional quarters are being pro-
vided and it is expected that by the
end of 1060-61 about 75 per cent, of
the staff will be housed in Rallway
quarters.

(c) Accommodation is available to
some extent.

Tube Wells

1522, Shri N. R. Muoniswamy: Will
the Minister of Food and Agriculture
‘be pleased to state:

(a) what are the new areas which
are selected to drill exploratory tube
wellg in other parts of the country for
collecting geological and hydrological
data with the aid of equipment

447 (Al LS—3
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acquired by the exploratory tube
well organisation from the Govern-
ment of USA;

(b) whether any assessmeni of
results achieved has been made so far;
and

(¢) if =0, the details thereof?

The Jeputy Minister of Agriculture
(Shri M. V. Erisnappa): (a) The new
areas selected so far, for exploration

under the Groundwaler Exploration
Project are as follows:—

1. BOMBAY STATE:

(a) Saurashtra Coastal
Zalawad district;

(b) Areas in North Gujrat.

area and

2. RAJASTHAN:
(a) Barmer & Jaisalmer districts;
(b) East Rajusthan cana) area,

(c) Central Mechanised Farm at
Suratgarh.

3. WEST BENGAL:

Midnapore district.
4 UTTAR PRADESH:

Bhabar areas of Nainital and Dehra
Dun districts.

(b) and (c). Yes; results obtained
so far of exploration conducted under
the Groundwater Exploration Project
indicate that the following areas are
suitable for further development of
tube well irrigation:—

1. Narbada Valley (Madhya Pradesh):

An area of about 780,000 acres along
the river, west of Jabbalpore
have been found suitable for
development of tube well lrri-
gation.

2. Rajasthan:

About 1000 sq. miles around Chan-
dan (East and North East of
Jaisalmer).
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3. Kutch (Bombay):

About 300 sq. miles in Central
Kutch.

4, Madras:

Areas in Chingleput and Tanjore
District for development of ordi-
nary tube wells and an exten-
sive belt in South Arcot Dis-
trict for development of arte-
sian wells.

5. West Bengal:

Districts of Bankura, Midnapur,
Murshidabad, Nadia, 24-Par-
ganas, Malda, West Dinajpur,
Darjeeling, Jalpaiguri and
Cooch-Behar.

6. Uttar Pradesh:

Arazi-Roond-Muhmmadpur -Nawada
area of Agra and Mainpuri
Districts and Nagla Bhajua-
Sonai areas of Etah and Main-
puri Districts.

7. Andhra Pradesh:

East Godavari District.

8. Bihar:
Bichhiya-Rampur Mohania areg of
Shahabad  District, Tangra-

Thumbi area of Gaya District,
and Mahesi-Akbarnagar area of
Bhagalpur District,

et syt wr frmituepam

1YY oft Fww wATeT © w R
w4t ag T Y ¥ K4 6

(%) =& forsa=ht wfegar (o=
formriz w1v), gl sfgat wix dwg-
wer a7, A T & faea wfa s & W
§ e & wE & @ 7 e A
oA W AT 7 e

(=) o ax feem &< grm ?

Tk gwnt (oft W W)
(%) @ wfgara), fram=fegt  oifz
w1 fey v oF fraw swiw ¥
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Port and Bhipping Siatistics
Commitiee

1525. Shri Kaghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the date when the Port and
Shipping Statistics Committee was
appointed;

(b) the important recommendations
of the Committee;

(c) how far these recommendations
have been implemented; and

(d) whether it is a fact that the
monthly statistics of the foreign trade
of India published by the Department
of Commerce, Intelligence and Statis-
tics, Calcutta, contain no statistics,
regarding the number and nationality
of vessels that entered and cleared
at ports of India?

The Minister of Transport and Com-
munications (Dr. P. Sabbarayan): (a)
Tth May, 1953.

(b) A statement is laid on the Table
of the Sabha. [See Appendix III,
annexure No. 21].

(¢) The recommendation in regard to
collection and compilation of Cargo
Statisticg is in the process of imple-
mentation.

(d) Since January, 1957, the Ship-
ping Statisics have been excluded
from the ‘Monthly Statistics of Foreign
Trade of India® brought out by the
Department of Commercial Intelli-
gence and Statistics, Calcutta. That
Department is however bringing out
a separate publication entitled ‘Statis-
ticg of the Maritime Navigation of
India', containing statistics of ship-
ping in the foreign trade as well as
coasting trade of India.

National Projects Construction
Corporation

1526, Shri Tridib Eumar Chaudhuri:
Will the Minister of TIrrigation and
Power be pleased to state:

(a) whether it is a fact that the
National Projects Construction Corpo-
ration has put up a workshop in con-
nection with the construction of the
Kosi Project, at Bhimnagar, in Nepal
very near the headquarters of the Kosi
Project at Birpur,;

CHAITRA 8. 1882 (SAKA)
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(b) whether il is a fact that the said
workshop at Bhimnagar employs more
than 1,000 workmen, the over-whelm-
ing majority of whom are Indian
nationals; and

(c) whether it is a fact that the
National Projects Construction Corpo-
ration does not allow the workmen
employed at .heir Bhimnagar work-
shop any of the facilities and privi-
leges granted to workmen under the
Indian Labour Laws in general and
the Factory Act, Payment of Wages
Act and the Industrial Dispute Act in
particular?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(by Thre workshop empléws about T0
workmen. The majority are Indian
nationals,

({e) No.
Anti-Locust Department

1527. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to stale:

(a) whether it is a fact thal the
Government have a department known
as Anti-Locust Department;

(b) what are the allocations and
expenditure of this department during
the last 10 years; and

(¢) in which areas thiz department
carried out anti-locust operations
during this period?

The Deputy Minister of Agricalture
(8hri M. V. Krishnappa): (a) There
is no separate Department as such, but
the work is being looked after by the
“Locust Warning Organisation” under
the Directorate of Plant Protection
Quarantine and Storage.

(by Allocationg and expenditure for
the locust work during the last 10
years are as under:—

Year Allocation Expenditure
(in Rs.) (in Rs.)

1950-51 Separate figures  3,73,985

1951-52 are not available 16,39,737
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Year Allecation Expenditure
(in Rs.) (in Rs.)
1952-573 because there 15,13,19%

Was no separate
allocation  for
locust work in
the total budget
of the Direc-
torate of Plant
Protection Qua-
rantine and
Storage.

1953-54 - 20,29,000 34,46,112
1954-55 . 34,19,200  17,55,998
1955-56 . 34419,800 21,27,247
1956-57 . 17,27,600 24,04,018
1957-58 . 10,471,000 10,00,206
1958-59 . 750400 8,87,445
1959-60 . Iy 75500 12,586,692

(e) In thu di.serl reas of the Punjab,
Hajasthan and Bombay States, cover-
ing a total of about 82,000 Sq. miles.
Chinese Method of Paddy Cultivation

1528. Shri N. R. Muniswamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Chinese method of paddy cultivation
‘wag experimented in India;

(b} if so, the number of farms

where the experiment was carried out
and the results achieved:

(¢) the cost of production per
maund in general together with over-
head charges and supervision cx-
Penses; and

(d) whether Government are satis-
fied with the cost and quantity pro-
duced per acre? '

The Minister of Agriculture (Dr,
P. S. Deshmukh): (a) Yes.

(by A' 28 Government Farms, but
the data of the experiments have been
received so far  from three centres
only. No final conclusions can, there=
fore, be arrived at.

() Expenditure figures were avail-
able from two centres viz, Pattambi
(Kerala) and Nasirpur (Punjab) and
arc given below:

Centre Expenditure Mean Grein
(K. lacre) Yield (md./
acre)
Nasirpur . . 4270 363
Partambi . . 2891 16°8

Supervision expenses have not been
included in the above expenditure as
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the cxperiments were supervised as a
normal part of the duties of the
officers in charge of the farms.

(d) The results received so far do
not indicate any marked superiority
of the Chinese method of cultivation
over the Japanese and local improved
methods in giving higher yields of
paddy. The method is also much
more expensive,

Lighthouse at Etimaga

1529, Shri M. V. Krishna Rao: Will
the Minister of Transport and Com-
munications be pleased to state:

{(a) whether Government have
under consideration a proposal to
construct a Ligthouse at Etimaga in
the mouth of the River Krishna in
Andhra Pradesh; and

(b) if so, the resulls thereof?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) No. Sir. There is no such proposal
under the consideration of Govern-
ment. Nor has the need for a light-
house at the place mentioned been sug-
gested to Government so far by any
party.

(b) Does not arise.
Community Development Works in
Tripura,

1530. Shri Dasaratha Deb: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) the total amount spent so far on
the Community Development works at
Amarpur Sub-division, Tripura; and

(b) the major items of expenditure?

The Deputy Minister of Commani-
ty Development and Co-operation
(Shri B. 8. Murthy): (a) Rs. 8.250
lakhs upto December, 1959.

(b) The major items of expenditure
are (i) Animal Husbandry and Agri-
culture Extension (ii) Irrigation (iii)
Health and Rural Sanitation (iv)
Education (v) Social Education (vi)
Communications (vii) Rural Arts,
Crafts and Industries and (viii) Co-
operation.
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Food Preservation Industry

1532, Shri Onkar Lal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment of India are going to provide
a food preservation industry;

(b) if so, the amount allocated for
this purpose; and

(c) the name of places where the
industry is to be located?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): (a)

to (c¢). Certain proposals have been
formulated for the Third Five Year
Plan concerning development  of
dehydration and cold storage facilities,
preservation of fruit and wvegetables
and other allied matters. The pro-
posals have not yet been finalized.
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Manunfacture of Teleprinters

1535. Shri Damani: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether Government are con-
templating to licence manufacture of
teleprinters in  public sector with

(b) o so, the details thereof?

The Minisier of Transport and Com-
munications (Dr. P. Subbarayan):
(o) Yes

{b) The Government has decided to
set up a factory with an annual out-
put of 1000 teleprinters and other
accessories for use in the public and
privine sectors.

Importeq Wooden Eleepers

1536. Shri U. C. Patnalk: Will the
Minister of Rallways be pleased to
state: )

(a) the quantty and price of
wooden sleepers and timber imported
from U.S5.A. and Australia (country-
wise and year-wise) during the last
throe years: and

(b) what percentage of the same
wag found defective or below speci-
ficatons?

The Deputy Minister of Rallways
(Shri Shalmawas Kham): (a) No
timber was imporied from USA or
Austrrhy during the last three years.
As regards wooden sleepers, a state-
ment showing the quantity and
approximate price of sleepers recelv-
ed during the last three years is laid
on the Table of the Sabha.
[See Appendix ITI, annexure No. 22]
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(b) Australia, The accepted supply
of sleepers received from Australia do
not contain sleepers which are defec-
tive or below specifications.

U.S.A. Some of the sleepers have
developed cracks, as already indicated
in the reply to part (a) of Starred
Question No, 49 given in the Lok
Sabha on 17-11-1950. The precise
number has not yet been ascertained,
and the matter is under consideration,
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Jorbagh Telephome Exchange,
New Delhl

1541. Shri D. C. Sharma: Will the
Minister of Transport and Communli-
cations be pleased to state:

(8) whether it is a fact that a new
3,000 lUne automatic telephone ex-
change has been set up at Jorbagh to
serve South Delhi;

(b) the total cost of the bullding
and the equipment installed;

() whether there i a ptwoul to
further extend the new cxchange;

(d) if so, the amount to be spent
thereon; and

(e) when those new lines will be
added?
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The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
Yes,

(b) Total estimated cost of the
scheme Rs. 58-83 lakhs.

(e) Yes.

(d) Estimated amount Rs. 8262
lakhs.

(e) First 2000 by June, 1881,
Another 2000 early 1082

1202 hra.

POINT OF PERSONAL
EXPLANATION

Shri Frank Anthony (Nominated—
Anglo-Indians) rose—

Mr, Speaker: The hon, Home Minis-
ter says that it may be taken up day
after tomorrow.

Shri Frank Anthony: Yes; I have
no objection except that I would like
the rather wunfortunate aspersion,
particularly against Mr. DeCruz, to be
removed &s early as possible. (Inter-
Tuption).

Mr. Speaker: He wants o say a
word of personal explanation.

Shri Frank Anthomy: I was put in
a false light; but I am more concern-
ed with the unjust aspersion that was
cast on a very respected member of
my community. Because the Home
Minister had suggested, I verified it—
that 1 did not reply. I rcplied at
great length and told him that Mr.
DeCruz is a highly respected member
of my community., He is an Anglo-
Indian. The Home Minister acknow-
ledged my letter and thanked me for
it. Then to put Mr. DeCruz in this
very unfortunate light. for him at
least it was a gratuitous aspersion.

Au Hon. Member: It was to be taken
up tomorrow; but it is being taken up
already now. (Interruptions.)
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Exrplanation

Shri Harish Chandra Mathar (Pali):
What is it all about?

Shri Raghunath Singh (Varanasi):
We should know the context of the
thing.

’

Mr. Speaker: The only point is
about something that came up during
the course of the last debate. Shri
Frank Anthony wrote to me, that the
report in the Press was that he made
some aspersions against an hon. mem-
ber of his community. He wanted to
make it clear. 1 sent a copy of his
letter to the Home Minister.

With respect to such matters, when
it is a matter of personal explanation
regarding a matter arising during a
debate, we always take a copy and
send it to the hon. Minister so that he
may also come prepared, lest it should
be one-sided. Only just now I got it
and I passed it on to the hon. Home
Minister. He said he will look into
this matter and come prepared day
after tomorrow. In the meanwhile,
Shri Anthony wanted that this matter
ought to be cleared immediately so
far ag he Is concerned. He has done
50. I will hear the hon. Home Minis-
ter day after tomorrow.

The Minister of Ilome Affairs (Shrl
G. B, Pant): The point is a very
simple one. I do not want to do any
injustice to Mr, DeCruz; if 1 have done
80 1 am sorry. So far as the parti-
cular statement made by me is con-
cerned, it was refuted by Shri
Anthony. He had no clear impression
about it when he spoke. My own im-
pression was, ag [ stated in the House.
If there has been any mistake on my
part, I am also sorry about that. But
I cannot say anything definite because
Ihwemtmnlhep-ptn and the
correspondence in question was ex-
changed 3 yeers ago. I have to ex-
change innumerable ‘eiters almost
every week and 1 may have erred. 1
cannot say, But, T will loock up and
scc. If 1 have made @ mistake, I
should certainly be sorry for having
done s0. 1 am particularly careful
in not making any staiement which

1 §
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is in any way erroneous. If I have
done so, I am sorry more for my
own sake than for the sake of Shn
Anthony or anybody else. 1 think
that closes the matter. I will look into
it and if I have anything more to say
I will say.

Mr. Speaker: If anything more has
to be said the hon. Minister will say
it that day.

12.08 hrs.
PAPERS LAID ON THE TABLE

Buparr Estomates or Damodax
VarLzy CORPORATION

The Ministor of Lrrigation and
Power (Hafis Mohammad Ibrahim):
Sir, I beg to lay on the Table, under |
sub-section (3) of section 24 of the
Damodar Valley Corporation Act,
1948, a copy of the Budget Estimates
of the Damodar Valley Corporation
for the year 1060-61. [Placed in
Library. See No. LT-2048/60.]

AMENDMENTS TO DeLur PrEvENTION OF
Foop ApuLrzmation RuLes

The Minister of Health (Sinl
Karmarkar): Sir, I beg to lay on Lthe
Table, under sub section (3) of Sec-
tion 24 of the Prevention of Food
Adulteration Act, 1954, a copy of
Notification No. F. 32(50)-58-M&PH,
published in Delhi Gozetle dated the
21st January, 1980, making certain
amendments to the Delhi Prevention
of Food Adulteration Rules, 1956,
[Placed im Library. See No. LT-
2040/80]).

NomiricaTions unDER MAbRag Porr
Trusts AcT

The Deputy Minister of Irrigation
and Power (Bhri Halhl): Sir, on
behalf of Shri Raj Bahadur, T beg to
lav on the Table a copy of Notifica-
tion No. SO 432 deted the 20th
February. 1980, issued under sub-
section (2) of Section 8 of the Madras
Port Trust Aect, 1905, [Placed . in
Library. See No LT-2050/80.]
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EvaLuaTiON Reports oF  WORKING
Grour OoN HANDICRAFT  INNWSTRIES
AND SERICULTURE INDUSTRY

Shri Hathl: Sir. on behalf of Shri
Manubhai Shah, 1 beg to lay on the
Table a copy of each of the following
Reports: —

ti) Report of the working group
on evaluation of progress of
Handicraft Industries during
the Second Five Year Plan.
|Placed in Library. See No.
LT-2051/60).

(ii) Evaluation Report of the
working group on Sericulture
Industry. [Placed in Library.
See No. LT-2052/80].

1298 hrs.
ESTIMATES COMMITTEE
SEVENTY-NINTH REPORT

Shri Dasappa (Bangalore): Sir, |
beg 1o present the Seventy-ninth
"% aort of the Estimates Committee
% the Ministry of Commerce and
lustry—Small Scale Industries—
Part I1 (The National Small Indus-
tries  Corporation Limited, New
Delhi).

12'88] hrs,
PUHLIC ACCOUNTS COMMITTEE
TweNTY-FIrTH REroRT

Shri Barman (Cooch-Bihar-Reserv-
vd—S8ch. Castes): Sir, 1 beg to present
the Twenty-fifth Report of the Public
Accounts Committee on the Appro-
priation Accounts  (Civil), 1968-87

and 1067-68 and Audit Reports, 18568
and 1958—Volumes 1 & II.

1248} hrs,

LEGAL PRACTITIONERS BILL
Rerort oF Joint COMMITTEE

Ghri C. R Pattabhi Raman:
tKumbakanam): Sir, I beg to present
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the Report of the Joint Comumittee on

the Bi]] to amend and consolidate the

law relating to legal practitioners and

to provide for the constitution of Bar

Councils and an All-India Bar.

12-083 hrs.
ELECTION TO COMMITTEE

Namionar Foop AND AGRICULTURE
OmcanisaTioN Liazson CoMMITTEE

The Minister of Agricultore  (Dr.
P. 5. Deshmakh): Sir, I beg to move
the following:

“That in pursuance of Resolu-
tion No. F. 16-72/47-Policy, dated
the Bth November, 1948, of the
Ministry of Agriculture (now
Food and Agriculture), as amend-
ed todate, the members of
Lok Sabha, do proceed to elect,
in such manner ag the Speaker
~may direct, four members from
among themselves to serve as
members of the Nationa] Food
and Agriculture Organisation
Limison Commitier for a period
of three years commencing from
the Ist June, 1960, subject to the
other provisions of the said
Resolution.”

Mr. Speaker: The question is:

“That in pursuance of Resolu-
tion No. F. 16-72/47-Policy dated
the Bth November, 1048, of the
Ministry of Agriculture (now
Food and Agriculture), as amend-
ed todate, the members of
Lok Sabha, do proceed to elect,
in such manner as the Speaker
may direct, four members from
among themselves to  serve as
members of the Nationa) Food
and  Agriculiure  Organisation
Lisison Committee for a period
of three years commencing from
the 1st June, 1980, subject to the
other provisions of the said
Resolution.™

Motion was adopted.
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12-98§ b
BOMBAY REORGANISATION BILL*

The Minister of Home Affalrs (Shri
G. B. Pant): Sir, 1 beg to move for
leave 10 introduce a Bill to provide
Zor the reorganisation of the State of
Bombay and for matters connected
rherowith,

Mr. s,e;.;m.: The question is:

“That Jeave be granted to in-
troduced a Bill to provide for the
reorganisation of the State of
Bombay and for matters connect-
vd therewith.”

The motiop was adopted.

Shri G. B. Pant: Sir, | introducet
1he Bill

*Tari Tyagi (Debra Dun): I want &
L-Larrﬁeat}m about a point of Iaw.
The Btate: have all been enumerated
i the Constitution. It is not that I
am objecting to the introduction of
the Bill; the House has agreed to it
I only want to sec how we should
nroceed in the matter. Shall we first
<mend the Constitution and provide
for another addtional State as and
when it is enacted or shall we first
«aact Jegislation and then bring it in
ihe list of the Conatitutien?

Mr. Bpeaker: | am not going ‘o
give any advicee When the matter
urises once again at the consideration
stage. if the hon. Member wants to
make any reference to this, then It
will be time for me to consider and

then the hon. Home Minister wriil .

consider all these matters.

i Tyagl: My fears are that the
Bill cannet be permitted secording to
the Comstitution . . .

Myr. Speaher: | cannot help him. |,

Shri Tyagi: Because, unless we
provide for the additiona) Btate in the
Constitution, we cannotl create a State
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because the States have been limited:
their number is limited in the Con-
stitution and we cannot have a fresh
State unless we amend the Constitu-
tion providing for another State,

Mr. Speaker: I am afraid the hon.
Member is a little too late. When 1
put the guestion whether leave should
be granted or not, heg must have
immediately opposed or supported or
asked for an opportunily 1o speak on
this matter. He has lost the bus
When it comes to the consideratisu
stage, he can make the suggestions to
the hon. Home Minister and he will
consider everything. If he is not
satisfled he can oppose it or do any:
thing he like at the consideration
stage.

12°12 hrs.
RELIGIOUS TRUSTS BILL*

The Deputy Minister of Law (Shri
Hajarmavis): Sir, 1 beg to move for
leave to introduce a Bill to provide
for the better supervision and admi-
nistration of certain religious trusts

Mr. Speaker: The question is:

“That leave be granted i~
introduce & Bil| to provide for
the  better sypervision and
administration of certain religious
trusts.”

The motion was adopted.

Bhri Hajarmavis: Bir, | beg to
introduce the BilL

124124 M,
RESOLUTION RE: POLICE FIRING
IN SOUTH AFRICA

The Prime Minister and Minisier of
Extersal Affairs (Bhri Jawabarial
Nehru): Mr. Speaker, B8ir, 1 gave
notice of a Resolutian which I intend-
ed moving today. With your permis-
sion and the permission of the House,

" *Published in the Gazette of Indls Extrsordinary Part Il—Section 2,

dated 28-3-60.

tintroduced with the recommenda tion of the President.
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[Shri Jawaharlal Nehru].

1 should ke to me%e a very minor
alteration, a verbal one, in it—inclu-
sion of the name of a place—to make
it a more factually correct Resolu-
tion. May I read it in the amended
form?

Mr. Speaker: Yes.

Bhri Jawaharial Nehru: 1 beg to
move:

“That this House deplores and
records its deep sorrow at the
tragic incidents which occurred at
Sharpeville and in Langa town-
ship near Capetown in South
Africa on March 21, 19860, result-
ing in the death of a large num-
ber of Africans from police firing.
It sends its decp sympathy to the
Africans who have suffered from
this firing and from the policy of
racial discrimination and the sup-
pression of the Africin people in
their own homeland.”

Sir, the other day, when mention
was made aboul this tragic incident
in this House, I ventured to ray some-
thing and to express a sense of shock
which, not only this House, but the
whole country had experienced on
receipt of this news from Soulh
Africa, Now, the Resolution I am
moving is, as the House will see, if I
may use the word, a moderately-
worded resolution. It has been deli-
berately worded in that way, not
because any of us fee] very moderate-
1y about this matter because it i a
matter in which strong feelings are
aroused and have been aroused in this
House and in this country and over
a great part of the world. Neverthe-
less, 1 thought that it would be in
keeping with the dignity of this House
and of Parlinment if we should
express ourselves in this restrainad
nnd moderate and rather limited way
rather then usc strong language. The
matter Is too serious merely to be
disposed of by strong language or any
language. It is not the custom of this
House normally to comsider such
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matters which are supposed to be in
the interna] jurisdiction of another
country nor indeed would we like the
other countries to consider maitters in
the interna] jurisdiction of this coun-
try. That is the normal practice; it i
the right practice. Neverthcless,
someti things hap and occur-
rences take place which are nol
normal at all but whichypy exceed-
ingly abnormal and t- becomes
difficult and undesirable for some
normal convention to come in the
way of *he expression of the feeling
which is deep seated and powerful.
After all, this House is and oughl to
be, to some extent a mirrpr of our
people's feelings end  therefore,
although this &= not a normal pro-
cedure, we felt that this House should
be given an opportunity of expre¥
ing the strong feelings which it Wk,
in regard to these tragic iswidents.

It is bad enough for a large number
of people to be killed or for there
being a mass killing as there has becn
in this place in South Africa a weck .
ago. It is worse to have this kilil
in the manner it was done, so far as
account; have appeared. You musi
remember that behind all these lics
a certain deliberale policy which tae
South African Union Government 13
pursuing. This is perhaps not the
time to discuss in any detail lhut
policy, the policy of scgregativi,
apartheid or, however it i= called
But it i well to remember all the
same whil this policy means, both in
theory and in principle and in prac-
tice. In principle and in theory it is
the negation of ewverylhing that the
UN stands for and we stand for, ol
course. I am putting it from the
larger ground of what the WN. and
the UN. Charter stand for It is the
negation of what presumahly every
civilised Government todav staads
for or should stand for That is a
serious matter.

Not too long ago, when vowces were
raised in a great part of the world
denouncing the racial policies of the
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Nazi regime in Germany and a great
war took place bringing enormuus
slaughter in its train, it was said that
partly at lcast—there were many
reasons—it was because of those
racial policics which the old Nau
Govertment pursued on th~ bass of
master race, with the right not only
to suppress but to oxtrrmintle people
belonging to somyg other race, which
theyv' thought was almost a sub-
human race. Now, that policy. ir
principle, is adopted and openly pro-
claimed in the South Afriern Uricn
and s hag been often stated in 1lis
House, that can only lead to disaster
b it is impossible to concelve
that other countries of Bonth Ai:ieca
or indeed of uny other part of the
world would accept thut or submit ic
that policy. That is the guestion of
principle—apartheid. But in  regard
to the actual practice of it, I wonder
how far hon. Members are really
awure of the details ¢f how the
Adricans have to live, what they have
to submit to, 'o what conditions of
living, where families are torn as
under, husband from the wife, father
from the son. Without sp:ciai per-
mission, they cannot leave: they can-
not move oar do anytaing without
special permits and passe.. They may
have lived in g place for a whole
generation but if they aave got o
little work outside that place they
have to leave that immediately, within
u question of hours. But I am not
going into that What I am only
pointing out is that it is not mersly
a quesiion of theory—-important as
it is, the question of principle; snd
theory—but a question of the prac-
tice, the enormous burden that is
cast upon them, the Afriein puople.
by the Gove there. They are,
as 1 said, the people wurse home-
land is that country. Tacy arr aot
aliens: they do not come from clse-
where. The people of Indien descent
in South Africa, as we 2!l know, and
remember, have had to put up with a
great dea] of diserimmnation and
sulfering and we bave rescnled that
But we must rcmember alswo the
African people have to put up with
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and our sympathics muit go out to
them, therefore, even movc than to
our kith and ¥in there.

1 am moving this resolution tloday
just a week alter these occurences.
It so happened today has been declar-
ed by some African organisations as
a day of mourning, and perhaps,
thercfore, it is lo some extent appro-
priate that this resolution should be
considered by this Hou » on thir day
of mourning.

The other day the Prime Minister
of the United Kingdom visiled Africa
and 1 think in South Africa itself he
referred to what he called a wind of
chenge coming or blowing across the
African continent. That was &
modcrate reference to the ferments
and tempests that are taking place in
Africa. But whalever that may be,
it is clear that the policy of the South
African Union Government has not
taken into  consideration  these
changes, or knowing them, realising
them, nevertheless is not going to be
affected by them. And they introduce
this  system, namely, every person
has to carry o pass whercver he goes,
and he must nol go in this area or
that area. The House will try to
think of it: if every person has to
carry a pass all the time, going from
one part of the ares to another and
1o be harassed by the police, it is the
life not of even a normally semi-free
person, but almost the life of a
prisoner on ticket or leave. That s
what the African population of the
Bouth African Unpion has been reduc-
ed to, and |t is not surprising that
they have resented it and protested
against it

1 cannot say without much further
knowledge the sequence of ecvenls
that happened there, but broadly
speaking, it was a peaccful protoest,
ag far as we know. There might have
been some violence but 1 cannot say
definitely: But the fact remains that
these peoples who were protesting in
the main peacefully were mowed
down by machine-guns: while at the
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same time, to terrify them, I suppose,
jet aircraft were flying overhead and
all kinds of military machines sur-
rounded them.

Something terrible has happened
there; something terrible not only on
that particular occasion but in the
context of the modern world; and it
is not surprising that there has been
this great reaction all over the world,
and I belleve the matter is going to
be brought before the United Nations.

Now, the United Nations Organisa-
tion also, normally, does not interfere
in the internal affairs of another
country  although there have been
cases when it has interfered and
rightly intercfered in giving consider-
ation to those matters. It may be
said that this is not a matter for the
United Nations—a matter that is like-
ly to lead to violation of international
peace and security, that is, the
charter of the United Nations. Well,
in that sense, in the strict sense of
the world, perhaps it is not. But in
any real sense of that word, of that
phrase, it is very much a matter in
which the United Nations, as repre-
senting the international community,
should consider this, because it
involves something of the most
intimate concern to humanity itself.

This problem is dividing today, and
will divide even more, humanity into
large differing and conflicting sections.
It means somcthing even worse than
a norma]l war between nations, some-
thing of racial conflict spread all over
the globe. I do not say all these
things will come but they may come
and they will undoubtedly come If
this kind of policy is persisted in.

So, this matter iz not one merely
affecting the South African Union. It
affects the whole of Africa and indeed

* it affects all of us, whatever we may
be. It is an odd position that a
Tember of the United Natidns is using
ity State power for suppression, for
the assertion of Its raclal superiority
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within its territory; that is the ques-
tion; using the State power in doing
something which is objected to and
denied by the United Nations in ite
charter. "

This is the background. THese are
the problems that are likely to arise
in the future. Because of this, 1 have
ventured to put forward this resolu-
tion for the consideration of this
House. Sir, I move.

Mr. SBpeaker: Resolution moved:

“That this House deplores and
records its deep sorrow at the
tragic incidents which occurred
at Sharpeville and in Langa
township ncar Capetown in South
Africa on March, 21, 1960,
resulting in the death of a large
number of Africans from police
firing. It sends its deep sympathy
to the Africans who have suffer-
ed from this firing and from the
policy of racial discrimination
and the suppression of the Afri-
can people in their own home-
land.” -

Shri Braj Raj Singh: (Firozabad::
Sir, I may be permitted to move my
substitute resolution. I would like to
add Sharepeville and Langa at the
appropriate place in the resolution
which was given noflee of.

Mr. Speaker: Yes.
Shri Braj Raj Singh: I beg to

move:

That for the original resolution, the
following be substituted, namely: —

“Thet this House views with
great concern the rising tide of
racialism in South Africa re-
sulting in the ruthless suppres-
sion with wviolence of a great
majority of the population in
Sharepeville and Langa townships
and trusts that these brutst
methods will rouse the conscience
of humanity all over the world
against the policy of the South
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African Government which runs
counter to all canons of givilised
Government and deserves not
only the condemuation of man-
kind but the assertion of such a
forceful worldwide opinion as
would make it impossible for the
South African Government Lo
pursue its present policy of
racialism and ruthlessness.” (1)

Shri Khadllkar (Ahmedabad): [
may be permitted to move my reso-
lution with a slight verbal change.

Mr. Speaker: Yes.

Shri Khadllkar: I beg to move:

That for the original resolution, the
following be substituted, namely:—

“That this House expresses its
deep sense of shock and of
sorrow al the ouirageous firing
that took place in Langa town-
ship near Capetown in South
Africa and in  Sharpville near
Johannesburg on March 21, 1960,
in which the police killed, wound-
ed and maimed for life, a large
number of unarmed and peaceful
African men, wemen and child-
ren. It sends its heartfelt
sympathy to the Africans who
have suffered in the massacre and
condemns the policy of apartheid
being ruthlessly enforced by the
white settlers against Africans in
their own homeland. “While
assuring the Africans of its full
support, it appeals to the people
of the world to stand by the
- Africans, in a spirit of brother-
hood, in their struggle for politi-
cal freedom, social equality and
human dignity.

And it appeals to the United
Nations Organisation (o outlaw
the South African Government
for its unabashed disregard and
violation of the Charter of the
Fundamental Human Rights.” (2)
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Shri Hem Barua (Gauhati): I beg
10 move:

That in the resolutions—add at the
end—

“ang condemns the South Afri-
can Government for meticulously
exculing this policy of racial sc-
gregation leading (o mass-mas-
sacre of men, women ‘and chil-
dern.”

Shri Khushwaqt Ral (Kheri): Sunee
the name “Sharpville” has been dn-
cluded in the Prime Minister's resolu-
tion, I need not move my amendment.

Mr. Speaker: Yes, it has already
been incorporaled in the Prime Min-
ister’s resolution.

Shri Eadhsa ERamap (Chandw
Chowk): What is the time allotted
for this resolution?

Mr. Speaker: | hope the discussion.
will proceed in the spirit in which
the resolution has been moved We
do not ordinarily, as the Prime Minis-
ter has referred. take notice of events
that occur in any particular country.
But this is not an event which is of
a political nature. It is a human
one, & moraj issuc. [t |8 a negation of
the human rights that have been de-
clared and it affects the conscience of
the world. In that spirit, discussion
may g0 on and we MAY eXpress our
deep semse of sorrow. One Member
from each group may take part and
try to be as brief as possible

An Hen, Member: What about Lhe
time?

Mr. SBpeaker: We shall have half an
hour.

Bhri 8. A. Dange (Bombay Cily—
Central): Mr. Speaker Sir, | risc to
support the resolulion moved by the
hon. Prime Minister and [ agree with
the sentiments that he exprossed while
moving the resolution. What i« hap-
pening in Africa is a sort of a war of
liberation that began with the end of
the second World War, out of which
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many countries in Asia rcalised their
freedom. Thal wave is now passing

over Alrica, Bul as usual, the im-
perialist rulers do not realise the
strength of that waye nor do they

realise the necess'ty of bowing down
to that, Therefore, they are resisting.
«=but resisting in a peculiar way, in the
most inhuman way, but which may
not be very surprising.

1 am sure in the end the African
people are bound to be victorious. But
in this fight for their victory, what is
the role that we should play and the
role that the other powers concerned
should play? For cxample, the
minority of while racists and impe-
rialists who rule in South Africa are
certainly not doing it on their own.
They were planted there by big powers
in search of pgold, diamonds, mineral
wealth and the cheap labour of Afri-
cans. First they exported the Africans
as slaves to build their plantations.
Now they have planted their own
racists inside Africa and converted the
whole continent into a pit of slavery.

Under these circumstances, a serious
duty devolves upon those powers parti-
cularly who hold the colonies in the
continent of Africa and who directly
or indirectly support racial discrimi-
nation, whether in Afriea or in their
own lands. Therefore, it would be
wvery appropriate for us to make a
move in the United Nations that this
sort of rule that is going on should be
condemned and the United Nations, in
terms of its Charter, should express
its opinion on that.

Secondly we should see that when
our Prime Minister meets the others
in the Commonwealth Conference—]
am sure he will do it—he should
bring the whole thing to the attention
of the peuple in such @ way that their
conscience is moved and make them
feel that they can affect events in
South Africa far more than what we
cean do from here. For cxample, if
England, America and France do de-
cide to stop this raclal discrimination
in South Africa, T am quite sure the
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South African racists will bow down
to their decisions. For example, the
South Africans are not carrying on
their trade and their activities in
isolation from the big capitalist world
of England, America and France.

+Iready France knows that Algeria is
fighting. Ghana has got liberated;
Uganda is liberated. They will see
that ultimately the whole of Africa is
bound to be liberated. 1f the peaceful
actions of these unarmed Alfricans are
to be suppressed by violence on the
scale that is being done, 1 am qui'e
surg the liberated kingdoms and coun-
tries of the North African continent
nre bound to rush to the help of the
South Africans. In what way they
will help, it is for them to decide.
France knows how Algeria is recaiving
help in i's liberation struggls. So,
let the South African Government
also know that the Africans whom
they are suppressing will also .receive
help from the outside world and also
from independent States of Africa.

Therefore, Sir, the fight for libera-
tion of Africa is a fight for everyone.
Though we pass a resolution particu-
larly with reference to racial diseri-
mination, yet in general, it involves
the probl of the ind d of the
African people. A very small minority
is oppressing a majority people, who
are living in their own homeland, as
the resolution says.

With these words, 1 support thegre-
solution. If the amendments are to be
accommoda‘ed. they should be; but I
would also make a request that the
resolution should be a unanimous one
from this House.

Acharya Kripalani (Sitamarhi): Mr.
Speaker, Sir, on behalf of my party
and myself, | support the resolution
and 1 fully endorse what has been
said by our Prime Minister. It {3 true
that whatever action takes place in a
nation is under the jurisdiction of that
nation and may not ordinarily be the
concern of another nation. But for.
tunately today beyond the na‘ion, there
is an international world, there is a
world of humanity and certain things
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thay arg done within the nations come
to be of intimated concern to the whole
of humanity. This mass killing in
Africa is one such incident.

It certainly makes us angry, but 1
think it should make us more thought.
ful than angry. But in spite of our
poasted progress, in spite of the ad-
vance of civilisation and culture, often
we behave specially in group-like
manner, as if we were barbarians.
Often it happens that when there are
mass killings, the attention of the
world is directed towards them. But
in South Africa and also in many other
places, people are being killed, tor-
tured and put into prison from day
to day and that attracts no attention.
If human life is sacred, it is not sacred
only in the mass; it is also sacred in the
individual. As a matter of fact, the
ndividual makes the mass. Let us,
therefore, be a little introspective on
such occasions and see that we are
not caught in the cruelty that we
condemn today.

Sir, 1 support the resolution.

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Speaker, Sir, 1
have the privilege to associate myself,
on behalf of the Independent Group
im Parliament, with this resolution. I
am glad that the Prime Minister has
given us an opportunity lo express our
sense of horror at what has happened
in Bouth Africa.

I think the Prime Minisjer was right
in drawing attention to the fact that
we are not attempting to intervene in
domestic problems. He also point-
ed out that what has happened in
South Africa is something perhaps of
critical importance for mankind. When
I look at it, I feel that it is & challenge
to the conscience of the whole civilised
world and more particularly, 1 feel
that it is a challenge to the conscience
of the democratic world and In a
very special sense. it  ghould be a
challenge to the commonwealth.

What these killings have sought to
do is to focus attention on racialism
and [ agres entirely with the Prime
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Minister when he says that this racia-
lism has in it all the potentiul of
world disaster. What we have sceen
in South Africa and are sceing is the
expression of this racialism in its
most brutal and even in its most
degraded form. [ attempt to look at
this problem in a world context and
more especially in the context of
world democracy. My friend, Shri
Dange, [ think has indicated what
is likely to happen in Africw and
purhaps in Asia. If democracy, and
more especially the Western demo-
cracies, do nol condemn this out-
rage, then my own view is that
inevitably the Africans in their
torture and in their desperate search
for assistance, and particularly some
kind of moral comfort, will turn to
the: Communisis because, as we know,
the Communists at least pay lip sym-
pathy to the doctrine of race equatity
and they turn their faces againgt dis-
crimination based on eolour. [ think
it is time that the Western democra-
cies realise what is the Issue, because
* this belief spreads that democracy
is the political creed of the white man
and democracy spells just this, that
is, merely equality for the white man
but disability and torture for those
who are of a different pigmentation,
then my own feeling is that democra-
cy will not only be rejected in Africa
but it will be rejected in Asin.

I have, in my own way, been a
humble student of anthropology, and
what amuses me is that the responsible
leaders in South Africa should talk as
if they have never studied the history,
and they have certainly talked ax if
they had never heard of anthropology
or anthropological truths. Only this
momning I read in the press a statement
which has an almost vulgar reference
to white civilisation, the supremacy
of the white civilisation. Obwviously,
with all due respect to white civili-
sation, | would remind people who
glory in it that it is only a very recent
phenomenon in world history. And If
the white nations do not show any
sense of history, perhaps they show
no commonsense it may be but a very
transient phenomenon in world his-
tory. Perhaps we do nol know very
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much about it, but with my Jlittle
reading I found that the Negro race, in
their own way, have made very proud
contribution to the cultural achieve-
ments of the world. And what the
South African whites do not seem to
realise is that the oldest civilisations
have not been the white civilisations.
There have been the Medilerranean
vivilisation, the Asian civilisation if you
Jike—and in it 1 include the civilisa-
tion of India—the Mongaloid civilisa-
tion and the civilisations from Malaya
and if the Western democracies under-
rate these and insist on the pernicious
doctrine of white supremacy and the
supremacy of the white civilisation,
then it will bring its own nemesis.
And may I say this with great respect
to those who indulge in this doctrine
of white supremacy that before the
whites themselves—] think the British
realised in India—that it is not only a
short-sighted policy but & suicidally”
short-sighted policy. Two or three
millions of whites in South Africa are
not going to stem the inevitable tides
cf history.

-

Today, as the Prime Minister has
pointed out, South Africa is in a
ferment and nothing is going to pre-
vent the Africans ultimately from
coming into their own.

May I end with the note that 1 hope
that the Commonwealth countries will
take @ very strong line in this mat'er?
Because, 1 think it was the Prime
Minister who referred to this fact some
time ago that literally the complexion
of the Commonwcalth has changed.
The complexion of the Commonwealth
today is predominantly brown and,
with the accession of more and more
independent African States it may
well become predominantly  sable
hued. Before the Commonwealth is
this stark issue. Racialism, 1 have
always fell, is not only an evilism but
it is perhaps the most dangerous ism
which the world has to face today
and either for or against the demo-
cracies, particularly the Western
democracies, will have to take sides
and on the answer will depend, in
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my humble view, not only the future
of democracy but perhaps the future
of mankind.

Shri P. K. Deo (Kalahandi): Mr.
Speaker, 1 fully associate myself and
the Ganathantra Parishad with the
sentiments and the feelings of the
Prime Minister on the brutal and in-
human massacre of the South Africans
by the South African Government. [
not only express my sympathy and
cendolence to all those who have
suffered but, at the samg time, I
salute the martyrs who have paid their
lives for their liberties, and 1 condema
the South African Government for this
ghastly killing. It is unthinkable that
even in 1960 some Government, who
claim themselves to be egivilised and
who subscribe to the United Nations
Charter of Human Rights, and who
are the members of the United
Nautions, should resort to this sort of
policy of racial discrimination and
differentiation in their dealings with
human beings, because of their racial
affiliations. It is & clear case of
genocide and the United Nations should
intervene.

When the resolution on genocide was
moved in the United Nations, India
had the proud privilege of being the
initiator of this resolution and so I
think the Government and the Prime
Minister should rise to the occasion
and should use their good offices 1o
move the United Nations so that they
could deal with this matter properly.
Our Prime Minister has championed
this cause on a previous occasion. [
request him that instructions be given
to our representatives at Lake
Success so that they could move in this
matler in the right direction,

In the beginning I thought that my
Communist friends would raise a point
of order, because it relates to the
internal administration of another
country, as they did at the time of
discussing the genocide in Tibet. They
have not done il, and it is a good
thing they have not done it, and this
House has given it; full support to
the Prime Minister's resolution.
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1 urge upon the Prime Minister, at
the same time, to reconsider the
question of severing India's connec-
tion with the Commonwealth; because
South Africa is a member of the Com.
monwealth and India is a member of
the Commonwealth and ‘when our
approach to this human problem is so
different, there cannot be any common
meeting ground. 1 sincerely hope that
when India and South Africa differ on
this fundamental issue, there is no
common cause to sit across a table and
discuss. 1 hope the Prime Minister
will reconsider this matter in the en-
suing Commonwealth Prime Ministers'
Conference.

With these words, I whole-heartedly
support the Resolution so ably moved
by the Prime Minister,

Mr. Speaker: The Resolution should
be treated as a condolence Resolu-
tion. We nced not go far away from
that,

Shri Braj Raj Singh: While associ-
ting myself, on behalf of the Socialist
Party, with the gentiments expressed
by the hon, Prime Minister, 1 would
have liked that this House should have
gone further in expressing in concrete
1erms the feelings which 1 have seen
in the country ageinst the murders
which have taken place in South
Africa. 1 feel that the Resolution
which has been moved by the Prime
Minister does not go long to express
those feelings. As the Prime Minister
himself stated, it is a moderate Re-
solu‘ion. I feel it is not only mode-
rate, it is also timid, because we have
seen it stated that the British House
of Commons was to discuss a motion
“to protest in the strongest possible
terms to the Government of the Union
of South Africa™ about the shooting
and 1o convey “the abhorrence of the
British people that such an outrage
should take place within the British
Commonwealth™. Elsewhere also,
stronger feelings have been expressed.
Lest it should be taken that perhaps
some sort of violence was used on
people who were guilty, 1 may quote
here one of the authorities. The
Anglican Bishop of Johannestrurg, the
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Right Reverent Ambros Reeves, gave
the following account of the Sharpe-
ville rint, as compiled from the sworn
aflidavits from about one hundred
wounded Africans in  Beragwanath
hospite]l in Johannesburg.

“The Africans bugan gathering
in the township eat / in the
morning as instructed by Pan-
Africanist leaders. They under-
stood they had lo protest ageainst
carrying passes. They also had
the idea that @ White man would
speak to them at the police station,
as they had been informed of this
by White Policemen,

The Africans began lo gather,
but they had not the slightest in-
tention of fighting. They had neo
sticks. Their* leaders had im-
pressed on them beforehand that
there was to be no violence,

The Africans were unanimous in
pointing out that they would pot
have allowed women and children
to go to the police station if there
was to be violence.”

So, it is clear that there was no
violence on the part of the Africans
themeelves but iy is only the South
African Government which indulged
in violence.

‘While associating myself with the
senliments expressed here by the pre-
vious speakers, | would like the Gov-
ernment of India to take certain
concrete steps. 1 would like that
& strong world public opinion be
created and India should do its bit in
creating the same aguinst these mais
killings in Bouth Africa. Our Prime
Minister should refuse to sit in the
Commonwealth Prime Ministers’ Con-
ference to be held in London if the
South African Prime Minister partici-
pates in it. Our representative in the
Security Council must be instructed o
take the initistive to condemn the
mass killings in South Africa when the
discussion in the Council takes place
tomorrow. The Government should
show fts hear-felt sympathy towards
the Pan-Africanist movement and help
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it in ils own way to achieve its ob-
jective. When President Nasser visits
this country our Prime Minister
should, in consultation with  him,
evolve a programme under which a
second Bandung Conference might be
held somewhere in Africa in the near
future comprising of the nations of
Africa and Asia. India should quit the
Commonwealth of Nations and should
in carnest try to bring the Asian-
African nations closer. The United
Nations should be strengthened so
as to effectively check such racial
outbursts in  future. The matter
should be taken up in the Common-
wealth Prime Ministers’ Conference
it our Prime Minister attends it and
some suitable action should be taken
by the Conference itself.

Shri Khadilkar: Mr. Speaker, Sir,
while sharing the sentiments expressed
by the hon. Prime Minister when he
moved the Resolution, 1 would like to
add a few observations on this
occasion.

1 was surprised to hear at the outset
the hon. Prime Minister when he said
that it is more or less a matter of
internal jurisdiction, The world is fast
advancing and a time has come when
certain issues which are more or less
moral issues, issues which have a
direct bearing on the world com-
munity, should not be con-
sidered as domestic issues or issues on
which any Government when it ex-
presses itself should be constrained
in expressing itself by diplomatic
moderation,

So far as the South African people
are concerned, | feel that we are united
with them by a special bond because
the method of struggle which we
adopted for achieving independence—I
mean passive resistance or Satyagrah
the same was conceived in South
Africa. In that peculiar background
Mahatma Gandhi conceived it. We,
in our country after Gandhiji's arrival
in this country, practised it and we
claim that through that method we
have achieved our independence.
Therefore when we are connected with
the Africans through this bond—a
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peculiar bond of  struggle and of
wrotherhood—is it not our duty to give
fuil-throated expression to the feel-
ings of the people in this country and
in this House? This is my first sub-
mission,

When I make this submission 1 luok
at the scene at the present moment
in Africa. What is this pass system
meant for? There areg several types
of passes. Everybody has got to carry
them. It is meant for pinning down
the African labourer to a particular
locality so that he cannot exercise his
bargaining power and is socially im-
mobilised. As the British Labour
Party Leader has observed this morn-
ing, the African is entircly made to
surrender his bargaining strength and
remain ever in subjection of the White
seltler's domination. This is the posi-
tion.

Therefore this struggle assumes a
peculiar significance in South Africa.
It is not simply facial discrimination
as it is supposed to be. There is racial
discrimination practised in several
countries. For the first time it has
fortunately not taken a white against
black turn b the cor ce of
the Western world has been aroused.
All ovar the West you find that feel-
ing of sympathy being expressed sin-
cerely. For instance, I was surprised
to read this morning that in Norway
flags are to be flown at half mast. This
is something which would stir the
hearts of the people. We are much
nearer Africa. Are we not going lo
take some positlive steps about that?
Or, are we inhibited in our expression?
My hon. friend used the word ‘timid'.
1 would not call it timid, but it is
tame and insipid because of some dip-
lomatic propriety. I think that would
be wrong and that would not go a long
way in giving them support. A timc
has come when India will have to
assure the Africans that we will stand
by them in their struggle for political
freedom, social equality and human
dignity. Unless we say this, giving ex-
pression to our feelings, I do not think
we are discharging our duty towards
our African brethren.
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So far as this problem is concerned,
it is also on the international level
It will be taken up in the United
Nations very soon. When it is taken
up there, as | said, there have got to
be some limits for the exercise of
national sovereignty, as we call it, and
certain issues will have to be taken out
of national jurisdiction and dealt with
on the world plane by the world com-
munity. If that is not done at the
United Nations and if some sort of de-
finite action is not taken like keeping
out nations which are not prepared to
abide by cerlain Charters of the
United Nations, just like the Human
Rights Charter, because of the diplo-
matic bargeining that goes on in the
international organisation, is India
going to be a party to such a bargain?
I would like to ask that. Therefore
this matter is to be looked upon with
all seriousness at this juncture.

The other day I read that our Viee-
President has said that at the highest
diplomatic level, that js, the summut
level, the problem of atom bomb and
its dangers to humanity is being con-
sidered. But he thought-and rightly
thought, 1 feel—that the problem of
racial discrimination and racial segre-
gation iz equally or even more impor-
tant anJj some method must be found
out to eliminate this type of perpetua-
tion of aparthied that is being prac-
lised and practised in a ruthless man-
ner in South Africa.

Shri Kamalnayan Bajaj (Wardha):
What do you suggest for that?

Shri Kallka Singh (Azamgarh): He
is making a speech.

Shri Khadilkar: I am not the Gov-
ernmenl. The hon. Member asks me=:
What do you suggest for that? I have
some suggestions. It is for the Gov-
ernment to act. Suppose the hon.
Prime Minister was not occupying the
Prime Ministership and was  sitting
on thiz side, The other day when
ne described this tragedy as a ghastly
tragedy and compared it with the
Amritsar or Jallianwalla Bagh tra-
gedy, you never asked him

CHAITRA 8, 1882 (SAKA)

Police firing in 8392
South Africa
“What do you propose to do about
i

Therefore I say that it is & questivn
of expressing your fveling and giving
them support in their struggle. An-
other a-pect is there. We can extend
them help. We can  extend there
monetary help and help them v
every way possible, We can  rous-
world conscience—hat is  already
arpused—to see that this practice of
segregation is stopped once for all
and that they are allowed to live in
their own homeland with equal dignity
That is the only way.

I would like to utter one word of
warning before I conciude. As I said
I do believe that we owe certain
moral obligation to Africa because
Gandhiji got that inspiration for that
peculiar method of struggle in a pe=
culiar surrounding where a mass of
black h ity was helpl and a
white minority was sitting tight over
its head. This was the position. He per.
fected it here. But if no action is
taken by the civilised community of
the world, as Marx has predicted, in
South Africa, it will not be simply a
class war, but the class war will take
a racial form, and at that a worst
type of form.

13 hrs.

Therefore, | would appeal to  the
Prime Minister not to be restrained
or constrained by diplomatic modera-
tion, but give full-throated support
and in every way possible help the
struggle of Africans for full freedom,
full social equality and human justice.

With these words, I move my

amendment.

Raja Mahendra Pratap (Mathura):
May 1 say something?

I have some important points 1o
say.

Mr. Speaker: Shri Siva Raj.
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Shri Siva Raj (Chingleput—Reserv-
ed—Sch. Castes): On behalf of the
Parliamentary Group of the Republi-
can Party of India, I accord my full
support to this Resolution.

This Resolution being, as it is, an
expression of sympathy with the
Africans in their hour of suffering,
does not call for an elaborate exposi-
tion of principles of international
justice or natignal sovereignty or ra-
cial discrimination or the like. The
Republican Party, as you may know,
8ir, has piraed its faith in the anni-
hilation of ¢ | kinds of discrimination,
whether it .: racial or caste or anti-
semitic ant the like. Consequently,
this Resolu.on commands our full
sympathy and support.

1 will also appeal to the Prime Min-
ister to utilise the ‘opportunity when
he goes to attend the Commonwealth
Prime Ministers" Conference to move
this matter at the right time and in
the right quarters, and I dare say
we can entrust that responsibility to
him with confidence.

But may I draw the atltention of
this House that this House should not,
only on occasions like this, start ex-
pressing its opinion on this question
of racial discrimination? But it must
be the constant endeavour of this
House and the people of India to
preach against racial diserimination
or diserimination of any kind all
over the world including our own
country. 1 do hope that this Resolu-
tion will afford an opportunity for
not merely the Members of this House
but also the people outside to con-
stantly think mbout the question as to
how discrimination between man and
man can be removed.

With these words, I support the
Resolution.

Shri Mohammed Imam (Chital-
drug): 1 fully associate myself with
the Prime Minister and other hon.
Members in condemning the atroci-
ties that are being committed by the
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South African Government on a
peace-loving, patriotic people who,
as a result of racial segregation and
class prejudice, are being subjected
to ruthless suppression and various
other indignities.

We are all aware and we are con-
scious of the prolonged trial, both
physical and moral, to which our
South African friends, and also our
Indian friends, are being subjected
by a series of detestable outrages. It
looks as if the South African Govern-
ment is adopting the mass extermina-
tion methods of the Nazis who one
day drove away from Germany the
entire population of Jews,

1 do not want to go to the extent
of suggesting that India should dis-
sociate itself from or sever its connece-
tion with, the Commonwealth, but
I must point out that these atrocities
and inhuman acis of a member of the
Commonwealth is doing great damage
to the reputation of the Common-
wealth, and it is left to the Prime
Minister, when he attends the next
meeting of the Commonwealth Prime
Ministers, to restore that reputation
and to see that no further damage is
dene to the Commonwealth.

South Africa is a member of the
Commonwealth. It has been a mem-
ber from a very long time, and it must
respect the wishes of the other mem-
bers; otherwise, it has no place in the
Commonwealth, and it must be asked
to quit.

Shri Heda (Nizamabad): They are
not attending the Commonwealth
conferences,

Shri Mohammed Imam: Also, it is
a matter that should be taken up at
the UNO, and India must take the
lead and initiative, and sce that the
South Africans get thelr legitimate
rights and aspirations fulfilled.

The exploratory spirit and the
mutual jealousies of the wvarious Eu-
ropean nations led to the appropria-
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tion of Lie entire continent of Africa,
so much so now I think the entire con-
tinent is under the domination of ab-
out six European nations. They have
either  colonised, or had themselves
gone and settled down in various
parts of Africa, and the local people
were being exploited. Now a spirit of
nationalism is manifesting itself
throughout the continent, and we have
been hearing of the struggles and
the privations of the people in other
parts of Africa also.

So far as South Africa is concerned,
the white settlers came and made
South Africa their home. They came
there as the guests of the original
settlers. After establishing themselves
firmly and fully there, they expro-
priated the rightful settlers, and now
the real inhabitants, the permanent
inhabitants, have become the foreign-
ers, and the foreigners have become
the rulers and permanent inhabitants.
That iz the irony of the situation.

Not only that. Thesc original in-
habitants, and also the Indians who
went there, are subjected to various
indignities, various discriminations,
g0 much so their life there is  at-
tended by various perils.

Of late we have been hearing of
80 many atrocitles being committed,
and the recent one, the massacre of
about 70 people jin one day, is the
greatest atrocity which crowns their
atrocious methods. This is a blot on
civilisation, this is a blot on humanity,
and the Prime Minister must see that
right is done to these peace-loving
people.

After all, what do they want? They
want equal citizenship, they want
equal rights, they want equal treat-
ment, and it is but right that as
human beings we sympathise with
them and we treat them with all con-
sideration.

So, with this I fully support this
Resolution.
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Raja Mahendra Pratap: Now I
may say a few words, some very im-
portant points 1 have,

Mr, Speaker: Yes.

Raja Mahendra Pratap: [ beg to
say that I highly admire our Prime
Minister for bringing this Resolution,
but he and all the memburs here are
not viewing the point frém the world
stand point. They are all thinking
from the party standpoint or State
standpoint or country's standpoint,
but I consider the question from the
world standpoint.

I am very sorry Lo say that in cer-
tain parts of our world there is tur-
moil today. We must go into the
very depth of the question and find
out what the cause of it is.

According 1o certain natural laws,
human currenis do flow. The Aryans
flowed into India, the Mongols flowed
into Europe, the Arabs flowed into
India, and now the Europeans are
flowing out, or have flowed out inlo
America, and they flowed out also
into South Africa, and when they
arrived there, they gave light, they
brought a higher civilisation to South
Africa. We must recognise that, And
I think to this Resolution we must
add that the people of South Africa
should study our Brahman culture,
how the Brahmans could hypnotise
millions of people here and keep them
together with themselves, Tt is a great
fact. If these Europeans follow our
Brahman culture they will be able to
harmonise the peoples of South Africa
and there will not be any more trou
ble there. We can also suggest saj
ing, “Look to Englishmen who tock
lesson from the Brahmans of India,
how wonderfully they could settle the
questions of India and Ghana and
other States, and how our brethren
the French are failing; for instance,
they could not gettle the question of
Algeria even today.”

The trouble in South Africa is this
that the Boers are fighting with the
Englishmen there and they hope that
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the Englishmen will come
when they direct all their attention
against the blacks, That js ay the
bottom of this whole trouble. Now,
what we can do is to try to utilise
Christianity and higher sense of the
whites and our Brahman culture....
(Interruptions).

There s nothing to laugh at it. It
is a mere fact. In this way this matter
will be settled .and in that part of the
world peace will reign. 1 support the
Resolution of our hon. Prime Minis«
ter with this addition that he may
also suggest some remedy. Only con-
demnation always is not good. There
must be some remedy proposed and I
propose the remedy.

Shri Hem Barua (Gauhati): Sir, we
must not forget that the vear 1960 is
the year of Africa, Africa shaking
off the manacles of slavery and emerg-
ing into freedom. But I cannot under-
stand the desire on the part of the
South African Government to con-
tinue to live as a solitary landmark
of medievalism in a world that is
crusading with meticulous zea] to-
wards the realisation of progressive
ideals and the translation of the ethics
of humanity into practice. The South
African statute-book is overloaded
with too many legislations that cut
at the very root of the fundamentals
of human rights. The so-called
Roman-Dutch law of treason that
operates there in an angry man-
ner provides that 8 man can be expel-
led, imprisoned, flogged deprived of
employment or excluded from public
life even on the flimsiest grounds.
These are the conditions that exist
there.

Now, Dr. Verwoerd, the Prime Min-
ister, introduced a Bill in Parliament
seeking an all-White referendum on
the question of South African Repub-
lic and within a week of the intro-
duction of this Bill in Parliament the
South African police demonstrated
what i= in store for the South Africans
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as sccond-class citizens in that coun-
try. South Africa belongs to these
people and not to the handful of white
people,—the shameless relic of im-
perialism that ought to have been
dead as Dodo by now. If the South
African turns at Dr. Verwoerd and
says: “Get out all of you,” possibly
he would be both morally and legally
justified to do so. But he in this
largeness of heart and generosity of
spirit does not say like that. He sim-
ply says "Give us the rights to live as
free men." Thay is what he is saying.

We must condemn this holocaust
of bloodshed and at the same time
show our sense of outrage at this
event, What is a pity is that machine
guns are used against an unarmed
people and it is more distressing to
know that saracen armoured cars and
troop carriers are supplied to  the
South African Government by a mem-
ber of the Commonwealth, that is,
Britain. Now, this question is lying
in the Security Council on a com-
plaint lodged by an Afro-Asian Group.
But, I am afraid, cxcept expressing
their important rage on this particular
issue they will be sleeping over it as
they have slept over so many issues
al] these years. But I feel that the
Commonwealth Conference can do a
lot and, therefore, I suggest to our
hon. Prime Minister to consult the
Prime Ministers of other countries in
the Commonwealth so as to evolve
ways and means to collectively con-
demn this racial discrimination policy
of the South African Government and
at the same time this massacre of
women, children and aged people. I
would suggest to the Prime Minister
to see whether ji could be possible in
consultation with the other Prime
Ministers to prevail upon Dr. Ver-
woerd to change his policy of apar-
theid. of racial segragation and all
that.

Lastly, T would suggest to the
Prime Minister if it could be possible
on humanitarian grounds to organise
a relief fund in this couniry for the
dependants of those victims who fell
at the shooting and also those people
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who were injured, or else the Prime
Minister could organise some contri-
bution to the fund that has already
becn started in South Africa by men
like Rev. Ambrose Reeves of the An-
glican Chruch.

With these words I associate myself
with the sentiments expressed in this
House and the Resolution that the
Prime Minister has moved in this
House. '

Shri D. C. Sharma (Gurdaspur):
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a paper, 'like, Manchester Guardian
as a legitimate  struggle. 1t has
also been a peaceful struggle, as our
hon. Prime Minister put it. So, we
are all behind these South Africans
who are fighting for their rights. But
in the struggle there is also a warn.
ing; the spirit of deflance has got
hold of the people of South Africa.
There have been manifestations of
this spirit before also. But this
manifestation is in a class by itself,
and when the spirit of deflance of a
people is once aroused, 1 know that

Sir, 1 rise %o suppori the Resolution
moved by our hon. Prime Minister.
Through this Resolution the anguish-
ed heart of India and the outraged
conscience of India speaks. It is not
only India which speaks through the
Resolution but all the people of this
world who have the good of demo-
cracy in their hearts, who stand for
equality in all spheres of life and who
want that nobody should be denied
any kind of civic rights. All such
persons speak through this Resolution.
Thiz Resolution is the test case not
only for the peoples of the world but
also for the governments of the world.
It is by this Resolution that people
will judge whether the homage that
we pay to freedom of movement, free-
dom of livelihood, freedom of woting;
whether the homage that we pay to
the equality of opporiunity, 1o the
sanctity of civic rights are real and,
whether these things are really opera-
tive so far as the governments of the
world are concerned, so far as the
people of the world are concerned. 1
think that so far as my country is
concerned, we are to a man behind
our hon. Prime Minister in his noble
endeavour in order to right these
wrongs, in order to give the nationals
of South Africa their proper status,
in order to give them their true dig-
nity—true human dignity. We are
al] behind them and I believe that
all the right-thinking peoples of the
world are also behind them.

1 would at the same time say one
thing that the struggle  which
the South Africans have been car-
rying on has been described even by

hing can put it down. All the
Sabre jets all the armoured cars of
the massive police forces of South
Africa will not be able to pui down
this legitimate and right struggle of
the South African people. [ can as-
sure the South African people that
every Indian is behind them, be-
cause they are fighting the fight in a
spirit which was wvouchsafed to them
by Mahatma Gandhi, the spirit which
savs that one should not put up with
any kind of injustice, one should not
endure any kind of oppression, one
should not try to lie before any kind
of power, however great, bul one
should resist such things peacefully.
I am sure as the leaders of the Pan-
African Congress have said, though
they are at this time under detention
under the suppression of Communism
Act, they have been waging a peace-
ful struggle. 1 know that the South
Africans will wage a peaceful
struggle, and 1 have no doubt that in
the near future, tomorrow or the day
after, they will win, and the day
they win, the cause of democracy
will triumph, and the cause of human
rights will triumph, and the cause of
human dignity will triump.

1 wish all succesa to the people of
South Africa.

Shrimati Renu Chakravartly
(Basirhat): May I say a word before
you put this resolution? You have
said that we should treat this only as
a condolence resolution, But I think
that you and the entire House would
like, besides treating it as a condolence
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resolution, also to underline the gene-
ral feelings of the people of India
against this racial discrimination, and
give our support to the people of
Africa who are fighting for their frec-
dom.

Therefore, 1 should like you not to
treat it only as a condolence resolu-
tion. 1 would submit this for your
consideration.

Mr. Speaker: Very well. The re-
solution stands as it is.

Shri Jawaharlal Nehru: It is not
striclly and mcrely “a condolence re-
solution; of course, not. But what
1 understood Mr. Speaker to mean
was that in our discussions, we might
treat it briefly as that, not that the
resolution is limited only to a condo-
ence resolution; it goes beyond
that.

Shrimati Renu Chakravarity: That
clarifies the position.

Shri S. A. Dange: May 1 suggest
that in view of the character of the
resolution, we may adopt it standing
instead of sitting?

Mr. Speaker: Very well. May 1
request that in view of the conside-
ration urged by the Leader of the
Opposition, Shri S. A. Dange, that
the amendments may be withdrawn
and not pressed, so that we may
carry the spirit of the resolution by
passing it unanimously? I hope hon.
Members would pot insist upon my
putting those amendments to vote.
They may all be treated as with-
drawn,

Shri Khadilkar: In view of the
explanation given by the Prime Mi-
nister that it is not a limited sort of
condolence luti but it In-
cludes cverything I beg leave of the
House to withdraw my amendment.

Bhrl Braj Raj Singh: May I say a
word before withdrawing my amend-
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ment. [ hope that the sad thoughts
which have been expressed in  this
House would be borne in mind by
the Prime Minister in our future deal-
ings with this problem. Since wishes
have been expressed here that there
should be unanimity, I beg leave to
withdraw my amendment,

Shri Hem Barua: I also beg leave
to withdraw my amendment.

Mr, Speaker: Have thesc Hon.
Mumbers leave of the House to with-
draw their amendments?

Hon. Members: Yes.

The amendments were by leave,
withdrawn.

Mr. Speaker: I only wanted tlo
avoid controversial issues, and that
was why I said that this might be
ireated briefly as a condolenée reso-
lution, bul the resolution reads as it
is with all its implications.

The question is:

“That this House deplores and
records its deep sorrow at the
tragic incidents which occurred at
Sharpeville and Langa township
near Capetown in South Africa on
March 21, 1960, resulling in the
dealth of a large number of Afri-
cans from police firing. It sends
its deep sympathy to the Africans
who have suffered from this firing
and from the policy of racial dis-
crimination and the suppression
of the African people in their own
homeland.”.

The Resolution was adopted.

Mr. Speaker: May I now request
hon, Members to kindly rise in their
seats to express our deep sense of
sorrow at these happknings?

(The Members then stood in silence
for a minute)
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13.25 hrs.
DEMANDS FOR GRANTS*-—contd.

Min1sTaRy oF ScIENTIFIC RESEARCH AND
CuLTURAL AFrams

Mr. Speaker: The House will now
take up discussion and votlng on
Demands Nos, T8 to 79 and 128, rela-
ting to the Ministry of Scientific
Research and Cultural Affairs, for
which 5 hours have been allotted.
About 87 cut motions have been
tabled to these Demands. Hon. Mem-
bers desirous of moving cut maotiona
may kindly hand over at the Table
within fifteen minutes, the numbers
of the selected cut motions. Hon,
members are alrcady aware of the
time=limit for speeches.

Demanp No. 7T3—MiNisTRY oF SCIEN-
TiFic  ResearcH  anp  CULTURAL
AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 30,804,000 be granted to the
President to complete the sum
necessary {o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1861, in respect
of *‘Ministry of Seientific Research
and cultural Affair's.”

DeEmanDp No. T4—ARCHABOLOGY
Mr. Speaker: Motion moved:

“That a sum not exececding
Rs. 1,11,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31ist day of March, 19861, in respect
of ‘Archaeclogy’ ".

Demano No. T5—Survey or INDIA
Mr. Bpeaker: Motion moved:

“That a2 sum not exceeding
Rs. 182,57,000 be granted to the
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President lo complete the sum
necessary (o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Survey of India'",

Demanp No, T6—BOTANICAL SURVEY
Mr. Speaker: Motion moved:

“That @ sum not exceeding
Rs. 15,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
mend during the year ending the
31st day of March, 1961, in respect
of ‘Botanical Survey'",

Demanp No. TT—ZooLOGICAL SURVEY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 11,54000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1981, in respect
of ‘Zoological Survey'",

Demano No. 78—ScienTiFic REsearch
AND CULTURAL AFFAIRS

Mr. Speaker: Motion moved:

“That @ sum not exceeding
Rs. 15,63,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1861, in rewpect

of ‘Scientific  Research and
Cultural Affairs'"™.
Demanp  No. T9—MiscELLANEOUS

DEPARTMENTS  AND ExrFENDITURE
unpeEn THE Minmrey or ScrEwTiric
ResearcH AND CULTURAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3748000 be granted to the

T +Moved with the recommendation of the President.
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President to complete the sum
necessary 1o defray the charges
which will come in course of pay-
ment during the vear ending the
31st day of March, 1861, in res-
pect of ‘Miscellaneous Depart-
ments and  Expenditure under
the Ministry of Scientific Re-
zearch and Cultural Affairs’™.

Demane No. 128—CariTaL OUTLAY 03
THE  MINISTRY OF  SCIENTIFIC
ResearcH AND CULTURAL AFFAIRS

Mr, Sp:aker: Motion moved:

“That a sum not exceeding
Rs. 2,75,61,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
‘31st day of March, 1961, in respect
.of'Capital Outlay of the Ministry
of Scientific Research  and
Cultural Affairs'".

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Habir): Mr. Speaker, Sir, this is the
first full year of the working of the
Ministry of Scientific Research and
Cultural Affairs, and 1 would like to
place before the House a brief account
of what we have been able to achieve
within the limitations of men, mate-
rials and money under which we
have to work. I can refer only to a
few of the most important items and
would refer hon, Members to the
Report for a fuller statement.

In the Department of Scientific
Research, perhaps the - most notable
cevent was the Summer School of
Theoretical Physics  which  brought
together for the first time leading
waorkers in the field in order to survey
and assess work done since indepen-
dence. In addition 10 formal leclures
and seminars, there were less formal
discussions on specialised subjects in
small groups throughout the day. The
results have been published in two
volumes and contain perhaps the first

MARCH 28, 1960

for Grants 8406

connected account of work in theore-
tical physics in India since Indepen-
dence.

1 would also like to make o refer-
ence to skeletal studies which have
been carried out on human bones
uncarthed at Harappa, This work had
been held up for many years but now
measurements have been  completed
and the results are about to be pub-
lished,

I would like to refer to the first
Indian  attempt to climb Mount
Everest which has been sponsored hy
my Ministry. We are happy that cur
first attempt in the fleld of mountaiz-
eering proved a success when an
Indian team climbed Cho You in 1958,
and I am sure that the House will
join with wme in wishing that our team
this year will meet with success on
Mount Everest.

The Survey of India has during the
current year made considerable pro-
gress in aerial survey and mapping of
our frontier areas and the National
Atlas @rganisation is ready to issue
the first set of the Standard Map of
India.

In the field of External Cultucal
Relations, the outstanding events in
1850-80 was the Exhibition of 5,000
years of Indian Art, which ‘tas
already been held in Germany and
Switzerland. From all reports, it has
proved stupendous  success and
mude a deep impression on the
European mind of the wealth, variety
and depth of Indian art, The Exhibi-
tion is due to open in France in the
first week of April and will thereafter
travel to Vienna and Rome,

I would also like to make a refer-
ence to the organisation of studies in
Tibetology and Buddhism in Gangtok
and Ladakh. It has for a long time
been known that many manuscripts
lost to us in Indian languages are
available in Tibet. We hope that with
the assistance of Tibetan scholars whe
have come to India in the wake of
the unfortunate development in Tibet,
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we shall be able to decipher and edit
such manuscripts which exist in India
and other parts of the world,

13.28 hrs,

[PanpiT THakUur DAs BHARGAVA in the
Chair]

We have also made some special
arrangements for  Tibetan refugee
students al the under-graduate levcils
in the various educational institutions
in India.

The year has seen a considerable
expansion of programmes for promo-
ting cultural activities within the
country. I would like to mention first
our programme for the development
of modern Indian languages. The first
volume of Wonder World of Science
has already been published in Benguli,
Hindi, Marathi and Temil, and
editions in other languages are in
hand. We sponsored an Exhibition of
Scientific and Technical Books in all
India languages and have taken steps
to encourage quicker and better pub-
licat'on in all these fields. The Minis-
try is also sponsoring the publication
of a book on archaeology in all major
Indian languages amd is preparing a
similar book on  anthropology and
some of the other major sciences. It
is our aim ¢o encourage the produc-
tion of books in every important dJe-
partment of humanities and the
physical and the social sciences in
every Indian language. The Akadanus
have also continued their programmes
of publication in the fields of litera-
ture, fine arts and music, and the
National Museum has brought out its
first album, An Indian National
Bibliography has been published as
well as the firt  volume of Biblio=
graphy of Indology and a new Direc-
tory of Museums, the first publication
of its kind in over Lwenty years,

I am also happy to report that the
first volume of the History of the
Freedom Movement has now  been
prepared and will soon be sent to the
primters.
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We have also  for the first time
appointed wo distinguished scholars
as National Professors in the Humuni=
ties, Dr, R. B. Pal for Jurisprudence,
and Dr. P. V. Kane for Indology.

Considerable progress has also been
made in the development of muscums
in different States. We have assisled
State Museums, Regional Museums
and other specialised muscums and
have started a programme of setling
up sile museums on important
archacological sites,

A comprehensive  programme  for
the celebration of Tagore Centenury
within India and outside has been
taken in hand. The national program-
me will concentrate on permanent
memorials  rather than  temporary
celebrations. The occasion will  be
utilised for setting up a  regular
theatre in each State capital and also
promoting the study of Indian cullure
in all its richness and variety. The
headquarters building of the three
Akadamis will be  named Rabindra
Bhavan and construction has  been
taken in hand.

In order to revive and cncourage
the growth of dramatic art in rural
areas, we have assisted States in
setting up @ number of open air
theatres in rural areas. A programme
of exchange of cultural troupes wilh-
in the country for promoting grcater
cultural integration has for the first
time been initiated during the current
year, Cultural organisations in
different parts of the country have
been given building grants on the
basis of a definite policy of assistance
formulated for the first time,

Hon. Members will be glad to hear
of the complction of the archaeologi-
cal excavalions at Nagarjunakouda
and Lothal. Operations al Nagar-
junakonda started in October 1054
and are closing this season, We have
salvaged as much as possible of what
would otherwise have been submerged
under the waters of the Krishna. A
site museum is being built on top of
a hill which will house objects of
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archacological and  artistic intercst,
while some of the other important
monuments will be transplanted or
reconstructed above the highest ex-
pected water level.

At Lothal, the c¢xcavations have
suggested contacts between Harappan
and Egyptian culture and revealed
some new facts of the life of these
ancient days, Analysis and interpre-
tation of the data are bound to throw
new light on Indian history and may
make us change our ideas of com-
munication between countries in those
days.

The establishment of the School of
Archaeology has fulfilled a long-felt
want and will help to give practicel
training to men in the department as
well as others interested in specialised
study and practice of archaeology.

In the field of technical education,
ihe outstanding event of the year was
the opening of the Indian Institule of
Technology, Madras. The third n a
chain of four Higher Technological
Institutes, the Institute at Madras has
received massive assistance from
West Germany in both personnel and
cquipment. The year has also seen
the cstablishment of two Engineering
Colleges and ten Polytechnics, and
during the coming year we are plan-
ning tn establish the Indian Institule
of Technology, Kanpur, and a large
number of engineering colleges and
polytechnics,

I would also like to refer to the
. merit-cum holarshi which
we have introduced for the first ime
on a fairly extensive scale, We sanc-
tioned during the year 682 such
scholarships for degree students and
347 for diploma students. This is in
addition to the scholarships which at
present exist in  individual institu-
tions,

Progress in any fleld of education
depends on our success and recruiting
and retaining able and devoted
teachers, I am happy to reporl thal
our proposals for the improvement of
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salary scales of teachers in engineer-
ing and technical institulions have
been accepted in  principle by  all
States and some have already begun
to implement them. Under this new
scheme, teachers will have  scales
comparable 1o the Indian Administra-
tive and other superior services, We
have also made arrangements [or the
training of teachers in technical
subjects. During the current year,
146 graduates in engineering techno-
logy have been selected and sent for
training &t five centres in India. In
addition, 209 persons with or without
former teaching experience have been
sent abroad for advanced teacher
training programmes on the under-
standing that on their returm they
will join teaching posts.

The House may be interested w
know that when the Second Plan was
formulated, it was proposed that there
should be provision for admitting
every year 6950 students to degree
colleges and 10,200 students to poly-
technics at the end of the Plan peciod.
Experience showed that these were
under-estimates and the figures had
to be revised thrice during the Sccond
Plan period. The actual admissions
in 1858 were 11,160 for degree courses
and 21,100 for diploma courses,

I have referred to the introduction
of meril-cum-means scholerships
introduced for students in teéchnical
institutions. The same process of
expanding facilities for able but poor
students has been pursued in respoct
of both internal and external scholar-
ships.  Perhaps the most important
development during the year has been
the imtrodustion of the Comincn=
wealth Scholarships and Fellowships
Plan which will begin to operate soon.
Under existing schemes, over <00
scholarships have already been used
during the current year for study in
21 countries and we have in India 220
scholars from 20  countries  under
schemes sponsored only by this Minis=
try.

The Council of Scientific and Indus<
trial Research has also had one of lts
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most successful years during 1959-60.
Apart from the establishment of three
new  research  organisations, the
National Aeronautical Laboratory at
Bangalore, the Regional Research
Laboratory at Jorhat (Assam) and
the Central  Scientific Instruments
Organisation at Delhi, which bring
the total number of such institutions
0 25, steps have been taken to esta-
blish a petroleum Research Inslitute
at Dehra Dum to undertake research,
training of personnel and documenta-
tion in the field of petroleum and
natural gas,

Apart from work carried on in the
National Laboratories, research in
various fields is  being assisted in
many types of institutions and

isations by cui grants. At
present about 400 such schemes are
being financed by the Council at more
than B0 centres. Among ithe more
important  itemsz of research or
application of research to production,
1 would like to mention first the deci=-
sion to entrust the task of producing
optic glass for the country to the
Central Glass and Ceramic Rescarch
Institute, Calcutta. The Institute has
also made a notable contribution by
developing a process for wet grinding
of mica which till now was a werld
monopoly of one single  American
firm. 1 would also like {0 refer to the
Jow shaft furnace pilot plant set up at
the National Metallurgical Laborutory
which indicates the poasibility of pro-
ducing good iron and steel from
inferior grades of iron ore and with-
out the use of metallurgical coal. The
Regional Research Laboratcry,
Hyderabad, is carrying out pilot plant
trials for productinn of white cement
from indigenous raw material and has
prepared u project  report for the
establishment of n plant of over a
thousand tons & dey capacity on low
iemperature carbor.isation of coal,
The Central Fuel Research Tnstitute
has found ways of utilising coal
middlings for the production soft coke
und rejects for firing in thermal
power stations. The National Physical
Laboratory has set up a  standerd
frequency and time transmitting
centre which is the first of its type in
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South Asia. Its nearest neighbours
are in Italy in the west and in Jepan
in the east. The National Chemical
Laeboratory has worked out processes
for the preparation of niobium and
tantalum oxide from minerals ovail-
able in India and also worked out
successfully a pilo. plant process for
the production of bacterial diastases
used extensively in the desizing of
textile fabrics. The other Naulinnal
Laboratories have also done urefu!
work, and with the reorganisation of
the Nationa] Rescarch Development
Corporation, we are hopeful that in
future processes developed in  our
laboratories will be put to commer-
cial use at a much quicker rate,

I would also lik>* to refer tn  the
crcation of the Scientific Pool under
which we have already issued olfers
io 191 persons. Of these, 82 have
accepted, 48 have not yet replird and
16 are still corresponding. 45 offers
have been cancellcd as the persona
concerned have declined the offer for
one reason or anollier.

I am grateful to the Estimales
Commitiee of Parliament which has
submitted four extremely valuable
1eports an the working of my Minis-
try and made constructive suggestions
which, 1 am sure, will help us to
improve its work still further, | am
happy to mote that our work las
received general approval from the
Committee and I am confident that
with the support cf the House the
good work which has begun wiil be
developed,

Before I conclude, I would like to
make a brief reference Lo the pluce of
reientific and technical education in
national developmant, It is admitted
that the First and the Second Plans
did not provide adejuate funds for the
spread of educaticr, both genera! and
technical. 1 feel that this poution
must be rectified in the Third Plan,
for if we are 10 maintain all  round
nrogress. especially in the feld of
sgriculiure and industry, this must be
done. Countries which have &« high
percentage of literacy and widespread
reientific and techrical education are
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¢lso the countries which are advanced
in agriculture and industry. Or the
other hand, countries which are agri-
sulturally and industrially backward
ere invariably backward in education
of all types, This is surely net an
necidental  relation, for  education,
general and technical, is essential for
progress on all fronts.

The immediate relation between
scientific and technical education, and
industrial and agricultural develop-
ments, is even more clear, We must
increase the production of food and
raoney crops in the country, but this
can be done only through scientific
agriculture, utilising improved im-
plements, seeds and processes, and
both natural and  artificial manure.
Developments in the fields of incustry,
power and transport depend or irain=
¢d personnel and, therefore, the pro-
grammes we may frame for  their
¢xpansion cannot be carried out un-
less we ensure ihat the necussary
munpower has been trained. Tenta-
tive allocations for the Third Plan
have appeared in the Press and I have
no hesitation in saying that unless
for scientific and {echnical educaticn
vnd  research wre  substantially
increased, the targets for agricultural
wnd industrial development we had
set for ourselves may have o be
drastically reduced.

I am one of thosc who believe that
even material progress depends more
on the spirit of research and the
quality of manpower than the accum-
ulation of goods and equipment. 1
have every hope that Parliamenl will
support this point of view in unmis-
{akable terms and give a clear direc-
tion to Government* that measure
necessary for providing the scientific
and technical personnel for the exevu=
tion of our Plans must be ensured.

Mr, Chalrman: The Demands are
now open for discussion. Shri V. P.
Nayar.

Shri V. P. Nayar (Quilon): Mr.
Chairman, I would believe the very
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impressive achievements of the Minis-
try as was reiterated by the hon.
Mimister just now in his wcil  read
out speech; and 1 do not want to soar
into the realms of art, science and
culture before I take up some points
in relation to the working of these
institutions.

1 am not happy to say that although
the institutions themselves are very
gond, these institutions have not been
looked after properly by Government,
This point has been agitated from this
side last time when the Demands for
Grants of this Ministry were discus-
ed. I remember my hon. friend,
Shri Panigrahi pointedly bringing the
maiter to the Minister's attention. I
understand that all the evils which
Shri Panigrahi pointed out last lime
still continue in the various National
laboratories. Undoubtedly, they arc
institutions of which we can feel
proud, but from the way in which the
things are happening in thuse instflu-
tions I am afraid the hon. Minister
ought to be more vigilant,

1 was distressed tn find that at pre-
sent none of the National Laboratories
have any rules to guide on questions
of recruitment, promotion and trans-
fer. I know the difficulties also.
Some of the directors of these institu-
tions are so much absorbed in re-
search. Prof. M. 8. Thacker who
heads the Ministry on the administra-
tion side has been more often outside
India than here. We should leave
them to their own work. On the
side, of administration, I feel that
something different ought to have
been done by Government if they
were at all anxious that these institu-
tions should function in the manner
in which all of us expect them to do,
I was surprised to find that although
some of these institutions have em-
ployees who have been working for
10, 12 or 15 years, they are all not
classed as permanent servants of
Government, nor Bs permanent ser-
vants of the institutions also. ‘They
are all temporary.
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Then, again, in the matter of rec-
ruitment, there is no rule. I was
just now going through the bye-laws
which have been kindly furnished to
me; and I do not find that even in
them any provision made about these
matters. Curiously enough, as if this
question was anticipated by the Minis-
try. I find that almost on the eve of
presenting the Budget the Ministry
has sent out a circular to all the Na-
tional Laboratories. 1 refer to
Circular No. 7/11-80-OM. dated the
23rd February, 1960. Just a few
days before that there was another
circular which makes interesting
reading.

You know that class IV employees
<an be promoted to Class III. There
are rules and regulations which
govern this matter in all other de-
partments. Unfortunately, the CSIR
do not have rules on this subject. It
was agitated last time also. Just on
the eve of presenting the Budget
there was another circular dated the
12th February, 1980, in which this was
stated. I do not have the time to
read it. I will just point out what
paragraph 2 of the circular of the 12th
February says. It says that assist-
ants for promotion to posts of section
officers, grade 111 on the result of a
competitive examination will be
those permanent assistnts who have
completed not less than § years' ser-
vice. I cannot understand where the
question of per y of permanent
assistants comes in so long as they
are not declared so by any other rule.
It further says that it is proposed to
hold a competitive test some time in
March, 1960, and the test will consist
of two papers. The papers which
they have to answer contain a variety
of subjects, from noting precis writing
drafting, referencing etc. and a variety
of official Codes and Manuals.

1 put this question. Employees are
told for the first time, on thte 12th
February, after they have put in 10
or 15 years’ gervice, that those who
have qualified themselves by having
continuous service of over § years
shall have to write the examination
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and the examination itself is to be
held any day in March—some day in
March. It is left to the sweet will
and pleasure of the officers who decide
the fate of others. If they chose they
could fix the examination on the 1st
of March. These employees are there
in the office from 10 to 6; they wil
have to leave their houses at 8 o'clock
to reach office in time, How are
they to write the examination unless
the intention of those who issued the
circular was to keep these examina-
tions or test—whatever they are—
merely as farcical? I do not find any
justification.

The result is that because there
has been no rule, because there has
been no by-law, the employees have
this complaint that every national
institution of this kind is full of rela-
tives of officers who are in a position
to appoint, If the hon. Minister will
enquire into the matter, I am prepared
to give a list of not less than 40 per-
sons employed in one laboratory,
namely, the National Physical Labo-
ratory to which I have occasion to go
quite often.

I am sorry to say all this on the
floor of the House; but this has to be
set right by the Ministry; otherwise,

-this will continue and the evil will

spread to all other institutions;
nepotism and favouritism and graft,
hould be pletely taken away
from such institutions. They are
common enough in some other depart-
ments; and I do not have much com-
plaint about their existence in some
other departments. Here, in these ins-
titutions which are our show-pieces,
to which we take every foreign visitor
of distinction, such things should not
be allowed to continue. My informa-
tion is that about 54 persons—I have
got the list here and I shall not be
able to give the original but I will be
able to give a copy to the hon. Minis-

[ter—starting right up from the Deputy

Director and coming down to third
division clerks are related in one way
or the other between themselves or to
one of the top officers. 1 would like
the hon. Minister to tell us whether
this has been brought to his notice
before; and, if it has not been brought
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to his notice before, is he prepared to
Institute an equiry into the mater of
these promotions.

Shri Homayun Kabir: I shall cer-
tainly look into any specific instance
that is brought to my notice. But the
hon. Member and his colleagues
should know that any instance which
has been brought to my notice has
been i diately examined. In some
cases there has been some substance
in the allegation, in some cases there
has not been. Depending on the
merits we evaluale the cases,

Bhri V. P. Nayar: I know that the
hon. Minister is possibly more accom-
modative than his other colleagues.
That is precisely the reason why I say
this. 1 have a list of 54 gentlemen
employed in the National Physical
Laboratory who are either directly
related to the Administrative Officer
or the Assistant Administrative Officer
or related amongst themselves. If
the hon. Minister gives me an assur-
ance that the maitter will be examin-
ed personally by him 1 shall be
satisfied.

Shri Humayun Kabir: Relationship
in itself is also not a disqualification.
If my hon. friend has a brilliant son,
I am sure, he will not say that thai
son should not get a post because he
is my hon. friend's son. But, in cases
where there is any doubt that there
is any mala fide or any case of nepo-
tism, I can assure the hon., Member
that I shall certainly look into it.

Bhrli V. P. Nayar: The case of my
son is not in point. I feel that if my
son is brilliant, it ig a disqualification
that he happens to be my son.

Shri Humayun Kabir: Tt is no dis-
qualification.

SBhri V. P, Nayar: This Is not the
way in which I want the hon. Minis-
ter to examine these cases. I may not
be able to give the precise relation-
ship of one person to another but here
I will be able to establish that they
all belong to the same clan; they come
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from the same village or from the
same town. They are inter-related
and their families are inter-connected.
This question of favouritism nepotism
and graft doeg not confine itself
merely in the matter of promotions of
appointments; they extend into the
fields of contracts and I shall be able
to give some instance of that also. 1
am wvery sorry that an institution of
the kind of the NPL comes in for such
criticism in the House. !

I have here a list of several pro-
ducts of a particular type of brush
called brush-4, distemper brush.
Brushes worth Rs. 9391 were pur-
chased from a firm. 1 think there is
no objection in mentioning the names
of firms; that will not cause any
embarrassment to the hon. Minister;
the bills are there and there are audit
reports also on them. Some of these
brushes have been purchased from a
firm—Mulk Raj and Company in
Delhi; it may be one or two years old.
None of these brushes have been used.
They are still there. Unless the NPL
wanted to do research on how to dis-
temper with a brush, I do not think
that brushes worth about Rs. 10,000
would become necessary. Then, there
is this LI fuel. The specification also
is here. It has been purchased from
the Burmah Shell for the value of
Rs. 4676'75 nP. The total quantity
purchased was 1350 gallons. This is
also lying in stock for several years.
I refer to this because I have a posi-
tive complaint that stores purchased
like this by the NPL are not properly
cared for nor is there any indenting
according to the requirements or the
anticipated requirements or even on
the basis of reasonable anticipation.
Out of 1350 gallons purchased, hardly
50 gallons have been used so far.
Why did we go in for that? Unless
there is complete lack of planning, I
do not think that anybody will stock
such oils which are commonly avail-
able in the market or the distemper
brushes in such huge quantities.
There is a case of cement. We know
the difficulty of getting cement. 1950
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bags of cement were purchased, I am
told; of course, I have not been able
to go personally and varify it. It
seermns that 1,000 bags of cement have
become useless and are now lying in
the open in the NPL. If that is so,
what is the hon. Minister going to
do about it? There are many other
matters like this and I do not want to
dwell at length on these. In the NPL
premises, there are equipment,
machines, tools, etc, lying about un-
covered and unprotected from the sun
and rain. I know that NPL acquired
a good stock of equipment from the
disposals sometimes ago. 1 also
happen to know that, out of such
machines acquired, one vertical press
has been sold for a paltry sum of
Hs. 3,000—4,000. The press is being
used in Delhi and I can take the hon.
Minister there. 1 know the place and
I can show him how the press is
working. It was auctioned and a
very important part was kept away.
without that part it was auctioned and
the bid was Rs. 3,000 or Rs. 5,000
while the press is worth Rs. 65,000.
Things like that happen even in such
institutions.

Shrl Humayun Eablr: When did this
happen?

Shri V. P. Nayar: It is two or three
years old. 1 am saying that even to-
day, if you go to the NPL, you will
see strewn about in the open many
items of machinery and equipment
which are valuable but not properly
cared for and I do not know who is
responsible for that. The system of
stores or accounting may perhaps be
responsible, But everything is not
well, as the hon. Minister thinks, in
the NPL or in the other laboratories.
The hon. Minister should not, for a
moment, think that some of us who
speak on this in this strain are happy
to say such things but unless it is said
on the floor of the House, there is no
possible remedy. I can understand
the difficulty. T cannot expect Dr.
K. S. Krishnan to come out and go
through these problems or Prof.
M. S. Thacker to go and sit with the
administrative officers. They have
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other doties and we must spare them
their full time to do other duties. But
I would very much like the Secretary
of the Ministry or the Secretary of
the CSIR to have a close watch over
these organisations and inspect them.
I understand that so far it has not
been possible. When some foreign
guest comes here, all the high persons
will take them there because these are
mostly our show-pieces—the NPL and
the work done by Dr. Krishnan
They will take them to Bangalore and
show them the work of Professor
Raman. That may be done. But the
point is not that the scientists pay
little attention to these matters. But
those below them, who are in charge
of the administration, run away with
whatever they want. This should be
stopped if the institutions have to be
worked properly, for the advantage of
the country. The hon. Minister should
himself take personal interest; he is
not a scientist. He can certainly
find some time to make some surprise
visits. I do not know whether he
has made any. Certainly he must
take the staff into confidence. If he
takes the staff which is lower down
he will find out the real position. I
would, therefore, urge upon the hon.
Minister to keep this in view and
take some remedial action immediate-
ly whereby, firstly, there will be pro-
per rendition of accounts and, second-
ly, the staff will be kept in peace and
contentment.

There was, what is called, the imk
development project. I think it has
now been sold on some consideration;
possibly, It was reasonable also. It
was sold to a Mysore company for
further exploitation. It was started
as a pilot project. I have got the
balance sheet of the project here and
1 have been surprised o find that even
as a pilot project this was able to
give to the Government a profit to the
extent of Rs. 3'25 lakhs, while our
major projects are not able to give
such profits. I understand that about
Rs. 8,000 was distributed as bonus for
the good work done by the project.
But not one pe was given to the class
IV or class IIT employees. The entire
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money was gobbled by the top officers.
When it is a question of paying bonus,
ig there a distinction to be made bet-
ween the top officers who may have
helped in that and that officers other
than the top officers who have not. It
is a discrimination which should be
avoided by the Ministry concerned.

Once again, I would tell the hon.
Minister through you, Sir, that it is
not out of any bad motive we say
these things. It is in the best interest
of the institutions. It is absolutely
necessary that this point should be
gone into thoroughly by the institu=
tions, We are prepared to help him
if he wants more information. Some
of us have the way and the means to
get at secret information which we
can certainly pass on to the hon
Minister, if he will act on it and pro-
vided he gives an assurance that our
reports will not find their normal way
into the waste paper baskets of the
Ministry.

There is another point about these
institutions. I would once again
urge—this is the second or the third
time we do it. Definite service rules
and conditions should be laid down for
all the employecs of the CSIR and
institutions under the CSIR. It is
not good saying that the classification,
control and appeal rules, in so far as
they applv to the Government ser-
vants, will for that particular matter,
apply to the servants of the CSIR.
If they are considered to be equal to
Government servants, all the ad-
vantages and disadvantages for the
Government servants in the Govern-
ment of India should be available to
those who are working in those bodies
which are, for all intents and purpos-
es, Government-owned bodies. You
may call them autonomous but they
are for all purposes equal to the Gov-
ernment service. This should be
done and the heart-burning of the vast
number of employees in them should
be removed by the hon. Minister. The
report gives me no idea whatever of
the progress so far made in the matter
of either compiling the data about
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India's flora and fauna. I know that
there are two surveys. I just cannot
understand what the difficulty is which
the Government has to face in the
matter of compiling a comprehensive
All India report on the flora and the
fauna. No such attempt is being
made. As a citizen of India, I would
like to know what my country has in
the vegetable and the animal king-
dom. If I want to know whether a
particular animal resides in India or
a particular plant is there in India,
whether it is a creptogamam or any
other, I have no reference book; I
have to go to some library. ...

Mr. Chalrman: The hon. Member's
time is up.

Shri V. P. Nayar: ] think as the
first speaker I am entitled to half an
hour,

Mr. Chairman: The hon. Member
has taken about 20 minutes.

14 hrs.

Shri V. P. Nayar: I shall finish soon.
I find that some projects are there,
But there is no indication as to how
Government propose to do to give
some complete idea to the people who
want to know what the flora and
fauna of our country are. It is not
easy. I know it is difficult. But
you must understand that in most of
the States, before India attained
Independence, they had some gazet-
teer or some manual, something In
which some rough idea was given
about this. It may not be up-to-date.
But that information was given in
those manuals. It Is seen from the
annual report that recently the Min-
istry has revised the edition about the
flora and fauna of Madras compiled
by some European who was formerly
the Chief Conservator of Forest there.
That has been published as a reprint.
It shows the fiora and fauna of some
of the States also. It is only a ques-
tion of revision and getting all the
information up-to-date into one single
volume or in a series of wvolumes,
This must be done and I would re-
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quest the hon. Minister to spare no
pains to see that we get a complete
idea of the flora and fauna of India
as early as we can. These projects
should be considered in the light of
the plans and as fulfilment of the
third Five Year Plan also.

14.02 hrs.
[Mr. Deputy-Seeaxen in the Chair]

Now, there is a reference about
oceanographic surveys. I know what
little work has been done in the
matter of oceanographic surveys.
There is no purpose served by sending
one scientist in INS Kistna for re.
cording some observations for three
days. We have got 2,100 miles of
coastline and we have no detailed in-
formation about the pressure, about
the variation of currents, etc., which
are absolutely necessary for further
research in the field of oceanography.
Why 1 say this is because there is a
great problem which we face in
Kerala. There is the question of
sardines. As the hon. Minister is
concerned with research in this Minis-
try, I am cumpelled to point out des-
pite what has been done by way of
oceanographic research in marine bio-
logy and fisheries, it has not been
possible so far to find out the reason
why in some areas there is such a
glut of sardines and mackerel in the
Malabar coast that it makes it im-
possible for any person to sell them
and it becomes incumbent for the
fishermen to dump their catch some-
where as manure. This problem has
not been tackled. Not even the fringe
of the problem has been tackled.

In this connection, I must peoint out
that there is no co-ordination between
the Navy and the fisheries depart-
ment and research authorities. The
Navy has the means to send a scient-
ist out on the sea for such research.
I would urge upon the hon. Minister
to consider what I say as a proposal
for future action. On every ship or
vessel that is going out on the ocean-—
I mean the naval vessels—there should
be a team of acientists, say, two or
three scientists. If the rules of the
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navy require that they should not
divulge anything, the scientists may
be taken as naval personne , and—

Mr. Deputy-Speaker: The hon
Member's time is up.

Shri V. P. Nayar: One more remarks,
and I shall have done. So much
about the co-ordination for research.
I know that some good work is being
done in the matter of research, but
what I find is that problems complete-
ly isolated from everyday life are
being solved, the solution of which is
not required in the immediate con-
text of our industry and agriculture.
Such problems are being tackled in
the universities and in other institu-
tions. For example, what earthly
use or purpose does it serve, in indus-
try or agriculture, if a scientist takes
it into his head that he must find out
the reasons why a crustacean in the
sea changes its colour? Considerable
research has been done on most un-
profitable subjects like that.
Research in our country today is not
on an integrated pattern. There is
no co-ordination whatever. The hon.
Minister should make it possible for
the wvarious universities to evolve a
programme of research which should
be a part of the Indian national pro-
gramme, an all-India programme, of
research. Then and then only would
the fruits or the results of research
would be reflected in the fleld of agri-
culture and industry. He himself em-
phasised that the results of research
must be felt in the fleld of agricul-
ture and industry. [ agree

But what is it that we have done?
What is it that we have done to co-
ordinate the various efforts which are
made in the various research institu-
tions in India? I would like the hor.
Minister to have an all-India plan for
research and specific work should be
assigned to scientists in specific fields.
For example, take the State of Kerala.
We have certain natural resources—
timber, rubber, cashewnut and other
hill products besideg fisheries. There
Is the Kerala University which has
several research scholarships for
physics, chemistry, botany, everything.
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Anyone of these subjects must be re-
lated to the immediate problems on
the solution which depends the
entire economy of the State. Take,
for instance, coir. There is no re-
search going on to find out how coir
fibre can be chemically retted in the
course of a few hours so that there
will be no profiteering or speculation
in fibre prices. ‘There is no research
whatever for preserving the precious
end wvaluable fish which come ia
shoals in thousands of tons per day.
The rest of India wants them, We
get plenty of it, but we cannot send
them just because the raillways have
not been able to tackle the problem of
cheap refrigeration. What is the
Ministry doing about it? Just be-
cause it is not possible for our fisher-
men to use some process whereby the
fish could be preserved and not spoilt,
the fish could mot be tramsported to
the other parts of India.

There is then the question of rubber
and lemon grass oil and also cashew
oil. Full exploitation of cashew oil
is based upon the plastic indusiry
We produce the entire cashew oil of
the country. It is about 3,000 tons
today. But there is not one plastic
inaustry or factory there in Kerais,
we ao not have the process of poly-
merisation. It is not enough if it is
treated with phenyl formaldehide.
There must be a process which must
be devised and which must be cheap
so that the plastic indusiry could be
used in this connectiun. The re-
search that we do must be imme=
diately related to the nceds of the
industry and agriculture of the State,
and the research activities must be
co-ordinated so as to solve the imme-
diate problems in our agriculture and
industry.

With these words, I commend the
cut motions standing in the name of
Shri S. M. Banerjee.

Shri Basmappa (Tiptur): h'ln!r.
uty-Speaker, Sir, even my hon,
md Shri V. P. Nayar who has
spoken just now after having pointed
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out some of the minor defects in our
scientific research activit'es must admid
that the Ministry has gone in the dir-
ect’on of imp-oving scientific research
and technical education in thig coun=-
try. It ‘s very good on the part of our
hon, Minister, even after having given
the annua' report, for having come
forward with an opening speech to
indicate the directions in wh'ch this
Ministry is gong. I must congratu-
late him on the efficient way in which
he has been successfully carrying on
the work in his Ministry.

We all know that in this scientific
age, our Prime M nister has been tell-
ing us what technological advancement
is going on in the world and how we
should also try to work in that direc-
tion, It is only the other day that
cne of the British experts who was
speaking here in Delhi told us that
one of the shortcomings of our educa-
tional system is the shortage of our
technical personne!. So, our educa-
tional system should be devised in
such a way that we will not be short
of scientific and technical personnel
who are essentially need for
the development of our country in the
five year plans.

Having said this, I must refer to one
aspect which needs attention, That is
about the co-ordination about the vari-
ous laboratories and institutions, My
hon. friend, Shri V. P, Nayar, has
already pointed out that aspect of the
matter. There should be a linking
of the various activities carried on in
the various laboratories with the
industrial and agricultural needs.

Only the day before yesterday, 1
think, the Chairman of the Indian
Institute of Sc'ence, Shri J, R. D. Tata,
was telling the country that the
defence science organisations and the
research institutes should come toge-
ther especially in the context of our
defence needs. So, these matters need
very careful attention, We are speak-
ing of a non-alignment policy and
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when we are following a policy of
non-al’gnment, it is up to us to see
that we develop our own research.
The Prime Minister has been telling
us that there is no use of imitating
others. So, all these factors should be
taken note of by the Ministry.

It is gratifying to note the various
achievements that we have made in
the cultural and technical fields and
also the ach‘evements of the Council
of Scientific and Industrial Research.
The hon. Minister has also made some
reference to the work of these Aka-
demis. The three National Akadamis
and the bui'ding to which he referred
deserve attention. My feel'ng is that
it is a good thing that we are go'ng
in that direction, but we have to take
care to see that lot of money which is
being either mis-spent or wasted in
these Akadamis is put to better use,
So, a cautous watch is very neces-
BArY,

Probably there is a question coming
up in this House tomorrow about the
resignation of the Secretary of the
Sangeet Natak Akadami. It shows
that something is wrong there and it
is up to the Ministry to see that
things are rectified, Even in the
Sahitya Akadami, after all, it is meant
for the cultural unity of this country.
But somet me; we find that the vari-
ous advisory boards and even some
of their members write certain books
and want to get them published in
=ll the 14 languages in India. If that
sort of thing goes on, instead of cul-
tural unity, cultura] disunity is going
to be established. Only sometime
back 1 pointed out in this House that
novels are written only to discredit
certain people or rouse the feelings of
some people. Such things should be
prevented, ’

In this cennection, I must refer to
the National Museum of this country.
A big building is coming up, Certain
posts have to be made permanent, as
my hon, friend said I am told the
post of the Head Modcller is kept
wacant for a long time. Why is it kept
vacant, when the man is working
there? Unless it is made permanent,
a sort of discontent will be there. 1
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request the Ministry to look into this
matter.

Wh'le sending some of our people
for cultural delegations outside, the
standard should be kept very high,
because it involves the prestige of our
country. Only people with very good
qualifications should be sent. The hon.
Minister was saying that we should
support the third Five Year Plan pro-
posals of his Ministry. It needs no
say ng at all, When compared to the
size of our country and the things we
have to do, the scheme is not at all
ambitious. We read in the papers
that the M'nistry has submitted
schemes for Rs, 177 crores, compared
to the first and second Plan schemes
for Rs. 28 crores and Rs. 62 crores res-
pectively. After all, Rs. 177 crore is
very small and the Planning Com-
mission, I hope, will approve of it.

In this amb‘tious scheme of the Min-
istry, great emphasis is laid on certain
tactors like part-time courses and loan
scholarship, which are very we'come
things. The post-graduate comm ttee,
which we are thinking of, will have to
scrutin‘se what is go'ng on in various
post-graduate courvses. [ hope they
will do something to see that they are
put on a proper footing, The most
important thing is the upgrad ng of
the salaries of the teachers. It ig very
important and a good sum of money is
allotted for this, They are also going
to give to the States nearly Rs. 1°8
crores, so that the salaries of technical
school teachers in the States may also
be improved. They are also giving
great attention to the text-books and
other sc'entific books which are very
necessary. Sometimes our students pass
without text-books. It is very neces-
sary that they should have some good
text-books, In that direction also, they
are progressing,

The Minister was kind enough to
refer to the work of the Estimates
Committee. The committee deserves
our credit, Of course, they have
pointed out certain things and I hope
the Ministry will be able to look into
them apd rectify them.
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We are always speaking of admin-
istrative expenditure going up. Not
that I am in the way of spending
money for scientific research, but un-
necessarily administrative expendi-
ture goes up somet mes. For example,
in the research wing, we are told they
are going to have 4 Under Secretaries;
the Estimates Committee has recom-
mended that one Under Secretary can
be cut off and three can manage. They
should look into this. W.th regard to
the NRDC, the Estimates Committee
have recommended that their borrow-
ing powers should be limited.

Sometimes gift donations are offer-
ed to help our scientific research insti-
tut ons, but sometimes it is difficult
to take them immediately as soon as
they arrive. So, the issue of import
licences should be arranged in such
a way that they do not come in the
way of our receiving such gifts in time.

With regard to admissions in
Kharagpur as well as in the Indian
School of Mines, more students should
be admitted and they should be from
different partsof the country. Some-
times I notice that people round about
that place cluster there, So, attention
should be paid to see that students
from other parts of the country are
also admitted, so that the benefits may
go to the different cormers of India,

We have so many laboratories in our
country. Just as co-ordination should
go on, a proper evaluation of all these
research institutions should take place
at least once in five years or so, That
has been recommended by the Esti-
mates Committee also.

Sometimes when imported machi-
nery arrives here, we are told that
there is some delay in the Finance
Ministry in sanctioning the necessary
foreign exchange. This should mnot
happen. The Finance Ministry should
see that the necessary foreign ex-
change is allotted in time, so that there
is no delay on that account

Sometimes we hear about the bad
atmosphere or climate in some institu-
tons, The Ministry should see that
no such bad atmosphere or bad climate
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is created In the National Laboratories,
which are supposed to be big temples
in our country. Also, the results of
these national institutions must be
commensurate really with the expen-
diture incurred on them. Sometimes
for some reason or other—scientific or
academic—some researches are gong
on and they may not be of immediate
utility value, Every institution should
take care to see that the financial out-
lay is commensurate with the results
achieved.

' Commercial utilisation of the results
of reseach ig also a most important
thing, So many times we notice that
research is being done in the country,

dbut the industrial people do not take
advantage of it immediately. So, the
researchcs remain where they are.

There must be proper publication of
the researches. It is being done mo
doubt, but not on the scale on which
we expect it. The industrialists alse
must give a lead in this direction,
There is a lot of difference between
our industries and the industries in
other parts of the world In other
countries, industrialists give wvery
great attention to research and they
give all kinds of donations. In our
country, they are not coming forward,
The Ministry must find out why they
are not coming forward and what
should be done to see that the indus-
trialists do come forward with help
for research work.

‘We are talking of shortage of scien-
tific personnel, Some meritorioug stu-
dents from engineering colleges and
other institutes are being taken and
given admission to training courses
and all that I do value merit. There
is no doubt about it. But when they
pass in first class, they must be given
some encouragement, So, we must
take care to see that without avoiding
merit, still some backward class com-
munity people are taken on the basis
of first clasg in merit. That should
also be done.

‘Then, there should be re-ornn.la
tion of the Selection Committee,
_want proper repr tation and prop
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ghades of opinion. Proper men should
be put there so that clear justice is

done to all these people.

1 do not want to take more time.
Research scholars should be gven
greater incentives. Whenever we have
gone to the institutions we have found
that some of the research scholars stick
up in a place for some time and then
they go. This should be stopped. There
must be greater incentiveg to them,
There should be better prospects for
them so that they may remain there
and carry on the research for the
benefit of the institutions. Also, quar=
ters and other facilit es shou'd be pro-
vided to them. I do not want to d.late
on this point further, I hope the M.n-
istry will be able to show greater pro-
gress in the years to come.

Shri Hem Barua (Gauhati): Mr.
Deputy-Speaker, I have gone thI.TDUI_h
the Report of the Ministry of Scienti-
fic Research and Cultural Affairs wih
all the care and attention it deserves.
It embraces a wide range of subjects
from scientific research to cultural
affairs, though the affinity between the
two subjects is less than ‘he dissimi-
larities that are inherent in the very
na'ure of the subjects. When I peruse
the Report the impression that I get
is this, that Humanities and cultural
affairs are given a lower position in the
scheme of things and scientific re-
search occupies a higher position. But
I can understand this in view of the
fact that we are launching on the great
voyage of industrial regeneration and
material welfare of our coun'ry and
we are engaged in this great task of
reconstructing our country through
scientific and technological advance-
ment, it is quite natural that scientific
research occupies a higher position.

At the outset, I must congratulate
the Ministry for one thing, for making
a contribution to the Indian Mount
Everest Expedition. They have contri-
ted Rs, 6,46,185 for this purpose. It
is for the first time that India joins
Britain and Switzerland as a member
of the exclusive club of Everesters.
This thirteen member team of Indians

CHAITRA 8, 1882 (SAKA)

for Grants 8432

organised under the leadership of Bri-
gadier Gyan Singh is a group of de.er-
mined and brave men. We wish them
success. Their success will be our
success, their glory will be the glory
of the country. In this connec.ion,
may I draw your attention, Sir, to an-
other fact, that there has been a com-
bined expedition of Britain, India and
Nepa'ese Services' to the hitherto
unclimbed 26,041 ft. high Annapurna
No. 2 peak in West Nepal? Since
India is one of the participants I would
very much like to be enlightened
whether any flnancial assistance is
offered to this team also so as to en-
courage zeal for mountaineering in
this country.

I must congratulate the Ministry on
ano her thing also, for upgrading the
salary scales, on the recommendations
of the Council for Technical Educa-
tion, of those people working in tech-
nical institutions in our country. But
I fee]l that it does not solve the pro-
blem entirely, the problem remains,
the problem of allowing decent emolu-
ments to workers engaged in scientific
research and technological research in
other institutions sponsored by the
Government. Government must en-
sure scientists, I feel, sufficient emolu-
ments not merely to enable them to
stave off hunger but also to enable
them to lead a decent life so that they
may dedicate themselves completely
on the altar of scientific research, for
science like law is a jealous mistress.

It is difficult for me to understand
why gitted scientists like Dr. Joseph
for instance are made to barter away
their talents for abominable pittances.
Recently, the Prime Minister made an
appeal to the Indian scientists abroad
to come to this country and serve the
motherland on the grounds of patrio-
tism. This, I feel, is an appeal in the
right direction, made by the Prime
Minister, but mere sentimental appeal,
I always feel, does not cut much ice
unless and until steps are taken by the
Government to eliminate these snags
associated usually with this sort of
things.

It is a pity to see that during the
last three years there were as many
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as 62 resignations from the national
laboratories. It is a sad commen ary
on the state of affairs, and the usual
complaint that some.hing is rotten in
the State of Denmark is justified
because of these resignations. This
means dislocation in research work,
and when 62 persons engaged in re-
search have tendered their resignation
for wvarious reasons in the course of
three years, it is, I would say, a
rather sad commentary on the siate of
things there.

Sir, if you ask an Indian doing ad-
vanced research in England to come
to ths country to serve his mother-
land, he would say: “Well, the men
under whom I work here are men of
highest eminence, men who are in
active pursuit of their subjects. They
are not disturbed by the thought of
administrative job eor such other ad-
vancement.” Now, does this climate
exist in our country? This climate is
conspicuous by its absence in this
country. If you ask any man, for ins-
tance, an Indian in UK. who has
already finished training, to come and
work in this country in the spirit in
which Shri Nehru urged it, he will
immediately say “I am ready to come
even at half the remuneration that
I am expected to get in this country.
But, then, I must get an assurance, an
assurance of being profitably or gain-
fully and respectably employed in
India.” But, is it possible? When he
comes here, he would be treated as
a supplicant for favour and would be
forced to work under men who could
inspite neither confidence nor intellec-
tural respect. That, I think, is the
state of things here.

Dr, Joseph's death pin-points, one
tragedy at least in this coun'ry, and
that is the tragedy of scientific re-
search. Scientists in this country are
left mercilessly in the cold shade of
neglect, and there are reasons for
that. And when I say this, I have
grounds to advance. Firstly, whether
in the public sector or in the privete
secror, industry is not at all educated
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or enlightened or the value of ‘cienti-
fic research in this countiry, or on Lhe
value of scien isis in this couniry,
Secondly, what aboutl universities? In
the universities people engaged 1n
scientific work, teachers 1 mean, are
poorly paid by the  universilies,
though, of course, this does not con-
cern this Ministry, under ceview.
Thirdly, whatever facilities are avail-
able in the national labora ories, they
are also awful y inadequate. At the
same time, it is stated that the nation-
al laboratories are extremey  dis-
organised, and tha. might be possibly
one of the reasons why 62 persons
during the course of three years ien-
dered their resignations.

The conditions being of this order
in  this country, I feel a sui able
scheme should be formulated by the
Government with a view to attracling
Indian scientists working abroad. At
the same time, fair emoluments, (air
wages and proper status in life must
be assured to those technical personnel
and the attitude of the Government
towards technical and scientific per-
sonnel must undergo a sort of re=
volu'ionary and radical change in this
country.

In this connection, to begin with I
would suggest a separate Board of
Selection in order to select scientists
for the various research institu'es. I
do not have any comment to wake on
the working of the Union Public
Service Commission. I know the
Union Public Service Commission is
alded by technical advisers of the
Government, but then I always feel
that they are not in a position, rightly
or wrongly, to assess the future value
of present work.

I have an apprehension like that.
Thare is a danger i.n:hmnt in both the
1 mean selection through
l Bnlrd of Se'ection, as suggested by
me and selection through the UP
The danger is inherent in the fact that
on coming back to India these scien-
tists who are abroad might find them-
selves being rejected either by the
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uySC or by the Selection Board as’
suggested by me. In that case me‘
scientists find  themselves stranded

here. Therefore I think that the Gov-

ernment should draw up or formulate

a scheme to absorb Indian scientisis

working abroad without any fetters.

The claptrap of asking the scientista

abroad to come to this country and

work must be avoided and there must

be a re-orientalion of approach en-

tirely.

One thing that is uppermost in my
mind is this, What is the type of re-
search that is conducted in the nation-
al laboratories or in the research in-
stitutes? Is it scientific research or
is it technological research? That is
the question which is uppermost in
my mind. If it is scientific research
then scientific research can be con-
ducted only in the atmosphere of a
university and not in an isolated man-
ner in which it is conducted today in
the national laboratories, that is, ihe
Physica! Laboratory conducting re-
searches in physics or the Chemical
Laboratory conducting researches in
chemistry. I have always felt that
knowledge at the top is indivisible
and it cannot be compartmentalised.
When it is carried on in an atmos-
phere of a university there is large
exchange of intellectual ideas. That
is possible.

When I say that knowledge at 'he
top is indivisible and it cannot be com-
partmentalised I find that chemistry,
and why chemistry even metaphysics,
has a relation with higher physics.
Therefore when it is conducted like
that there can be an exchange of ideas
and a sharing of knowledge accruing
out of the researches.

If the researches at present conduct-
ed In our research institutes and nat-
ional laboratories are for applied use,
then we have to make a choice be-
cause in that case we have to say that
this is technological research and not
scientific research. Scientific research
cannot have any other purpose ex-
cept the search for truth. This be-
ing so, I would say that the country
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has to make a choice between Edison
and Einstein. If we choose Edison,
that means we have material pro-
gress, we have material advancemunt,
we have material comforts. Thn*
gives material comforts, material pro-
gress and at the same time material
advancement. But if we choose
Einstein, possibly that would give us
greatness as a nation. Therefore the
country has to make a choice be!ween
Edison and Einstein.

Here I feel tempted to quote from
Bertrand Russell. He says:

l “All the great advances are first
purely theoretical and are only
afterwards found to be capable of
practical application. Al great
art and all great science spring
from the passionate desire to em-
body what was at first an  un-
substantial phantom, a beckening
beauty luring men away [rom
safety and ease to a glorious tor-
ment. The men in whom this
passion exists must not be fe'ter-
ed by the shackles of a utilitar-
ian philosophy, for to their ard-
our we owe all that makes man
great.”

-

But in our case that “kindly light”
of science is often overshadowed or
dominated by a philosophy which is
totally utilitarian. I must a sort of
of synthesis to be made between the
two. I do not say that-one must be
excluded and another should be ac-
cepted. There must be a sort of sy-
nthesis between the two.

What happened recently was that
some premature release of certain
processes was made to the industry by
the Council's laboratories—this has
been pointed out in the report of the
Estimates Committee—for exploitation
What did the Industry do? The in-
dustry returned those processes for a
further trial to the laboratories. This
shows that there is an over-enthusiasm
on the part of research workers to
issue out processes without being
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enthusiaam on the part of research
workers is not very commendable.

This research is meant for the in-
dustrial development of our country.
But what is the response of our indus-
try towards scientific research? Bar-
ring a few no.ab.c establishments, the
industrial concerns in this country
are not at aul inspired by the resear-
ches conducted in our Council's lab-
oratories and their response is very
poor.

Bhri V. P, Nayar: They refuse to
be inspired.

Bhri Hem Barua: They refuse to be
inspired. But in other countries, like
the UK, there is a close connection
and an intima.e association between
industry and the research institutes.
Bertrand Russell said a very fine
thing. In the feudal sge, for in-
stance, the fuedal lords offered finan-
cial assistance for cultural improve-
ment. They were dreamers. They
were lazy peop e. They wanted cul-
tural improvement. Now in the con-
text of today the industrialists do not
bother a jot about culture. When-
ever they offer stipends or financial
assistance they offer them so that
people might be trained in science or
in technology and might be employed
in their concerns and advance their
own interest. That is the thing. All
the world over this is the spirit of
the modern age. But this spirit of
the modern age also is missing in this
country.

I want to coin a word on the line of
the word anthropoid. What about
these philanthropoids? These philan-
thropoids are not to be found in this
country. The industrialists do not
bother a jot about research and all
that.

The representative of the Ahmeda-
bad Textile Association's Research In-
stitute when he appeared before the
Estimates Committee said that the
researches conducted in the Council's
laboratories are not related to  the
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needs of the country. That is what
he said. If it is so, namely, that
researches are not related to the needs
of the country, I would just appeal
to the Government to see to it or to
make attempis at a closer collabor-
ation between the research institutes
and the industry. The industry is
also to be made more research mind-
wd, Our indus.ry is not at all research
minded. They ive in the medieval
age.

At present research in India is con-
ducted on three different fronts—I
would rather say on four different
fronts. The first is the Council's
laboratories. The second is the De-
fence Science Organisation. The third
is the Atomic Energy Depar ment.
The fourth is the universities. Scienti-
fic research is conducted on these
four  different fronts or at four
different levels. There must be a
thorough co-ordination of scientific
work amongst all these institutions or
else there would be duplication of
work. That would mean huge wast-
age of national resources and at the
same time of national efforts. This
actually happened in one case.

Preliminary investigations on cera-
mic suitab e for nuclear power were
conducted by the Cen‘ral Glass and
Ceramic Research Institute but ulti-
mately it was discovered that it was
the Atomic Energy Department that
was doing a de‘ailed study on the
subject and when it was discovered
like that it was discontinued This
means there was at least to a certain
extent wastage of human effort and
of national resources. This is because
national resources. This is because
of the fact that there is no co-ordin-
ation between all these fronts where
research is conducted in our country.

What about co-ordination in re-
search programmes with the Defence
Science Organisation and the uni-
versities? The Inter-University Board
adopted a resolution in 19053 which
was reiterated by them in 1959 to the
effect that the national laboratories
be recognised as institutes of research
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for the universities beyond the post-
graduate stage. But then the pity is
‘this that during the last three years
only 18 professors including one from
a foreign university were allowed to
work in these national laboratories.
In the majority of cases the period of
work did not last even three months.
Not a single professor from the nat-
ional laboratories has been lent out to
the universities up till now, All
these facts establish thet there is lack
of co-ordination. I am afraid lack of
co-ordination would mean wastage on
our part. With lack of co-ordination
we cannot create a climate of con-
fidence in this country so far as scien-
tiic and technological research is
concerned.

1 have spoken a lot about scientific
research. Now I will say a few things
about cultural affairs.

~ What about the India Office Library?
I am at a loss to know the stage at
which the negotiations for the Library
stand at present. By the Government
of India Act of 1858, sections 39 and
52, the Secretary of State for India
inherited all the properties, records,
books and archives of the East India
Company, and 1 feel legally it be-
longs to us. What happened, where
is the deadlock, I cannot understand.
I would make a request to the Prime
Minister who is not present here, to
take it up if possible when he visits
London during the Commonwealth
Prime Ministers’ Conference there. He
can do it with Mr. Macmillan in one
of the parties he is surely going to
attend with him.

Cultural activities are nothlng if
they do not bring about the emotional
integration of the country, and the
country is so dis‘inctive and different
in its cultural pattern. The Sahitya
Akadami, the Sangeet Natak Akadami
and the Lalit Kala Akadami are de-
dicated to this great task, and a pro-
vision of Rs. 24,803,500 is being made
in the Budget of 1960-61 for them.
I feel that there should be a review-
ing committee to review the progress
of work done under the auspices of
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these Academies at least once in two
or three years; otherwise the work
done in the Academies is likely to
degenerate into a routine type of work
with the vitality of life sapped out of
it

Bhrl V. P. Nayar: It has already

happened.

Shri Hem Barua: Since Govern-
ment makes financial allocations to
these Academies and the money
comes from the public, I feel the Gov-
ernment must have some machinery of
vigilance.

Recently there was a news item in
one of the leading papers of Delhi
to the effect that the Secretary of the
Sangeet Natak Akadami tendered re-
signa‘ion, and the reason was that he
was challenged about certain financial
irregularities. I cannot vouchsafe for
the truth or otherwise of this, but
whatever that might be, there must
be some machinery to have a check
over them, though they might be
autonomous in character, since they
get Government help.

I think the Sangeet Natak Akadami
and the Lalit Kala Akadami should
be entrusted to some women's organ-
isations, because the pat'ern of work
or the planning there means a lot of
dreaming, and where dreaming is
concerned, if it is a part of planning,
women do better than men. I find
there is a certain difference in aptitude
between men and women, and that
lies in the fact that a man works
more, eats more, dreams less, whi'e
a woman works less, eats less, dreams
more; and that is why I say, since
dreaming constitutes a part of this
planning, these Academies can be
given to women's organisations. If
I have said anything wrong, I  will
submit to your ruling.

Shri V. P, Nayar: You are unchal-
lenged because there is no woman
Member now!

Shri Hem Barua: There is another
item in the Report called “External
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Relations”, and it is said cultural
agreements have been signed — with
Czechoslovakia and the USSR for
instance. I welcome these agree-
ments, but at the same time it passes
my comprehension why a cultural
agreement has not been concluded
wi h East Germany. When the eight-
man East German delegation came to
this country, it presented a draft
agreement to the Government The
Government people here took some
time to go through it, and af erwards
that draft agreement was turned down
and no cultural agreement was signed
with them. I cannot understand how
political considerations can be allowed
to impinge on cul'ural relations, be-
cause we are having trade relations
with East Germany. We have receiv-
ed delegation from East Germany. We
gave a red carpet reception to  the
Prime Minister from East Germany.
When that is possible, I cannot under-
stand why we should have been so
discourteous as to refuse to sign a cul-
tura. agreement with East Germany.

It is said in the Report that Gov-
ernment offers financial assistance to
certain associations or organisations
abroad for the growth of culure and
all that. I have some apprehension re-
garding this. There are spurious or-
ganisations abroad as there are in
New Delhi, New Delhi is notorious for
spurious organisations and there are
80 many people connected with these
organisations. Therefore, I have an
apprehension and I would request
our Minister to go into this matter
very carefully.

1 had a lot of things to say, but then
there is no time. There are four or
five points yet.

Mr. Deputy-Speaker: He can have
some more time. He is very interest-
ing, I think.

Shri Hem Barua: We send delega-
tions, and we have commissions and
commi'tees in this country, but the
pity of the thing is this, the pity about

India is this, that we have commis-
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sions, we have committees, we havc
delegations, but the wheels of the Gov-
ernment machinery move in the
same old ruts, plod the same weary
way.

There is a very fine poem this time
in the [Illustrated Weekly of India
about conferences, and almost all the
Ministries are in that conference, how
they talk and fumble and rumble and
rave and all that; after that they soy
thank-yous, no—mentions, good-byes,
and then they depart. This is the fate
of our conferences. I would love to
recite that.

Mr. Deputy-Speaker: The hon.
Member did not require additional
time for this purpose?

Bhri Hem Barua: Then I conclude.

Shri Nagi Reddy (Anantapur): That
is the point you had!

Shri Hem Barua: I had four other
points, but then I will pot take more
time.

Lastly I would say that I had the
proud privilege of sitting at the feet
of Prof, Kabir as a pupil in the
Calcutta University, and on the
strength of that relation I have made
certain observations about the Minis-
try on the destiny of which he now
presides, and 1 hope they would be
taken in that spirit.

Shri V. P. Nayar: Small wonder!

Mr. Deputy-Speaker: The Mem-
bers may now move their cut motions
relating to the Demands under the
Ministry of Scientific Research and
Cultural Affairs subject to their being
otherwise admissible.

Need for a regular two years’ post-

graduate course in all the Universi-

ties for study in business manage-
ment

Shri P. G. Deb: I beg to move:

“That the Demand under the
Head ‘Ministry of Scientific Re-
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search and Cultural Affairs (Pages
1—4)' be reduced by Rs. 100.”
(408)

Need to allocate more funds for pur-
chasing art objects for the Indian
Museum, Colcutta

Shrl Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Archaeclogy (Pages 5—36)"
be reduced by Rs. 100.” (1030)

High price of the Directory of

Museums

-+ 8hrl Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Archaeology (Pages 5—36)'
be reduced by Rs. 100." (1031)

Need for more experts in museumlogy

Shrl Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Archaeology (Pages 5—36)'
be reduced by Rs. 100.” (1032)

Need for arranging echibits of
museums in modern method

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Archaeology (Pages 5—38)'
be reduced by Rs. 100." (1033)

Need for regional or zonal museums

Bhrl Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Archaeclogy (Pages 5—36)'
be reduced by Rs. 100.” (1034)

Need to create g special archaeological
cirele for Orissa
Bhri Mahanty: Sir, I beg to move:

“That the Demand under the
Head ‘Archaeology’ be reduced by
Rs. 100" (1196)
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Lack of direction and purpose iw
Indian archaeology

Bhri Mahanty: Sir, I beg to move:

“That the Demand under the
Head ‘Archaeoclogy’ be reduced by
Rs. 100." (1197)

Failure to print Indo-Chinese border
maps in adequite numbers for free
distribulion in India

Bhri Aurobindo Ghosal: Sir, I beg
to move:

“That the Demand under the
Head 'Survey of India’ be reduced
by Rs. 100." (1020)

Need for extenzive survey of Dar-
jeeling and Sunderbans forests

Shri Aurobindo Ghosal: Sir, I beg
to move:

“That the Demand under the
Head ‘Botanical Survey' be reduc-
ed by Rs. 100." (1021)

Need to convert the Zoological Garden
of Calcutta as a centre of instructions
on zoology

Shri Aurobindo Ghosal: Sir, T beg
to move:

“That the Demand under the
Head ‘Zoological Survey' be reduc-
ed by Rs. 100." (1022)

Need for more aid to the Zoological
Garden of Calcutta

Shri Aurobindo Ghosal: Sir, I beg
to move:

“That the Demand under the
Head ‘Zoological Survey' be reduec=
ed by Rs. 100." (1023)

Need for having erperts for preserp-
ing the wild animals in a scientific way

Bhri Anrobinde Ghosal: Sir, I beg
to move:

“That the Demand under the
Head ‘Zoological Survey' be reduc-
ed by Rs. 100.” (1024)
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Need for ertending the activities of
the Indian Board jor Wild Life

Bhri Aurobindo Ghosal: Sir, I beg
to move:

“That the Demand under the
Head ‘Zoological Survey' be reduc-
ed by Rs. 100." (1025)

Shortage of Trained Science Teachers

Bhri Aurobindo Ghosal: Sir, I beg
to move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1009)

Need to give intensive scientific train-
ing to teachers with lower academic
qualifications

Shri Aurobinde Ghosal: Sir, I beg
to move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1010)

Need for more financial aid to science
scholars for higher research work

Shri Aurobindo Ghosal: Sir, I beg
to move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1011)

Research work done in Anthropology
section unconnected with any research
work

Shri Aurobindo Ghosal: Sir, I beg
to move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’' be reduced by Rs.
100." (1012)

Failure of the Geophysic section to par-
ticipate in the celebrations of the last
Geophysical Year

Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
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tural Affairs' be reduced by Ra.
100." (1013)

Need for increase in the number of
seats in the Indian School of Mines af
Dhanbad

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100.” (1014)

Need to erpedite the work of compila=
tion of the National Atlas of India

Shri Aurcbinde Ghosal: I beg o
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1015)

Need for setting up more Technologi-
cal Colleges in West Bengal

Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1016)

Need for increasing the annual in-take
of students in the Technological Insti-
tute at Kharagpur

Shri Aurobindo Ghosal: I beg to

move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Ras.
100. (1017)

Failure of the purpose of the Science
Congress

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1035)
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Need for inviting co-operation of
industries in research work

‘Shri Aurobindo Ghosal: I beg to
(EOVE:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1036)

Need to force the private industries to
help the University and Government
scholars in research work

Bhrl Aurobinde Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1037)

" Need to ensure employment to
research scholars

Shri Aurcbinde Ghosal: I beg to
‘move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1038)

Administration of the Indian Institute
for Bio-Chemistry and Exrperimental
Medicine, Calcutta

Bbrl Auroblnde Ghosal: I beg to
move:

“That the Demand under the
Head 'Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100" (1039)

Weed for allocation of money for re-

curring expenses of chemicals and

apparatus required for research pur-
poses

Bhrl Aurobinde Ghosal: 1 beg to
-mnove:

*“That the Demand under the
head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.

1 100." (1040)
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Need for erpanding the scheme of
training to Foremen and Supervisors

Shri Aurobindo Ghosal: I beg to

move:

“That the Demand under the
Head 'Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1041)

Nved for codifying the dying dialects
of tribal areas

Shri Aurobindo Ghosal: 1 beg to
move.

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1042)

Need for evolving script for spokem
languages which are without secript

Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1043)

Selection  for foreign  scientific
research training scholarships

Shri Aurobinde Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100" (1044)

Need for granting foreign scholarship
for scientific research training through
the respective Universities

Shri Aurobindo Ghesal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1045)

Need for more Engineering Colleges in
West Bengal

Bhri Aurobladeo Ghosal: I beg to

move:

“That the Demand under the
Head ‘Scientific Research and Cul--
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tural Affairs’ be reduced by Rs.
100.” (1046)

Need for increasing the annual in-take
of students in the Sibpur and
Jadavpur Engineering
College

Shri Aurobindo Ghosal: Sir, 1 beg
10 move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1047)

Need for increasing the amount and
number of stipends for the scientific
research students

Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1048)

Need for regular remittance of stipends
to scientific research students

Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
Head 'Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1048)

Need for raising the standard of cul-
tural delepations to foreign
countries

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1053)

Need for setting up special institutes
in all States for revitalising the old
cultural dance and drama

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1054)
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Need for setting up Art Gallerics im
different zomes for cultivating their
regional ancient art and culture

Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1055)

Need for giving encouragement to-
develop regional languages
Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1056)

Need for giving more stress on deve-
loping undeveloped regional
languages

Shri Aurcbinde Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1057)

Need for translation of scientific books
Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1058)

Defective patents of National Research-
Laboratories

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1059)

Need for proper control over the fin-
il d. to pr : : 'l
theatres
Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
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tural Affairs’ be reduced by Rs.
100." (1060)

Need to encourage drama writers

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100." (1061)

Failure of Sahitya Akademi o trans-
late the awarded books in all
regional languages

Shri Aurobindo Ghosal: I beg 1o
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1062)

Need for giving grants to more cul-
tural societies

Shri Aurobinde Ghosal: [ beg io
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1063)

Need for grants to Bangiya Sahitya
Parishad
Shri Aurcbindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1082)

Need to award scholarships for Orissi
dance

Bhri Mahanty: I beg to move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100" (1198)

Activities of the three Akademis—
Sahitya, Sangeet Natak and Lalit
Kals

Shri Mabanty: I beg to move:
“That the Demand under the
Head ‘Scientific Research and Cul-
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tunl‘Aﬂairs' be reduced by Rs.
100." (1198)

Composition of Cultural Delegations
sent abroad

Shrl Mahanty: | beg to move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Rs.
100." (1200)

Grants and allowances to persons dis-
tinguished in arts and letters

Shri Mahanty: I beg to move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs’ be reduced by Re
100." (1201)

Need for promotion of Orissi School
of Painting

Shri Mahanty: I beg to move:

“That the Demand under the
Head ‘Scientific Research and Cul-
tural Affairs' be reduced by Rs.
100.” (1202)

Need for developing the Victoria
Memorial Hall of Calcutta into an

Art Gallery

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head 'Miscellaneous Departments
and Expenditure under the Minis-
try of Scientific Research and
Cultural Affairs’ be rcduced by
Rs. 100." (1028)

Need for enlarging the National
Library of Calcutta

Shri Aurobindo Ghosal: 1 beg to

move:

“That the Demand under the
Head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Scientific Research and
Cultural Affairs’ be reduced by
Rs. 100.” (1027)
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Need for relaxation of rules for access
of the reading public to the National
Library of Calcutta

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Miscellincous Dcpartments
and Expenditure under the Min-
istry of Scientific Research and
Cultural Affairs’ be reduced by
Rs. 100" (1028)

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri Kalika Singh (Azamgarh): Sir,
Despite twelve years of independence,
we do not have an accurate map of
India. That is the first point I want
to make because this Ministry is in
charge of the Survey of India. Now,
when it is too late, when the whole
couniry is in confusion about our
boundaries on all sides, our boundary
with China, our boundary with Pakis-
tan, after such a long time, it has been
decided to  publish an  accurate
National Atlas of India.

China has been doing this for long,
only to make out a case against India.
We did not take notice even of that.
It was after 1949 when new China was
entrenched, when this new People's
Republic of China came into being,
that they began Lo publish maps, and
we now sce that they relied not on
their old maps but on the new maps
published after 1949. Therefore, 1
think this Mini='=- haz been wvery
much negligent in not bringing out a
complete Atlas for even the Parlia-
mentarians, not to say for the country
as a whole.

Shri Ansar Harvani (Fatehpur): The
External Affairsg Ministry has brought
out one.

Shri Kallka Singh: Yes, 1 am refer-
ring to it

Shri V. P, Nayar: Hiz complaint
is that this Ministry has not done it.

Shri Kallka Singh: Some time back
we were supplied with a tourist map.
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In the tourist map instead of Tibet,
China is shown, although in the latest
note dated 12th February of the
Ministry of External Affairs we find
that a case has been made out that
Tibet has been negotiating indepen-
dent {reaties with all the neighbouring
countries including China and India.
Therefore, even now our case stands
that wunder certain circumstances
Tibet may be considered to be an
independent country although we
abide by certain agreements which
Britain had entered into with China
in 1013-14 when Britain said that
Tibet was under the suzeraintry of
China. But the Chinese Premier in
all hig letters has challenged that 1913-
14 agreement saying that it had been
entered into under duress or coercion
or undue influence of the British
people although the case was just the
reverse, because in 1914 it was Britain
which was involved in the First World
War and it had to go back to fight in
Mesopotamia and Basra. They just
surrendered Tibet by entering into
that agreement at Simla Convention
stating that Tibet was under the
suzerainty of China. As successor
Government of the British people we
are bound by that but since the
Chinese Premier himself says that
they are not bound by that treaty, we
may ourselves also agree with that and
then we can just show Tibet as an
independent country.

Let us see what the other countries
are doing. I would just take the case
of UK. It has now published several
maps including the Oxford Adllas.
They have just shown Kashmir as an
independent country. It can be
argued that because it is a map of
independent countrieg and all the
countries have been shown there—
India has been shown, Pakistan has
been shown—Kashmir has also been
shown likewise. That is the device
how these maps are produced. In that
Atlas India, Pakistan and Kashmir
have been coloured in three different
colours. There could be no harm for
the Government of UK, in showing
Kashmir like this. Similarly there
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could be no harm here in showing
Tibet also as a country in the tourist
map. But 1 feel that it is too late
now, after ten or twelve years, to
begin to publish an atlas and supply
it to our frontier people and to the
country at large and say that these
are our frontiers, Anyway, now at
least the Survey of India must be
very cautious and bring out a true
and accurate Atlas and keep the
parliamentarian informed about the
accuracy of our frontier lines.

The second thing which 1 would now
take up is archaeology. In this matter
also during the last ten or twelve
years we have not done much. We
have just passed a Bill, called the
Anciant M ts and Arch logi-
cal Sites and Remains Act and that
came into force on the 15th October,
1859 and the rules also have been
framed. This was done in 1858. India
is a very big country. There are so
many sites and monuments of national
and historical importance that it can
easily become the first country in the
world in this respect. Italy with its
Capital Rome and other countries
cannot stand in competition with India
when we just begin to produce some
big survey report giving all the sites
of importance. It was at long last in
1950 that rules were framed. I am
saying all this, particularly, because
only recently I had gone to Ramesh-
waram temple; and the trustee in
charge of that temple told me that it
came under the Madras Religious
Endowments Act and that it was
under the charge of the Madras Gov-
ernment. In 1953 an Engincer of
Archaeology Department of the Cen-
tral Government had visited that
temple and he had written in the
visitors' book that if Rs. 8 lakhs were
not sanctioned for ordinary repairs,
the whole temple will topple down. I
had no idea that Rameshwaram
temple was so big a temple. Itls a
huge structure with thousands and
thoustands of columns. AIll the wvisi-
tors coming from outside can be
shown this temple which is of an his-
torical importance but it has been
ignored. We know perfectly well that
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out of three or four national monu-
ments, Rameshwaram temple is one.
But I was very sorry to learn from
the trustee of that temple that the
Governiment of India did not sanction
money for even ordinary repair as it
did not come under the category of
national monuments and the Govern-
E:nl of India had nothing to do with
t.

The Madras State has got several
monuments, & large number of histori-
cal monuments. It has got several
very big monuments but it cannot
provide so much finance. Therefore,
it is now the duty of the Central
Ministry to have & complete survey
and take out the temples and monu-
ments of national importance from the
Jurisdiction of the Madras Government
especially when the Madras Govern-
ment itself says that it cannot take
charge of all the temples and monu-
ments which are there; many of them
have been abandoned also. It cannot
be said that it will be a religious
interference since there are so many
mosques, churcheg and so many other
establish t connected with religion
which we are managing and to which
we are providing large sums of
money. Therefore, a list should be
prepared of those very big monuments
some of which are exsting for even
more than a thousand of years, There
are still some that are coming on from
the Gupta period, or even from before,

I saw Ajanta Caves some time back.
It was all bare. Now some glass
frames have been put there just to
protect those ancient paintings. They
are very beautiful paintings. The
people from outside who come to see
Ajanta and Ellora Caves have them-
selves appreciated them and they have
taken photographs of those paintaings
so that they may be preserved. The
Indian people do not know how to
preserve such valuable things like
Ajarta and Ellora Caves. All those
things must be preserved thoroughly
and this Ministry must have & cwm-
plete programme about it.
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Now 1 come to vigyan mandirs, I
was looking into the report of the
Ministry and I found that there were
38 vigyan mandirs in India established
by the Ministry. From the figures 1
find that there is only one vigyan
mandir in UP. although it has got
one-sixth of the population of the
country. I find that West Bengal has
got the highest number.

Shrl V. P, Nayar: The people are
very enlightened in UP. Half the
number of Ministers are from UP.

Shri Kalika Simgh: 1 cursorily
woked into the report. I find there
~e 38 vigyan mandirs and out of
mem only one is in UP. and the
largest number is in West Bengal. !.l
has been stated that it is the responsi-
bility of the States to choose the
place and establish these Vigyan
Mandirs and take help from the Gov-
prnment of India.

15 hrs.

Shri Harish Chandra Mathur
{Pali): There is a large number of
them in Rajasthan also.

Shrl Kallka Singh: These Vigyan
Mandirs are very good and they serve
as a nucleus for so many cultural
activities. Therefore, they should be
established  uniformly  throughout
India as a whole.

My fourth point is in regard to the
Indian Institute of Technology which
is to be established at Kanpur. A
sum of Rs. 40 lakhs has been provid-
ed in the current budget. For about
four or five years, this matter has been
going on. The Institutes of Techno-
logy have already been established in
Bombay, Madras and Kharagpur and
this js the fourth institute which is to
be established. Negotiations have
been poing on with U.S.A. for a very
long time in regard to the setting up
of this institute, but no concrete steps
have yet been taken to start the
construction weck and establish it
socr  "hat is the only thing that can
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be given to the seven crores of popu-
lation that inhabit UP. It is a very
big State, and I must say that the
people in UP. are the most backward
in education. U.P. has only 10 per
cent. literacy, which is almost equal
to that of Madhya Bharat which was
made up of many Indian princely
States. Even those old States could
educate the people up to the UP,
standard.

Shri D. C. Sharma (Gurdaspur):
My hon. friend should not call U.P.
backward.

Shri V. P. Nayar: If UP. is back-
ward, then what is the fate of the rest
of India?

Shri Kalika Singh: Therefore, 1
would submit that the Indian Institute
of Technology at Kanpur should be
established very soom.

This Ministry has been giving
grants to institutions ang individuals
engaged in literary activities, and the
budget estimate for these grants is
about Rs. 4 lakhs or Rs. 5 lakhs. For
a country like India with forty crores
of population, literary and cultural
activities are of the utmost importance
in order to raise the morals of the
country. For thir, this meagre sum
of Rs. 4 lakhs or Rs, 5 lakhs is very
little. Parliament must grant about
Rs. 5 crores to Rs. 6 crores for this
very important work; if this Ministry
makes a demand for such a sum, them
Parliament should take note of it and
see that this sum is given to this
Ministry.

Shri D. C. Sharma: The hon. Mem-
ber said a little whiles ago that U.P.
was g backward State. I think that
that was not a fair description.

Mr. Deputy-Speaker: Order, order,

Shri Kallka Singh: If my hon
friend wants that his State should be
kept at the top, then I would concede.
The State of U.P, is really backward.
It is a wvery big State. It has got
the largest population, the population
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being seven crores or so. U.P. has
cnn.!rihuhd much to the whole of
India. One thing 1 must say in this
<connection. .........

Shﬂ‘ A. M. Tarlg (Jammu and
Kashmir): That is because of
Kashmiris,

Shri Eallka Singh: At Jeast, UP.
has got no name of its own. Previous-
ly, it had it name United Provinces,
amd now it preferred to be called
Uttar Pradesh. We never said that we
were Madrasis or Bengalis and so on.
So, we have not got that provincialism.
“Therefore, it is that U.P. people have
mot got that provincial narrow outlook.

Shri Mahanty (Dhenkanal): Coming
to the Demands relating to the Minis-
try of Scientific Research and Cultural
Affairs, I think the Minister piloting
these Demands is in a very enviable
Position.

Shri V. P. Nayar: Enviable or un-
enviable position?

Shri Mahanty: Enviable position:
for, the activities of this Ministry do
nol permit any partisan debate or dis-
pute and do not involve any questions
of ideology which may raise dusts of
controversy. Having said so, if I
wventure to offer any criticism or
‘comments, it is not out of any partisan
considerations but out of objective
<considerations.

Much has been said about scientific
research. I would not take the time
of the House by covering the same
ground again. Therefore, I would like
to address myself to the cultural as-
pects of this Ministry, not that 1 have
any pretensions for, or any particular
claim on cultural affairs, but the
because this is nearer to my under-
standing.

Shri Harish Chandra Mathar: The
most cultured man,

Bhri Mahanty: What I was think-
ing was that nothing could have been
more presumptuous than to have a
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Ministry for culture. The hon. Minis-
ter himself is a devoted. ...

Mr. Depuly-Speaker: Still, he thinks
that this Minister is in an enviable
position?

Shri V. P. Nayar: That was exaclly
why I asked whether he said ‘enviable’
or ‘unenviable’?

Shri Mahanty: What 1 do venlure
to submit ig that culture is an indivi-
dualistic urge and effort for attaining
a higher destiny in the scheme of
evolution. Once a  bureaucratic
approach is brought to bear upon such
matters, it suffers from vitiation, and
I venture to think that jn the aspects
of this Ministry, so far as these relate
to cultural affairs, the hon. Minister
has not been able to extricate his
Ministry from those infirmities which
are inherent in a bureaucracy.

As 1 was saying a little while ago,
if we go through the activities of this
Ministry regarding cultural affairs, we
find that it lacks co-ordination, and it
lacks a purposive direction. What we
find mentioned merely in the report is
some sketchy reports of expenditures
on schemes, expenditures which have
been incurred in the past and which
are being proposed to be incurred in
the current year. Therefore, if we
view ang analyse and examine the
activities of this Ministry from this
point of view, we come to the con-
clusion that it leaves much to be
desired.

Now, I should come to archaeology.
Some time back, I had mentioned in
this House that if you do not co-
ordinate the findings of your excava-
tions to some particular phases of
history, if you do not sift the materials,
if you do not analyse, and if you do
not interpret the data, but if you
merely go on adding to the rubbles of
excavations, then it is litlle short of
vandalism. I venture to submit that
this department has done more vanda-
lism than archaeological excavations.

For instance, in my State, at Sisupal-
garh, excavations took place, and I do
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not know how much was spent on tha'
account. I would like to know from
the hon, Minister whether the depart-
ment has published any monographs
relating these excavations to any
period of Oriyan history. The answer
is a big ‘No'.

Much has been said about the
Harappan sites. For some years, 1
had spent some time in these studies
and we were all eager to find other
archaeological sites beyond Punjab,
the Western Punjab, which wunfor-
tunately today we have lost. Today,
we are being told, and we read in the
newspapers that excavations have
taken place in Lothal and even in
Meerut Division and in the Gangetic
valley, which throw some further
light on this Harappan culture. My
grievance is that this Ministry is tak-
ing no steps to publicise those exca-
vations, so that scholars or those who
are interested in knowing these mat-
ters can come to their own conclu-
sions in the light of those facts.

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): Ignorance is bliss.

Shri Mahanty: Ignorance is bliss,
and more bliszaful is an ignorant Min=
istry.

Mr. Deputy-Speaker: Order, order.

Shri Mahanty: What 1 do venture
to submit is this. 1 would like to
know from the hon. Minister, since
he has interrupted me, after Mr,
Mortimer Wheeler departed from this
Department of Archaeology, how
many issues of Ancient India have
been published. I would like to
know if the latest number of the
Archoeological Bulletin  has been
published till today. No,

Bhri Homayun Kabir: I think he
iz mistaken.

Shri Mahaoty: If 1 am not mis-
taken, the Department of Archaeology
fs a close preserve. Its bulletins and
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its journals are placed somewhere
outside the purview of the inquiring.
public. 1f they think that their jour-
nals are meant for the Archives, 1
wish them the best of luck. But at
least, let them have the humility to:
acknowledge their shortcomings.

1 maintain what I 3aid a little while
ago, that after the departure of Dr.
Mortimer Wheeler from this Depart-
ment, the activities of this Depart-
ment have fallen in standard. The
Journal was one of the most outstand-
ing journals we had, I mean “Ancient
India." It has also fallen in standard,
1 would only expect that there should
at least be acknowledgement of one's
own shortcomings without attributing
ignorance to ethers.

I would like to know what are the
basic issues today of Indian archae-
ology. 1 hope the hon. Minister will
be able to reply when the debate is
concluded; if he cares to answer the
points and convince and enlighten
me, what are the problems today of
Indian archaeology and how his Min=-
istry is going to tackle those pro-
blems.

Only the other day 1 was in the
campus of the Institute of Indian
Archaeology. What did I find there?
I saw a sight which’ distressed me as
nothing has distressed me so far. You
can go and find out for yoursel.
Statues have ben put on brick pil-
lars without any sort of plaques or
inscription. We find there any num-
ber of quite outstanding and distine-
tive specimens of India iconography
they have got their own distinctive
motifs. If one were curious to know
and to relate them to some period of
Indian culture, then one would be
sadly disheartened.

I was not saying that I knew more
than the hon. Deputy Minister. T
have no such pretensions. T only said
that these matters are néarers to my
understanding than scientific research.
I would once again make an appeal
to the hon. Minister. Let them at
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least have humility about them and
some appreciation of the problems
the Department faces and of the
shortcomings from which it suffers.
Otherwise, we are not going to be a
party to a bureaucratic approach to
matters of culture. We have had
enough of il

Now I come to the Akadami. 1
still remember the great specch de-
livered by the late Maulana Abul
Kalam Azad when he inaugurated the
Sahitya Akadami in the Central Hall
of Parliament House. AL that time,
hopes had been given,—and we had
welcomed it—that  these Akadamis
were going to function as the highest
tribunals cf literary and cultural
values and standard. It is time the
Ministry thought of revaluating and
evaluating the activities of these
Akadamis. The Sahitya Akadami is
publishing a journal on Indian litera-
ture. But it contains more of foreign
literature than Indian literature. I
would beg of the Minister to tell us
if any of the issues of this journal
has made any significant contribution
to Indian scholarship so far as the re-
gional languages are concerned. The
answer is, again, a big No. More arti-
cles are published on foreign lan-
guages and foreign literatures than
matters pertaining to Indian literature.

15.15 hrs.
[Stmr MurcHanp Duse in the Chair]

I welcome  the practice of these
Akadamis of lly awarding
prizes for the best works etc. in re-
gional languages. But the manner
and method of selection of these
works leave much to be desired. I
do not wish the Akadami to give its
seal of approval and authority to
works which may not stand the most
arduous and critical standards of as-
sessment. In this connection, if I am
not asking for too much, I hope the
hon. Minister will tell me—I am
sure he will not be able to-what
objective methods of assesssment of
these works are being pursued by
the Akadamis.
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Coming “to the Lalit Kala Akadami
and Sangeet Natuk Akadami— men-
tion has been made of them—I wish
only to refer to one fact: that an
Akadami which pretends to be the
guardian of lalit kala, and sangeet in
this country musl pay some attention
to the wvarious regional strands of
Indian dancing and music. 1n this
connection, I would beg of the hon.
Minister to tell me what his Ministry
has done for the promotion of Orissi
dance. I know out of the goodness
of the hon. Minister he has extended
his sympathy absolutely on a per-
sonel level to institutes which are de-
voted to Orissl dance. But my ques=
tion lingers: what steps has the hon. .
Minister or his Ministry taken to ex-
tent the recognition due to Orissi
dance? Let me tel] him that, Orissi
dancing has come into its own by its
own merit and not on account of gov-
ernment patronage. Those who are
exponents of this dance never sought
any government patronage; much less
do we desire them to do so. But what
we desire of the hon. Minister s
that his Ministry must give the re-
cognition that is due to any particular
school of Indian  dancing. There
should be no reason why Orissi danc-
ing should not be considered as clas- -
sical, even though the experts who
had gone into this question had given
their view op this subject.

I do not know if again I am not
wrong; but from the limited know-
ledge that T have at my disposal re-
garding the Orissa schoo]l of dancing,
I can say it has a distinctive feature
of its own, even though it has been
influenced considerably by Bharat
Natyam. Therefore, I once again
appeal to the hon,  Minister fo do
something about it so that this ancient
school docs not die away on account
of lack of patronage,

As I said a little while ago, India
is a mosaic of cultures of wvarious
strands ang motifs. But what we find
is that in the name of patronage to
culture, this Ministry has been pro-
moting only certain strands and
certain motifs to the excluzien
of others. Cultural delegations
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are being sent abroad. I do not wish
to go into it in detail, nor have I
the time at my disposal to do so. But
here one will not have much difficulty
in agrecing with me that the various
regiona] strands are not being repre-
sented in the composition of those
dclegations and cultural troupes,

Coming to cultural organisations, I
will cite one or two instances. The
hon. Minister will himself agree,
being a man much travelled in this
country, that there are any number of
cultural organisations functioning all
over this country. I am not talking
of the mushroom ones, but organisa-
tions which have some history, tradi-
tion and backgound behind them.
Why are these organisations thirsting
for funds? Why are they not receiv-
ing donations? And why is the Min-
istry making contributions only to
the Ramakrishna Ashram and the
Jallianwalla Bagh Memorial? T agree
Jallianwalla Bagh is a product of the
Indian revolution. It is writ in letters
of fire in opr hearts, in our memory.
We cannot forget it. But certainly
there are any number of other Minis-
tries to look after the Jallianwala
Bagh Memorial. What culture is
there in Jallianwalla Bagh Memorial?
And the Ramakrishna Ashram? I am
quite aware of the fact that the
Ramakrishna Ashram has got very
laudable cultural projects which it is
pursuing, Therefore, I have no quarrel
with any contributions made to that
Ashram. But my grievance is that
the Ministry does not find any cul-
tural organisations anywhere on the
face of India barring (1) Jallianwalla
Bagh for political reasons, and (2)
Ramakrishna Ashram for reasons best
known to the Minister.

Similarly, wou will find that
demands are being made for impro-
ing regional languages and regional
literature. When I come to the litera-
ture of my own State, Oriya, it is a
big zero. I will be very happy if I
am mistaken,

MARCH 28, 1060
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Bhri Humayun Kabir: This time
again he is mistaken,

Shri Mahanty: I am happy.

If you come to the question of grant
to indigenous writers, in my State
there died two writers who were held
in great esteem but died under most
indigent circumstances. They died
without getting proper medical treat-
ment. I would ask the hon. Minister
to tell me what contribution had been
made by his Ministry for these peeple
even though appeals were made, So,
1 say—though it does not admit of
any partisan criticisms—ithat the
activities of this Ministry as reflected
in the pages of this Report do not
take any account of the regional
strands and regional motifs, I would
expect that at least when the next
year's report ijs presented we will
have the good fortune of seeing these
cultural motifs represented in its
pages in all their richness.

Before concluding I have another
point to make and again that is about
culture. Indian culture as we know
it today is not the product of State
patronage, nor is it the business of
society ladies who want to aggrandise
themselves in the name of culture and
bored gentlemen who are hobnobbing
about it most without having anything
more interesting to do. Let us realise
that culture cannot be confined to the
confines of soulless cities like Delhi.

When these Akademis are going to
be constructed, my appeal to the hon.
Minister is that he will consider
locating these Akademis elsewhere
outside Delhi. Delhi has been noted
for its amirs and umraos, for its
sycophants and  jo-hukum-walas.
Delhi has made no significant con-
tribution to Indian culture at any
period of Indian  history., Maybe
some sycophancy, maybe some gazal
music; but the Indian culture we
know is not the product of Delhi, and
the soulless bureaucratic places like
Delhi.
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' In the name of culture, what we,

.as onlookers, have been witnessing
‘going on here in some things that
provide some pastime to society ladies
and some bored gentlemen. It is
time enough that culture . . .

Bhri € R. Pattabhl Raman
(Kumakonam): I may tell my hon.
friend that one great writer says that
‘there is culture in agriculture.

Shri Mahanty: I am quite aware of
that; it was said by Sardar Patel
Of course, agriculture is the very root
©of all culture.

An Hon, Member: Do not slander
‘the ladies.

Shri Mahanty: It is not slandering
‘the Jadies. But I say that in the name
«of culture many things have been
going on which provide some pastime
“to society ladies and bored gentlemen.
-And, my only regret is that the Minis-
try of Cultural Affairs puts its seal
of approval on such activities which
are not so cultural. Therefore, I take
-this plea that culture should be . ..

Shrimati Renu Chakravartty
(Bashirhat): The Odissi dance.

Shri Mahanty: I have already men-
‘tioned about it. I plead that the
culture should be the culture evolved
through centuries not through State
efforts, or due to any particular atten-

, tion of the Ministry but which has
'wolw.-d voluntarily as our civilisa-
tion has evolved.

Therefore, while expressing my
‘thanks to the hon. Minister for the
wvarious good things that he has done
and for the various good things that
his Ministry has done, I commend my
‘cut motions to the House for what
they are worth.

An Hon. Member: You are not sure
of your own cut motions!

Bhri Mahanty: Only fanatics are
sure about their own position. I am
never sure about anything, more so,
‘when it comes to matters of culture.
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If T have offended the hon. Minister
I make an apology. I do not want
to offend anybody. But what I say is
that the wvarious regional motifs and
strands of Indian culture in their full
richness must be reflected and res-
pected. Let them not be reflected;
but they must be respected at least,
by this Ministry.

With these words I commend my
cut motions.

sit Trit we s (S5d) : wafa
g, s § dmfan wqEeE i
qiegfas w7 qaem § feqmogs o
o o2 5 ax fram 9o § 3@
weg & Fr @ fAd grfers gar g
dmfrs sqaae s arsfE ad
w7 frg fat fom alie & @@
w ¥ 55 afx =1 7% w1 o7 w1d A2
T & T 9O ST 7 F i Y 5
fad & wearem w1 awrd 27 g o) ag
#t 7€ & fF a7 werem gew qany
woAt oft guE #H ¥ M & faw
T A Tm FL T, g & frag
o ag & I faon ¥ and agd gu
@ 510t ®7A hAr & 4l afew
ardr gfmn & i T AieEfee 9
wea ek & et wfaw & whes
S F TTH T T

TH AT A Ay A w o
feamr wmgar § 1 A% W pr vEEw
A Ad & g A food o A A
za fr s smfoer afrog faam
T WP ORI Ard WY T
s At wfeat w1 7@ @ afea
Fa# Ffa T w7 aF wvaer § £k
& A 91 | Jq ag de frosfe @
g § fadel & g9 ewadiw
fuly ¥ 3 oY frd & Afiew w1 aw
¥ %9 o g1 g T w0 A AW
T HAATT A T AT %97 g1
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¥ | T T5A wfe gredt farm
¥ Wz 9T FTRr 9 faan € o q@
st § fe g 59 W wfas s $i
oty fF aw w3 ot st 8 @ @
g @ su foem & oft o=t A owmt
g £ wiforw w5

=it gaTgA whee : Hfa & st
wfa wearerm gro Rd acr § L

oft TR wrer oove  wow foaiE #
I T w1 g9 fow wm &0
T a% Fiw AFATEG FTO U SHTAC-
fra 2 fiamd Arag qd mam g
sfreg wifasr s ofteas @ faas
1 784 St UF €1 seqmw § 7 5g T
& 9/ g Gar & § B ae &
fo, arsfefes ¥aawiiz & fag =
wwrtaer 2% § ag gk wgl A @
WEnFTag e o frax dafem
T ufas & wias w80 Ff &1 @0
waret faeame gat & & A § A
#, ol #, ST # oY Fare
agr wfus ¥ wiies gart agr & 0
#d 9 | F Al Wy 9 T T
W 5 418 § @ & am F oA
s wfa # & 1 ofteer § afe-
fow iz @ At ¥ wermA w0
ot fadie gdhgar 9T F@ w9
Wk e e @ ww § @ RQ
AW K 4 [H AATT A G g awanr §

ol 4@ qA o e feaArr &
fis gwrt 2w #1 sfew aga §7 Wi
¥ W= T AT & | A e § e amw
fadt saer fan wmar § T ag wTR
ff & 1 w€ sy g w1 w0 e
Ay & | Ie F A & H T AT
#% o Tar @ feqn mn ale TR
# aidr qEri £0F 97 F19 W T W
foran | WX T A R A qE AR
9 qg o™ faar v fs w= S g
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| W A ) A, A osa R
ax wr=d gar wm@its gvka e
Tt wfu® wgea &, Torawr e ghaam
% g fas war & W @zt fr wrfi-
e Atfgen at @ & gat wnfgen o &
oY azt # eardw A oo o A4
famdl & a1 394 are¥ wfys 7 ofys
qarf F7T B w67 § 1 38 fag w5
"reza & wet e et 770 o g
oife gw #1 37 sfagra & o1 s fafa-
XZ AEN & I §F T4 AW Wy | GH
wrar 2 fie g8 9 W AT 33T T
S AT &1 Tl afer wmam A fRAT &
qF w17 # wt e e gl w0
TEE § ot 9zt & fr qa arfgr Iv-
&7 g1 gFaT & 1| qA wr § fF 38 0
fr w19 fa=me #4791 7@/ 97 oft a7
qIE T FW qE TG AT I
ared g Ten faifor =37

# ag ot fraea v B aera &
FTE-7Tg wqT 9T qfaar o faaraa
9% U & WY Al a% § 9% g qan
¥ gl 7% 0¥ g & A IART HAdE F
F1 Wik sqaedr 7 g | I9AA F af W
quri A1 ¥@a fe wgeTe & wfaw §
¥g foar agr ¥ a5t i O gd
& 1 ST ¥ T WY T Sd
FC o7 FIE TAATH GG | ¥ A g
s @ w%a g 6 9 G ey
ozl f garl aral ard a@ F fire-
foer waTeiT @ AT §, W TS A g
ot # ¥ aer Hfamn @R
at agt o< A T At § S s
& e & widw A s G e
g i e 8, A ¥ 8 wfar
® &, gouiw H §, few W &, T A
ag o Yot 6 g AT W
G FT HAT AT § HIT IH WAL TT
ATET g W 1 g9 ¥ wfafee aw
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7 foaq & fog @Erdl & waEe 9%
agt aga e ofte e gt g
@ for st 8, Ao s @
wer faardY &, wmaw & A ¥
A7 9ET F wAwT g4 &, T AWTH oA
97 AT ATAl §T fET A ow & A
iy wow § o 1A o OF e o
rforaw eqifm fay s | ow wgfos
aAH & g ot 9 ifgd a8 q9 @i
wower ¥ | W ag Aifger Ame gar
a1 AT & | ! FTE T@A aArAT AGY
oo fArm g & ag sifeew qwg
FTE UF FAE 97 TE] AT | AG OF
vz @ A A1 fE oI maw A
H weqga 77 | qF T7 AWOH 9F q9g
WTE TET AT | AT AN SR der
#7571 ¥ 917 guT a8 fgw A= gw
7 3 AFAT § | F@ gAy § 5 A
wra W oA § aggafa g@w
faare &1 97 17 ¥ § a1 9
Guadfy AT # $g wAafa @A
FT FaEqr FE |

W AT A 0F aga @ ey
-a1a &1 WL /TG WXT 77 Sqr faemr
AT § W g #furra gweEr
a W7 uF §ETgE Wh gsifae
&7 q § | WA wfasrs ¥ aTe F W
wf 1% &g a%ar g 1| wifaamw % Faw
# wx fat & %7 gt fat aw wdx
waar g ¥ wfaara 7 gfman & fagmt
1, wfaai oy a7 az%i #oFagy af
S &Y § 1w ¥ 9g® A fese ¥
g7 fafaaw oig F o &1 wwfr
wrar # W fear W 9w s
& ITAT ®T 93 O (AT ATH
AeT # fag fe a7 teat &
wgAT WA ¥ W fer o 42 R
I IH WATET KT 97 A1 IHA IE
wfa & sgm wwe T @ & W
A fraza o S §

-~

gt TRy ey M 7
are qar gra fad af e &
O 97 0F e foar §, s@
Ty Awfamkat diR &
wifem & #7379 ¥ us  wfaar
feelt & ot fs & WY @ 7 gAY
F -

“Wouldest thou the young
years blossoms and the fruits of
its decline, And all by which the
soul is charmed, enraptured,
feasted, fed, Would'st thou the
Earth and Heaven itself In one
sole name combine?

I name thee, O Sakuntala!
and all at once is said”.

9 & SOTET WX ST Fg AT GFAT §
wiifs f& e w30 —

“Goethe, the maslor-post of
Europe, has summed up his eriti-
cism of Saokuntala in a single
quartain; he has not taken the
poems to pleces. This quartrain
seems to be a small thing like
the flame of a candle, but it
lights up the whole drama in an
instant, and reveals its inner
nature. In Goethe's words,
Sakuntala blends together the
young year's blossoms and the
fruits of maturity; it combines
heaven and earth in one.

We are apt to pass over this
eulogy lightly as a mere poetical
outburst. We are apt to consider
that it only means in effect that
Goe‘he regarded Sakuntala as fine
poetry. But it is not really so.
His stanza breathes not the ex-
aggeration of rapture, but the
deliberate  judgment of a true
critic. There is a special point
in his words. Goethe says ex.
pressly that Sakuntala contains
the history of a development
the development of flower into
fruit, of earth into heaven, of
matter into spirit”
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& AT g gETt Tedfa o A
wiefre afafs i &1 sgaRA
IAA & foean a1 | 39 "ww IFA @@
faart = f5d & fe wa g 2@
ey g omar ¥ e wgrefy wifaars
o f Faa o7 3w ¥ ff 7 v faew
#r fanyfar & W' 39 oF g eToE
AT FATL EAAA BT W qTH FA
&Y AT § | 77 97 gETT Wi gq[
A o qurt & | wfrme gaed
WG W1 ILAIEA ¥4 & fod 7 A
4 WX 9q Ug W ¥ IAE AHA
ot A T A1 IiA ag frer gae
fear a1 f& a7 ar oF gEr @iaen @
WT FfAE & T U AnE
& 9 01T gwed W E fag ag ow
ITCF g1, AT T I A0 0
@ fed agt o @ w0 27w w5 oo
afafa & 77 Fa= 3547 &1 & 78 2,
JZ I TN K A # Afew A
| WETaT 1 # | 39 Afafq 7 qam9
Sz %1 g7 Ay ¥ g 3% & P
fomm & w7 37 =fafy & szeg @k
TEwAT off, 37 & WL oAl & e
wAr W waAd atg § 0 A gl
W I A fE o ¥ ood
ot ¥ F 31 wfufs & vaw ¥ W @
A ¥ ag a1t W Ay afafa g
IW W] TAL NG T W GO A5G
ez & W ¥g e eI A
w2z &1 | aRifEs w @A & fmd 9w
T § 9w HET g w1 fawn
Y g ag  wam fawr fe

“In the first instance you must ap-
proach the State Government.”

W aw pw @ fs wifee & are
TATH AT T FATHY OAT GreT TR
fi gawr €7 TaAe Ft WX g 4@
%1 faag § fr wifaze & aX § ot
H exdy wra ® s I 9fq
|Tq AG FCAT ATEAT | FEW! A AT
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afx 24t sfga @t nﬁn{uz’rﬂﬁ
4 wﬂmtm;n‘ﬂm
T & ©H A9E F IO F gH o gy
ST T ATHT BT |

uTH g9 wAwaT § fe gwmr e
weda v o § qvaew § g9 A @
g e ag i fF o & Al
AT ar W@ ¢, Afe wrferm oAt
FATU AT g1 T, &1 geY AT Al
T, 9 39 & fag ot ®1f sy
T ¥ 7w greaTeTs A g
ug 39 & ufa g 7# w7 O wwar
A w o far o
T wEE ¥ faw A £ 717 @ 7
2| IEM OF 9 ¥ IO HF aqmr 41
fe oF 37 A wwTEET, OF O
= gfean tEege W e faw
I TRA 7 AEFA 0F q1HA g
wifgu, Afes 1 I @ dr wr
Xz TEAEE 97 GTET§, Ug O mEd
AT & 1 TH ATHA H IART GEA FAT
=fgn | v figeom & @3 &
fagrt #1 59 #F9 # sen =+fzw
g fegrarm ¥ az fagw 7 &4
aTRE ®1 (era ®faugm ) I
# 3w ¥ o W sfear sedteae
T §ITSH AATT A FroAr dqre
Tt w1 % fagg o wfyw | g
R Rz s agi g # A%
vl @ g fraew w€a frag @
T R o ¥ & faqE £ B ¥
sfafafuat ®t o ww & mfes %,
A fegemr & o farml ¥ g
" wifgy fagin wifeere &1 fagiw
®9 ¥ wegge frar §) WY I FgEnr
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® FOR § FIAEE w1 G @ng
frrer, ora i fggmam & 98 % aga
1% AT AT 1 A T T W
A A @ E ) grae § s
wTAT WA T, S § e
WAl ®ATET W | wfeR
¥ Feqea gfes ¥aw fegem w1 Y
adf &, ag gfrar & &, o s@wr gfran
¥ daa & foq I # wfasw
aFEHT AT wifgr | gy fedt ow
A F FAFTFAAL R | T AT
HEHTT GEEHT THY ATg wErAen @y A4y
fo avg® fr gadt woefat # ¥
W & a9 a% ¥§ &7 0 9 A9 @1
AFAT | W AfAT FAHI K G F
fer 2w & age wawr @1 @ b, @@ T
it FY A g 1 fog Y awt ¥ Sy
wfaTs sraw=it FATdT T I9H fegeara
® T T geqei 7 oww A
#fwa 3ol wifee & feee v
9t W@ A A A e
wifeae  wFEEr & @ IE
wftem & wafaa &, arfe,
fax w1, Arew, avaw, Wi At &g
gq FETAY €7 qHET & aFar @ 9%
ug ¥ T FETHT ¥ faw ¥ oo o

w7 & araw wfaw a8, w

CHAITRA 8, 1882 (SAKA)
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wifwzre ow @@ fogfr & fs foe®
¥ W g gfar @ gf &
it W o af oo ¥ owwx §

TEd AT { aga FG wE AT A
§, Wi uLa F OF GERCT AifE
awEdt & g wwea e mar
W W gAY IEIrEHfa T
ot ¥ aga g Wiww a=t o @

“Kalidas is the great repre-
sentative of India's spirit, grace
and genius........ These great
qualities make his works belong.
to the literature of the world.
Humanily, recognises itsclf in
them though they deal with In-
dian themes™.

W& g wwar & f& qoa o &
fegem anfgen & d & feaen it
T IF1 41, 7 Wifged fraar &= A
fE o w9 W1 IEET A & IAS
Frm T &

a1 & o wgem ¥ e adw

ﬁ‘o!oﬂﬁ(ﬂ‘ﬁﬂm}lm
o g

< TR W W : ¥7 X A
wtw ¥ §T & | 39 W §UA AN gL



- 8477 Demands

[ 03 == =mw)

B gyt ot fergem & vy &
fad 738 amr WX a7 faed a@ g
¥ 8frr o s Pt & aft go o
a1 uF §Y ag g a7 et w @mA ¥
T A T i A g Al g &
ST K7 ®Y WAT HAT T qHA L

wqar & A ow fraew & fowr qe
w1 frear @ faare #%) w ek
Tz A9 ¥ ATt §urg ¥ Ieey
# gt et ¥ Tt ¥ G
W s S gom e @ E 1 T
ey AT & | T FeEe | T § gomen
T w%aT § fF 9@ w1y Tewi A -
arfrat & Grew #r s w1 @ F,
Fgr 7 e F o oF e A
FqTA AT & AT & F 9T frare
w1 | Fifeere A T ATRY HI
T & T areTETT ¥ I wt oA
Ferert der & mft 3w # 371 %1 wferre
F1 arfgex agrar Ty fom & 37 &1 aga
ST faelt (| 2 arge W S afgw
# 39 # 37 ¥ aga §7 0 FfaEE
F foet @ 1 a7 Ifaw & & fF =
TERA & THTOR AT AT TR # AR (6
¥ T wifew ¥ oo & w
I UF T Aw wgria ey 9
for &1 ST 3@ & wiar ¥ wfes
W & favw & faq faear omg (@ @
w9 Tt ¥ ot & R G
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st wrim wwednt  (faegi)
gy wgea, @ Wy dmfrE
{EET W FEpis v & vy
ARSI WA w3
gart 2w ¥ ww ¥ Fwr wrog gen @
aq & faam & &y § ox wopfa &
wx # feeft awfa gf &, ot 9= ®
hn%xﬁﬂmmmﬁjﬂm
#r gt 21

arr #Ar & wft T fae #
T W A A I R Y, qwh A
® WA ATAT 7% H I QT E, AT
gwTt ¥ ¥ T4 =39 aveg a6l § fawm
@ oafa F fad o FAE wv@r @9
FOT & 99 F o # FIW A g
w7 #@9re 7 fawe & a7 § W wfa
1 @ & 9w W W 2 A7 gw WA
# aga g o & | o aw g
AT T & 9% 7% awitasmi 7 W
%t & fFar @ &1 98 98 fF S
T A i & S A o e
Famar & 1 ww W & fF oA S=
off ¥ ¥ Wi T @ aw T aE
TegT FEF AT T &, TF F F15 ArAAT
oty @ 1 @ T g g
# vF w9 fud A o wew @
e fefewa Jared & oGw
fawmr & g gare # fwg 9T <¥
T2 EUN F wOR T | F 97 A A
¥ gu ¥ W 37 w6 o wa
@ @ & —x= ¥ ¥ I o wmm
T aw

W ¥ ¥ fawm o a2
% fad wifewr s anifefn o -
fega fod am & oF WA
arft g o, faw & w=nr ¥w AT
¥ s Y T SO W
TG ¥ | I TERTAHT § AT e
HavTETET A fefars fared g,



8479 Demands.

W & Ak § § 35 Fras s
g | yan ot 77 fr wifaw o e
fex dv fefgaw fas ), oifs oF
weFEE arfr g, waw  afafa—
mfr i —% 57w 3@ & Tog-

w& g wed gn 3@ g ¢ fE e
FO% 9w FOT wq gfqAg @ W™
T § =T % & AR W ¥ g
o el wA% warmeTe § &
ST —Auee fefasw Sared
s #gw U faw wedsge, At
feefl—wis 0¥ siw wew "™

i wfoad &< F3 § | #fF wgEem-

¥ A 9T 9T % I9 49 ¥, A6
 qatas wlz sfear § aw aw=-
v ¥ usPra g 8, feem gem

R ECERCE R CE R R

HAHW TEAT AEAOE )

1% A fefaws Fared 1eve
Fagi e Ao se ot 1 W
e ¥ AT & swmor Az ¥ fE o
geqr & v wfewifal & @ ga
# woft aa-faaed & S W o
wEwi S A ) w ¥
FTLOT A WHATY HET, 6T ¥ sty
R, T & grw § aofic w9 &,
¥aw @At w¢ faar mm, wfew
T % faug #YE oY SgaE A #r
447 (AD)LS—7.

CHAITRA 8, 1882 (SAKA)
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™| W awy ¥ § ¥ 0t wfigl
% faez amk &, fom & fooeme o
i wfS @ v A fefawe
dared & or aga faeigre sfaerd
F wgx wrE W ¥ 3 |y ooy
At & gt —zaet-feww wankoga-en
tr fax quuifey + T & oy B
oifge | 7% w@Er & fF et @
AT AT T AT )

Shri D. C. Sharma: Why does the

hon. Member bring in the brothers-
in-law? They are very good people.

ﬁqimm;fﬂﬁh
iforg 1

st wmitw wdt . faer & @
g ara Tg aiF W o qard anidy

gt a% ;I &7 g @, 4@ W<
Fey gaT & | 39 1 A e
wifgn, &feT o@aT & &7 w1 geaan
5T ¥ freft ® A f 18, a5 awy
it faww g greaTes fawa adf
¢ @ ¥ wfaforr oz ft aga & s
faw o1 wvd & s 3y whoefal
&w¥i ®Y o H 9o fodzrd o
Awfaat & 1

w Ao fefaser dareh ¥
S F1 FH TpW € § §AT g,
&fw ag w7 & W grar & o agh 9T
e a% wyraT v §-AgT W A
gt “fioil w1 f &= fear o &0 o
=fer ag 9T YA W1 w1 w@ §,
¥ ar-fewee & §, foer % e
ff 31 W wwTC & sfilr 3w # Wt
gT &1 @ Wi ww W s fen
g |

wff @ sOvmTATdT § qudta
& ¥ WA wET FE-aTed e
& U &, @ fag sarafas & 5 97 &
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[ v wed)
wive # g1 & o w1 At g
& 1 =g oY s d 8, 9 ¥ of
AL-HTT qTAT ITAT ) T & FEerwy
gt o g fawmdw, @ s
qga IvEr W) g & foe &,
wE ®TON ¥ 34 FT @ AATEd 80
GYY FT AL A T | WA IT €T TG0
g g @l & W & agl 9T ®W
T @ § Afew 37w Tt o A
aft faw

wgt ¢u e fefwws dared
¥ T T 8, A I & o
1 faraT Hraor geadm R , 99w
o fax # om0 & vy T@AT SE o
gT 9% FOF AT T/ TGN FT AT
AT 9T FAT § |9, T W aE
fomr #r e #1 #ré e Ad @
wufy agt ox feq v g & s wm 7
5T AT #T Iw A I @ETA WY @
T wFar g, ¥ ag s o & o
guT & Wit 9w ¥ wrf gaear AE &
T 7§ 37 7% w1 == fam
ot &

teyd - frgyr  am-femime
w0 & faq g9 qw fog @ 9w
Y FEaT 453 ff | I 6 #7€ wrammEar
) oy, BfT Sw T ST qT FAF
fag o &1 @deTmr | I F ¥ =
& Wi wany gut W anfr a2 gu £

teye & iz F teoo  dry—
iz oy (8o o Wifai—h ok

sit geTa efwe o geus 77

st wrdrw et : A gL (RS
¥ I H & AW oo difcai W @
W1 W ATt o oF g aift d
O g ¥ oy gE § W 3T W oW
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sy T g @t & 1 IwT A€ ww
WyamTa g

oY 74 & wor wry corferw g
3, =@ agn fav & ox afiwrd wEew
¥ afuwre # qF g2 § a7 3@ &1 ww
AT W] 1 T F WA A T
1 Feritaw ®1 qtary aTge o1 gut &
o 3w &1 £ ¥ Syt wr
o wwg ¥, o fF qoere ow o &
¥ TuT w7 A . vEEIE (e @
w &, faam %1 gwfa & am 97 wwr
amr adzt a@d o 9 &1 e
WOW A F. UH9E g WeErErs gy,
ATE-ARATATATE g TET FT, B FT WA
wis gt =nfgw

T AATAY H Aiegias 9§
AT 9T agq g wATeTSE 97 sy frar
ar @ ¢, o &Y mrawmwar @ &
T fdE & 39 %1 quia fgt mat & A
# WY S FT A IH ATF WTHIGT FTAT
awgal § | s fF gar far agry

" ¥ ¥R 3, w9 aiegfas stiwn ogt

i) wiod difrrgurg s
feeit sgrmadt ¥ g9 fawfogl & 3
¥ fan wevAEe wieE qrew A
sy, foer 9% ST Wt BT ST w0
& gEE™T &1 9 & A9 &1 w9 fafrew
AT ¥ AT g gre-ET me
v, fo 9T 9t g @Te eor
FHT AT A W gy Tl e
AT T | T & e @ oA
ve feeelt wgmerdy # g e s
e o1 @ & e 9 s S s
=g 41 | T g § Ay T foi &
ferer g & fir g Tt #, soper
# oft Jmerd @l aEet Wi S
frwtw & fa Ay qa wmEl w90 A
warafe Tt § | gt oF TraEE |



8483 Demands

1 w7 &, o fanfodi & fre greew
Oy ® e 2, § fagra: wWE
foreg @Y § few e 7 @ F o g
e wral & for gt sod o v
war & 1 wiror feramdf ammer # geht St
aeft HiF § f =1 qu femr o
WTATE &, I S g an W @
g, wearwt W v v www 9v Al
e &, aur foren weamdi €1 S
gt & oitfie afvm #df & 1 & =77 T
2 fim #r o 9g¥ sam famr s
wraes &\ & & §1 § fora q s
arg fpar st wifgn | feslt & wr
@ wt o A & P w1 Sw@er @
AT & | AR I ACHT HAAT #F dwn
afr Tt ) A g fr ag
A ATET wYAT 2 Frm ag $ w1 Ay
# SgT AT | TWEI W AAY wE
OTIYAEAT TGl & | A WIIHT HATHG
ferear s & g1 99 g A G WE
i #  fadga fear ur it wr o
st ¢ fe sadt arawrwa A g fe
fafeg ammd wix &1 ov §3 @99
§ fam wafmr & §

FedE & ag i wgr man & Fe far¥
¥ wtepfas oifeat v 43 & 5l qmw
w3 § © aifzdi & s § wiepfas
waw waifw g & | wg aw fagre
w1 Hee @, o § e fad i
Afer & wgm wigm § e aterfrs
sfafafa Aeat w1 S &1 e R 8,
T IR I w7 g, Fer o 99
ifae ffur amar @, 97 89 e &
g ) R wwe g wE aaew §
39 fafewa w5 & wmed arend gri
wifed | v & wwwar § e sareg &
¥9 ST &2 FO QI SEETC IR
7 w0 gAwr fadel § odw A 3
Stfr sfm g1 & 1 Foid & &5 dwy
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fe fa2ei- #t o sfafafu ges mar
forer w ameT, womT W A &
aftez apt 9T AW ) FOAr 91 A
I # v feew anfoer, garly &=t
oreT w ATa faar war & o wgr Tar
t 5 suwr ow g @ fod oag g
dur w & st Ry ® o @ 2
1w faer mifoe #t oF gam v Fwe
faw wiepforr srdwa £t wmT FEm
€1, ag JAwA & & wwwd g ) fea A
&7 T WY ot W s gwr & Wi
wre t &g & g fadet & qAn w0
& Wi % e g fe o T T 2
T "9 ®1¢ gEE fr J9 e 1
Fow r W feam &

¥ foii & qg Wt feen g & &
fafer &7 g9, 7=t w1 g farm
arr ¥ o fadia wex & of wfe
fa2eit § 7z oo S S S FT AR |
WA WO A Far A fE e gm A
fom Wi @it w1 2t w9 BT
BT | 5 ¥ & we=T AT gAY Er
® STt , gF WA & Ay wc
& et fadeit i Wl A @ A2 A At
AW w1 w4 § Sfnd qreared e
TCHTE AT AT A2 guEMcAq
Jar & #T fadai & Ok &, ot raw
& ®1 geE & w2 o awA & W
g &< g aifgw o

W fol & og o5 %% o 7m0
W wmd gar fF wreim garamE
I waifaa aidt gt F w97
W W SNt 57 oF 7= O A
T F wwwa g fw agren a6
ot w1 & 7 wAré orrd, wny Faxan
# warf oT@, I WAAT 7T AT ®
I ®l A AT §Y WA A frad
A ¢, O gETET W A wew
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[+ s et
qedft & \ Wi o & wEE 9T T@E
o ¥ A TA ¥ ag F wwwar §

16 hrs,

il W FeaE IR THA
T T fwr @ o

Mo Heo o ':TF; (F[TITST) :i‘
TE T@T g FA & fog wm F 0

st it weedt S w E
afe AT ot Sfrawi o o oW W™
WAL 9T AT AT TR G F 3A
I mrewd g far w8 @A 20

T WATHG & FTO ST gNI 9
TETRT EY T 8, & A ax
wEgfa & AW 9 A F wAw AT
ST HTHA qE T E | W A F FE
T W AT OF §FEaE AT AT @,
forws art & 7% far 3 o gy fordtew
foar 2, 99 Ot & § ag %y ww
gframEiga i v
afen o fame ¥ g @ @ §
qAAE WA A F 7 F ag AE g
fF gt T s qTEI A 7HE W A
& ¢ 1 cEd At ¥ o qgi v A
at Fg o 91 fE s g T
fy &Y g WY T ) G T AR
W1 i & @1 ag feel W g
w0 AT O W W ge 2w §
1%, o o foFEH WK I sfER iv@R
g1 # 1 o T g ¥ w e
#art g ot fewr w fe e feamt
& 7T § W fwan o @1 & o & T
wez g1 8, o & it b ofr ok
oy gy s @ A o g
it Iwwr ST W A & o faa
T ST I & T FTERA G |
ST WY W HAE W AEE AT $<
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¥ At TR qar wm e dww i
fafewn a7 q= 21 1€ & Afer T o
W AW 9W @ ¥ W IO
W TR W F9T N 4T T § )
agt & woft we wwy ¥ feoaw ¥
W TawE T 2 ww A A AT A
w1 w, w6 g § w16 ara fafed
g 7k ¥ 1 A v o ST
fs s vv Seizgz w1 T Afew
fedt & waare w1 gaE w7, T o
FUET FF, fFeft # qAvEeTa T w0,
FHTC FTH FCAE dvarr w9 S §
a TR W 7 @ § i o v
a1 g a &, gue waw § At
U F & & fag 9T g A
% fau wa fagw g g &, W
AT DA F g AT @ § R TEar
g 5w o oft s fas s
afge

" § @nEar weT
wfagra’ st ferar o1 @1 & W o Wy
oF aga 7 faga faa @ & 9%
g ¥ & §g SgAT A1gAT § 1 AA
foatE ¥ form 2 fir Ta# 33 e a2
&1k & o arey Fred 1 |t o dae
gy ot | ag A whgre fram o @ i
ag o wardt wrar ¥ € AdY fera arar
gy | &t W AT ARE A
w71 & 5 foram o w1t ww s §
g fasft wmar & WX §, g o
THE! GAR q1 A TER | AT F1§ A 677
Te ¥ forar arrar & A TgY SwE I
wrar # feram e & 1 o AT w01 feed
[ 7% %Y W e A s fe
aren & 1 ¥ H T mgro(e ®1 raw
w0 € am T 1 o fey S WY
faReft T ¥ wT far o §, EE
ae it 9@ 1 Iu e a9 v g,
ww 8% A ¥ aga §E F@ A {
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AW AT T IH FTH T I AT H A
fiear o & 1 & s § e emfrar
wTEEA e T amEmst & wreaw
wATan T ar, fade wrer & weag 7
ALY ST T, IE W & ATeAw &
fere s wnfigg = @ Sgerc grm
o o & fg@ ® € W A
W ST ¥ frearar aroew ¢ foar
& o1 3a% ame § il aar W
sl st S FEE W g
AR § WK W sgaeer Wt
s wifge o

Bhri C. R, Pattabhi Raman: While
rising to support the Demands of the
Ministry of Scientific Research and
Cultural Affairs, I wish at the out-
set to state thaty the House knows
that the Minister in charge is a great
writer himself, one of our brilliant
university produets. Even if he is
not a Minister, he will have a lot
of work otherwise and he can occupy
himself usefully. Therefore, it can=-
not be said about him that he |is
clinging to this office, or this office
means much to him. 1 wish at the
outset to pay the tribute to him. 1
now go to the purpose of pointing
out to him what according to me are
some of the points that he may note.

Firstly, you will find something
odd in the National Bibliography
which is being published in English.
I was going through it the other day.
I found a sort of sanitary cordon
drawn around Brahmanism and
Hinduism. I find that the Vedas and
the Upanishads have been put into
Brahmanism and the later itihasa and
Puranas and the later developmenis
have been classified in Hinduism.
Why? The English had a purpose
behind this. Our dharma is sana-
tana. It grows. It takes the best
from others. The other cultures may
be destroyed but not ours.

I hope that it has not been done
deliberately. I am sure that it will
be noted. It is rather odd that in
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1960 we get a publication dealing with
our ancient classics and culture refer-
ring separately to Brahmanism and
Hinduism. My mind went back to
Lord Cuwrzon's days when he was
trying to split us up into wvarious
groups. I thought that is a thing
which might attract the notice of my
hon, and good friend the hon. Minis-
ter. He will note this I am sure.

Why should the Upanishads go
under “Brahmanism” they are uni-
versal and are all embracing. Aceord-
ing to the Upanishads there can be
no difference between man and man,
man and beast, man and worm and
man and animal. The same paramat-
man manifests Himself in all mani-
festations and is beyond manifesta-
tions...... (Interruption). I am glad
my hon. and good friend, Shri Nayar,
is trying to interrupt me. I think he
wants to state something.

Shri V. P. Nayar: 1qqr% faaorar
a7 ooy gfe

Shri C. R, Pattabhi Raman: I am
much obliged to him. He may also

add  guifzefiarER T

In fact, he can also go to the
other passages. We all know that
the West is slowly turning round to
our scriptures.

Shri Braj Raj Singh: The hon.
Minister unfortunately is not under-
standing either of you.

Bhri C. R. Pattabhl Raman: [ am
sure he understands. He knows a lot
of Bengali and there is a Iot of
Sanskrit in Bengali.

You know what anu is. We gave
anu to the scientific world. There is
a very good German proverb which
says, Unde orta recurrit. What goes
from the East comes back to the East.
This is what they wanted to say. Till
the other day we thought of matter
and spirit. There was dichotomy
between them. Now the whole
Western world is coming round to our
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point of view. This is after all some-
thing in what is called the spiritual
thing. 1 am sure as they nd\ranr:e a
good lot of our ancienl writings
would come into vogue. It is typical
of Hindu culture. 1 would not even
say Hindu eculture, but SM
Dharma, and not the new label given
10 it as Brahmanism and Hinduism.

Having said that 1 wish aiso to
stale that 1 entirely agree with Shr:
Vyas. 1 know a little Hindi and 1 was
trying to follow him. I know that he
was speaking with great fervour
about Kalidasa's work. Meghdoot
has been translated in English. As
he very correctly put it, Goethe h.u
referred lo Shakuntala. In Russia
they arc enacting it. I need not now
recount  Maxmuller, Schopenhauer,
Gocthe, Kant and the whole lot of
them who have referred to so many
works in Germany. You go 1o
America and you find Emerson,
Thorean and others. Emecrson wrote
about Brahma. When he wrote about
Brahma he was even caricatured. !-le
was referring 1o the sloka in Gita
T o5 af4zAm gedd W R )
He referred to that sloka and he
wrote about Brahma. Then  there
wae Thoreau. There arc so many
other  people. 1 can give so many
names of people in the west who
have been so deeply influenced by
Kalidasa's works. It is & great pity
wpat his work have never been
collated and have not been printed
properly. 1 know you are doing
something. You have go! a project.
1 know you will do it very well. I
have no doubt about that. But I do
not say that we should not lag behind
the others. We must be able at any
time to give a set of Kalidasa's works
to any visitor who comes to India.
1t must be an official publication. It
must have all the many commentaries.
It must have all the various editions
of Kalidasa, if possible. So many
rare manuscripts are there. Pausing
there for a while . . ..
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Shri Radhelal Vyas: A separate
institute only can do it. -

Shri C. R. Pattabhi Raman: | agree.
There must be Indological institutes
I do not want to repeat what you
have said. 1 cntlirely endorse what
you have said. There must be an
Indological Institute. What is a cry-
ing shame is that there are so many
manuscripts unpublished! You go to
the Tanjore Palace. I am sure my
hon. friend, Shri Humayun Kabir has
been there. There are wondarful
manuscripts on cookery, ayurvedic
medicine and buildings. Those manu-
scripts—many of them—have to be
published. 1 am glad you are taking
steps to get these manuscripts from
the private individuals. If you can-
not acquire them, they will lend them
to you. You have to print them. You
should have a real, comprehensive
bibliography of the great ancient
works of Art and Science, T have no
doubt you will do that.

1 find that translations are being
aitempted even now. There too, in
India there is no place for the second
best. The translations must be
superb. You may take a long time
if neccessary, but do not, for God's
sake, hurry and leave it to inferior
people. It is a great tragedy when
these translations are carried out by
inferior people and not done proper-
v,

Having said that, 1 will, with your
lcave, take a bit of the time of the
House to deal with archaeology.
Page 52 of the Report contains the
various repairs done to the Red Fort,
Jama Masjid and Humayun's Tomb,
Delhi, Taj Mahal, Agra, Akbar's
Tomb, Sikandra, Sher Shah's Tomb,
monuments in Nalanda, the Sun
Temple at Konarak etc. I want the
hon. Minister to turn his attention
also to the Rameswaram Temple. I
have no doubt he is doing it, I spoke
last year also about this. I believe
Shri Kalika Singh also spoke about
it. With great respect to all our pre-
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seni-day equipment and the beautiful
buildings viz. Parliament, Rashtrapati
Bhavan, the  Secrelariat ete, I
challenge that all these cannot be
compared either for technique or for
architectural beauty or for the matter
of solid foundation with the Thousand
Pillar Temple of Rameswaram, and
if a choice were given to me 1 would
rather have these buildings ignored
than lose the Thousand Pillar Temple
of Rameswaram.

Shri V. P, Nayar: Let us have a
session there.

Shri C. E. Pattabhi Raman: The
temple requirc. real repairs, and the
hon. Minister must have a real set of
silpis and architects, people who are
experts in the field of repairs, to do
thi= work.

I saw some repairs bemng done to
the Kailasanathar Temple in Kan-
cheepuram. You will be surprised to
know that the temple is so old that
ithe rock is now slowly getting
powdered to sand. It is a  very
intvresting process and of a natural
phenomenon. Sand becomes rock in
course of time, and rock on account
of years of exposure becomes sand
again. Many of the figures in that
femple are crumbling down. They
are all getting sandy, and the faces
are getting vubbed oul. I saw some
of these beautiful pillars and  the
roofs being repaired with cement,
ugly cement, being plastered here
and there, 1 am  not blaming the
Ministry really, but 1 am warning
that if some P.W.D. man is asked to
deal with it, he has only te account
for the cemenl, the number of work-
men and the money paid to them, and
he plasters it, and it is g tragedy if
some beautiful old figure is plastered
up in cement, or a crack is plastered
up by inexperts. In the Notre Dame
at Paris they have fine gums with
cement and use modern plastic base.
They pump il inlo these cracks and
see to it that the modern plastering
does not interfere with the inherent
beauty of the monument. I hope you
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will keep this in mind and employ
real silpis properly qualified to do the
repairs when dealing with ancient
monuments.

There is for instance also the Dara-
suram Temple in Tanjore District. I
am not being parochial, but I am rc-
ferring to South Indian temp.es for
the very simple reason that the con-
querors of India who thought of these
temples as eyesores did not have time
to turn their attention to the South,
and fortunately we have been able to
preserve our temples. And what can
the Madras Government do, with
thousands of temples on their hands?
It is a very big task. Here I wish to
place on record the very good work
being done by the Hindu Religious
Endowments Board. They are doing
excellent work. You have spent on
one item some Rs. 8 lakhs on repairs.
Regarding the tombs and monuments
in the north, 1 have nothing against
them. They are wonderful, and many
people fee] if they do not go to Agra,
they do not complete their trip of
the north, but they must also be
persuaded 10 go to the South.

For instance, therc is Mahabali-
puram. You have done very good
work there. There are Rameswaram,
Madura and other places. You must
augment the resources of the Madras
Government to see to it that repairs
are done to these ancient temples,
halls and various other cultural places
in South India.

16.15 hrs.

[Mr. Depury-SpeAxmr in the Chair ]

I am glad you have taken up all
the mont in Kashmir.  About
Martand temple, good work is being
done. All the monuments and sites
of national importance in Jammu and
Kashmir have been taken over. I con-
gratulate the Ministry for that. About
Shringeri temple, there is a  great
phenomenon even mow. In spite of
great age, even now you could see
the sun’s rays falling on one parti-
cular piller every month, Tt is so
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beautifully arranged. Our scientists
of today cannot do that. I challenge
them. They cunnot gather the rays
of the sun falling on one pillar in
that fashion. In Kumbakonam temple
the rays of the sun fall on only one
day on the idol and on other days
they do not fall on it. Such are the
wonderful monuments that we have
which deserve full attention. You
must have a separate department. 1
am sure you will do it in due course
of time.

Having said that, [ go to another
point.

Bhri V. P. Nayar: What about

Meenakshi temple in Madura?

" Bhri C. R. Pattabhi Raman: 1 men-
mentioned that.

Now I come to the Indian Board for

Wild Life. 1 do confess I am rather
allergic to the business of shooting,
this sort of senseless shikar, What 1

find is you have devoted only three
lines to the Indian Board of Wild
Life. On page 23 of the Report it
is stated:

“Indian Board for Wild Life.—
The Director (Dr. M. L. Roonwal)
continued to act as Secretary-
General, Indian Board for Wild
Life and attended to & number of
enquiries,”

That is a magnificent kind of work
that the Indian Board for Wild Life
has been doing. What is happening
is this. We have shot down wild
buffaloes; we have shot down even
deer in so many places; we have shot
down nilgai and sambar; the Chital
has practically vanished. 1 am sur-
prised to find that the Tourist Depart-
ment wants to encourage shikar, The
modern shikari is a man who shoots
with camera; he does not shoot with
a gun. He is a man who watches wild
animals and takes photographs of
them. But here in India we continue
to shoot animals.
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I want this department to take
more interest in the preservation of
wild life.

Shri Humayun Kabir: That Board—
Indian Board for Wild Life—is under
the Ministry of Agriculture and mnot
under this Ministry. We only supply
the Secretary by lending our officer.
That Board is under the Ministry of
Agriculture.

Bhri C. R. Patiabhi Raman: I am
much obliged to the hon. Minister, It
is not the first time that it happens.
When we speak about accidents on
the Railways, we are told to go to
the Transport Ministry who are con-
cerned with accidents, When I come
to the question of the preservation of
wild life, I am told to go to the
Ministry of Agriculture. But I am
sure you will certainly use your good
offices and your influence in this
matter. Besides giving officers to the
Indian Board for Wild Life, you must
also have some hand in the poliey
making, so that you could rcally do
good work so far as the preservation
of wild life is concerned.

1 now come to another aspect,
namely technological research and
technological institutions under the
control of this Ministry. I am very
glad that the Indian Institute of Tech-
nology is coming into existence in
Madras, but there is a sickly feeling
in that part of the world that that
may be delayed. I am not subscribing
to that, but I must bring it to the
notice of the hon. Minister that there
seems to be some sort of feeling there
that there may be inordinate delay
with regard to this. I sincerely hope
that with his push and with his en-
thusiasm for this sort of thing, Shr
Kabir will cut through red tape and
push it through, because that is going
to be a great institute of its kind. He
has rightly decided to have an insti-
tute of that magnitude there in Mad-
ras, I am very glad also that a num-
ber of scientists have been interview-
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ed abroad by the Chairman of the
UPSC, and many of them have come
back also, and many more will also
come back, but there again, what a
tragedy is being enacted! Whgn any
question arises in regard to scientific
personnel, that does not come to this
Ministry. The other day, there was
suicide by a scientist, and that
question went up only to the Food
and Agriculture Ministry. Why should
that be so? Why should the case of
all these technical personnel and ex-
pert personnel go to other Ministries?
This Ministry also should have a voice
in it. I sincerely hope that Govern-
ment will gsee to it that some sort of
a compromise is effected in  thesa
matters, and that the Minister in
charge of Scientific Research and Cul-
tural Affairs also has a voice in re-
gard to these. Scientists and other
technical personne] who are doing so
much for the country.

I am sure many of my hon. friends
would have seen in the papers the
other day that Professor Seshadri has
been elected as an FRS, thus adding
one more to our list of FRS's. Actual.
ly, there are some more people who
would become FRS's, and very soon.
But, frankly, speaking, I am not en-
amoured of FRS, What is an FRS
nowadays? FRS was a very big
thing when the British were ruling
us. But similar honours can be had
at the hands of the Indian Govern-
ment. We must have something
equ.valent to FRS. Of course, we are
having already National Professor~
ships, but then National Professor-
ship is a big thing, because it involves
payment of some money. I am sure
Government should also have some
gradations and see to it that our
scientists are honoured.

We cannot starve our gcientists.
Somebody said poets are like singing
birds, the more you starve them, the
more they sing. That seems to have
been the idea in the olden days, But,
now look at the comic picture of Mase.
field, the poet-laureate of England,
trying to write poetry on each and
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every occasion. These scienlists and
poets and others cannot write to or-
order. They must be inspired to do
things, and they must be helped; till
they flower out, they must be given
support. Once their real talent is
known, I am sure Government will
take a lot of interest in them.

I would now say a word about post.
graduate courses and research. There
too, I find that & number of people
have come fully equipped, doctors and
other post-graduate people, brilliant
students who have come back from
abroad. Of course, there is a National
Register of Scientific personnel where
these people could be registered. But
I think that til] they are found sume
suitable job, they may be (em-
porarily engaged in some other job.
Government must give consideralion
to this matter, for it is not men of
3 or GN years who are concerned
here, but it is mostly people at the
age of 25 or 27 or below 30, and
they cannot be walting indefinitely;
it breaks their hearts, and the irom
enters into their souls, and they feel
miserable. The hon. Minister must
see to it that some alternative em-
ployment is found for them till a suit-
able employment is made available to
them. 1 am sure thls matter will
attract the hon. Minister's attention,
and he will not only deal with this
matter quickly but see to it that there
is no time-lag between their perma-
ment employment and thelr period of
waiting.

Finally, I am glad that district
gazelrers are being taken on hand, and
are being reprinted. I hope my hon.
friend will also bear in mind that
some of the old gazeteers are magnifi-
cent publications. 1 know thai some
of them are not even available, be-
cause the pages are just crumbling
and, because they are so very old
Gazeteers like Nelson's and other
gazeteers are wonderful gazeteers all
over India. T hope Government will
reprint them as they do in the case
of law books, for example, where
old law digests are reprinted.
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With these words, T suppori the
Demands of this Ministry.

Shri Aurobinde Ghosal (Uluberia):
As 1 also hapaen to be a student of
the hon. Min: ter, 1 am fully con-
vinced of the integrity and zcal with
which he has undertaken this work.

The Ministry of Scienlific Research
and Cultural Affairs is gradually ac-
guiring importance with the scientific
development of the country, but I re-
gret to say that it is much below our
expectation. It secms to me that the
reasons for this are twofold.

Firstly, red-tapism 1s stanaing  as
a stumbling block in the realisation
of the expectations. ...

Mr. Deputy-Speaker: Expectations
that were entertained by the hon.
Member as a student or as a Mem-
ber of Parlinment?

Shri V. P. Nayar: Even from those
days?

Shri Aurcbindo Ghosal: This red-
tapism is a stumbling block to the
progress of scientific development and
is hampering the spced we desire and
require in the matter of the indus-
trinlisation of our country.

Because of rapid industrialisation
which is further directed through
planning, terrific speed and wurgency
has been attained in the need for
training scientific personnel in  our
country. But this red-tapism, prone
1o dilatoriness, has hampered progress
which has not been able to keep pace
with our requirements under a na-
tional emergency.

Sccondly, vested interests  which
have erept into some of the research
institutions in our country have failed
to instil cnthusiasm in the fresh
blood-—the young scientific personnel
who are ready to march on with pro-
grees. What is wrong with the scien-
tific personnel in our country? This
ie n very pertinent guestion asked by
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several friends from different walks
of life. From the number of articles
published in the scientific journals as
also from the number of papers pre-
sented before learned associations like
the Indian Science Congress, Acade-
my of Sciences etc., as also from the
increasing provision in the budget, we
may have a very glorified picture of
the training of scientific personnel
and their research work. But is it
really a truc picture? If we compare
the overall data in this respect with
those of other countries like UK, USA
or even other Asian countries like
China and Japan, we can easily under-
stand what our position is.

After the country's emancipation
trom foreign rule, one group of am-
bitious ex-scientists have formed =
coterle in different research institutes
and acadmies and have been thwart-
ing the aspirations of the coming
generation of scientific researches and
scientific workers. Utter disrégard of
the fulfilment of the aspirations of the
young scientists and negligence to
build up a proper atmosphere for
scientific r ‘h have hampered the
progress of research work.

1 will cite one instance the case of
the Indian Institute for Bio-chemistry
and Experimental Medicine of Cal-
cutta. The main complaint is in re-
pard to the mal-practices and corrup-
{ion rampant in the Institute in re-
pard to the Immunobiological Labora-
tory working as a private manufactur-
ing proprietory concern of the Direc-
tor of the Tnstitute

“ Shri Humayun Kabir: May 1 re-
mind my hon. friend that he is a very
responsible Member? 1f he is sure of
wis facts, 1 have nothing to ray, I
will certainly look into them. But he
15 also a responsible Member and he
is discussing one of the scientists, a
fairly senior acientists with a reputa-
tion in India and outside. So I would
request him to keep that in mind in
anything that he says.
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Shri Aurobindo Ghosal: Ye:, with
all that responsibility I say it. The
Laboratory is housed in the Direclor's
regidence. Previously the properie-
tory concern of the Direclor depended
‘wholly for manufacture of its  pro-
cucts on the Indian Ibstitute for
Medical Research before it was taken
aver by the CSIR. The same prac-
tiee is still being continued by clever
manipulation of the man in power.
The material and man-power of this
institute are still being freely used
hy him for his private concern. Re-
cently, lo avoid certain technical diffi-
rultivs, the Tmmunobiological Labora-
tory has been transferred to the name
of the wife of the Director. A sham
laboratory without any useful appli-
anees for manufacturing drugs has
been set up at the Director’s resi-
dence but the bulk of the products are
all being prepared and tested in the
oresent Institute.

You will find that for the last two
vears about 11 scientists had resign-
ed and 2 have been discharged from
this institute. This i= a pointer to the
rorruption and malpractices prevailing
there. (Interruption).

1t 15 no doubt true that the rush of
students for scientific cducational ins-
titulions is increasing. But is it really
increasing in proportion t{o the in-
crease in the genera! students? The
Scientific Personnel Committee head-
ed by Prof. Mahalanobis has found
that the proportion of science students
har not risen. The proportion of
sc'ence students to the students in
peneral has declined fram 34 per cen!
in 1950 to 28 per cent in 1958 Ac-
rording w0 experts, the root-cause of
the slow growth of scientific ed.ca-
tivn is the lack of facilities for teach-
inp science at the secondary stage.
Thi= is causing acute shortage of
science teachers also.

In gome States lke UP. even in
secondary school stage science is sti)’
ar optional subject If this has to
com¢ up in the present Plan period
we would require the services of
17,000 teachers of science who have
passed the B Sc. degree.
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In West Bpngal mlso you will find
that in the multi-purpose schools, or
«chools with 11 clssses, the science
clagses are still closed for want of
scionce teachers.

There is another difficuity. The
la:ge majority of science students are
attracted towards engineering and
other applied sciences and the num-
ter taking o higher research work
1= no longer as high as it was before.

The problem now js how to attract
heiter talent to research work. No-
brdy wants to be Dr. Joserh. I can
algo refer to the case of Dr. Chakra-
varty the Chief Technologist of the
Sindri Fertilisers who was shabbily
treated. He was also on the point of
rommitting guicide which has beer
averated. He was going to do that
because of the attitude of the officials
there

Now, regarding the scope of scien-
tific training. Government is setting
up technological institutes and engi-
neering colleges in different States on
& parity basis. I do not say that
students of other regions or States
should be deprived of getting
scientific education. At the samc
time, 1 should ask for the sett-
g up of move scientific and techno-
logical institutions and engineering
colleges in those areas where the
boys are coming up in sufficient num-
bers and offering themselves for ad.
mission.

I can cite the case of West Bengal.
It is too meagre in comparison with
the admissions. In the Kharagpur
Technological College last year the
number of eligible applicants was 4,000
whereas the iniake was only 800, on
an all-Indja basis. In Sibpur Engi-
neering College, the number of appli-
cants Jast year wag 2,500 whereas the
intake was only 4,000. In Jadavpur
Engineering College, the number of
eligible students was 6,000 and the in-
take was only 300. So, T would sug-
gest that more technical colleges and
technological institutes should be
set up in those areas where the num-
ber of eligible students is more.
Though the regional parily suffers
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natjonal emergency should be faken
into consideration.

Then, regarding scholarships, out of
the research scholars, one-third get
stipends and the other two-thirds do
not get. The two-third scholars do
research work on their own account,
and at their own expense. Naturally,
as soon as they get better appoint-
ments or obtaing degrees of Doctorate,
they give up research work.

Regarding stipends, firstly, the
amount 1s too small; and secondly,
the remittances are too irregular.
The stipends come after 6 or 8 months.
Naturally, it is difficult for the re-
search workers to go on with their
research work without getting any
stipends for 6 or 8 months. Thirdly,
it is very difficult to get a research
scheme approved. After schemes are
sent, red-tapism plays its full length
and it takes a long time for the sanc-
tion or approval of the research
scheme. I will give one example.
One scheme from the science college
of Calcutta University has been sent
to the Central Oilseeds Committee
under the CSIR for approval in 1958
but it has not yet been approved and
the research worker has left.

Lastly, there is no gurantee of ser-
vice of the research workers. Natu-
rally on the one side he goes on do-
ing research and on the other goes
on applying for different posts. As
soon as he gets one he leaves research
because nobody wants to be deprived
of a good service.

With regard to co-ordination bet-
ween scientific research and industry,
industries do not co-operate. It has
also been pointed out by the Estimates
Committee. I can cite the names of
several private industries which do
not allow Government or university
scholars to do research and I men-
tion the ICI and the Shalimar paints
especially. That is the case with al-
most all the private foreign companies
and they refuse to give any scope to
the research workers to make research
in their factories.
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There are many cases where scien-
tists are given training in a foreign
country and after spending a lot of
money they are posted in such a piace
where no training is required. I can
give one example, which has been
lately subjected to criticiam in the
Blitz. One scientist of the Geological
Department was sent to the USA for
training in Hydrology. After his
return he has been posted in the
head office. Since then he has been
there without contributing anything
to our national development.

I will refer to the unmethodical or
sporadic nature of the research work.
It is monstly found in the Depart-
ment of Anthropology. If any re-
search work is not integrated with
any scheme of a larger aspect, the
work is of no practical use to us.
It may help the research worker to
get his doctorate but it may not help
the country. Regarding the national
laboratories, I would like to say that
the patents are made on incomplete
research. It has been mentioned in
the report of the Estimates Com-
mittee also. We shall have to say
that the patents of these national
laboratories do not come up to the
expectations. For instance, a paint
varnish has been made from Kamala
seed oil in the National Chemical
Laboratory. The patent was taken
by the Jayasree Engincering Work
but they were utterly dissatisfled.
These are also instances In which we
are not getting help from the private
industries.

In conclusion, I would like to say
that Dr. Blakeslee, a famous geneti-
cist, drew pointed attention more,
than ten years ago to two glaring
defects in the world of Indian science:
the eagerness of the leading persona-
lities to be noticed and the reluctance
on their part to give deserved credit
to juninrs working actively in the
fleld. These defects still exist. T
would request the hon. Minister to see
that a proper and favourable climate
for scientific research is created in
the country so that the talented acho-
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lars of the country can be attracted
to the research work.

Regarding the fellowships, the
amount granted is not utilised. That
has been commented upon by the Esti-
mates Committee. I would like to
refer to the  comment of the Esti-
mates Committee  which has been
made on page 26 of its report. Even
the scholarship that is given is not
granted on merits but mostly on other
considerations. It is regrettable. A
thorough check is necessary in the
selection of recipients for scholar-
ships.

Lastly, regarding the Lalit Kala
Akadami, Sahitya Akadami and San-
geet Natak Akacami, much has been
said by many of the previous speakers.
We have got the report of the Lalit
Kala Akadami for 1954-59. I do not find
any report of its activities execept the
change of persons in the committees
each year. The same comment may
be made regarding the Sangeet Natak
Akadami. Only in the Sahitya Aka-
dami we have heard about the award
of some prizes to some well-known
and noted novelists or writers. But
this is not the way in which the
money should be spent for this useless
appendage, if I may say so, of this
Ministry. I want to know what is
the contribution made by this depart-
ment to the overall culture and pro-
gress of the country.

Mr. Depuly-Speaker:© Unauthorised
voices are getting as loud as the per-
mitted voice!

Shri Aurobindo Ghosal: Granting
of prizes to renowed writers is use-
less, because the writer has already
gained fame by writing his novels.
Only, the Government recognition Is
an official rubber-stamping of the
acceptance of the reading public.
How many good writers or artistes
have you discovered by this process
or how many have come up and
developed or contributed to the art
and culture by your help and inspi-
ration? That is the real point to be
examined.

Moreover, the activities of these
sections are not only urban; and
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even in clties their activities are
limited to the high-ups in society,
that is, the richer section in the cities.
So, these sections are of no use if
they cannot serve the cause of up-
liftment of the cultural standards of
the common people.

In conclusion, I would like to refer
to  Rabindranath Tagore centenary.
I do not see any seriousness on the
part of the Government in this direc-
tion. Fortunately or unfortunately,—
1 do not know—the political leaders
and Ministers get lakhs of rupees
from the business communities on
their birthday celebration. Though 1
do not want to see that only the rich
people will fill up the fund for this
function in respect of the great poet,
this much can be said: “Sabar Parashe
Doridra Kara”. That is, “a thing
which is sacrificed by the touch of
all and sundry, and who wants the
help of the common people”. So,
some attempts should be made to
make the fund fulfil the function for
which it is collected. I do not see
any serious attempt on the part of
the Government in this direetion,
except the issuing of some coupons
s0 as to see that some amount is
secured from the public. I request
the hon. Miinster in this connection
to see—he is also a great connoisseur
of Rabindranath Tagore—that the
poet’s centenary is celebrated in a
befltting manner.

This reminds me of one story re-
garding the great poet Goethe. Some
attempts were made by German
people to commemorate or celebrate
the grea‘ness of Goethe in Frankfurt
in a befitting manner, But thove at-
tempts did not end in any practical
implementation or practical action;
#0. the great poet, who was then alive,
jokingly said in a verse:

Everybody is asking what has been
done to commemorate Goethe;

Everybody questions, who can give
the answer?

Fortunately, Goethe has comme-
morated himself by hijs works;
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Otherwise, 1 do not know what
would have happened with
him!"

1f Rabindranath Tagore has been alive,
he might have said exactly the same
thing. [ hope that the hon. Minister
and the Government will try their
utmost lo make the ce.ebration a suc-
cess,

Shri S, M. Banerjee (Kanpur):
Mr. Deputy-Speaker, Sir, 1 shall con-
fine myself to the various cut motions
which I have moved. A lot has been
said in this House about the function-
ing of the National Physical Labora-
tory and the CSIR. I shall say a
few words about the Survey of India.
1 am much thankful to the hon. Min-
ister and to his deputy for solving
many serious problems which actually
confronted the Survey of Indis
Class III and Class IV employees.
Especially, 1 should mention about
the particular organisation in Dehra
Dun. The recent decision of the
Ministry, with the help of the WHS
Ministry, about the reduction in the
water charges has been hailed by all
sections of workers in Dehra Dun.
This decision was really taken, keep-
ing in view the low salary of the em-
ployees and the employees also did
their best to undo the injustice.

One thing which 1 wouwd urge on
the hon. Minister to consider is the
recogmtion of that particular union.
I know this is a matter which pri-
marily concerns the Home Ministry
and he may say that this Ministry is
not responsible for not granting re-
cognition to the Survey of Indis
Karmachari Union of class IV em-
ployees. 1 took up the case of this
union and constantly writing about
this since the last ten years. Now a
technical matter has been raised that
class IV employees should safeguard
the interests of their own category
of people and no class IIT or dismissed
Government employee should remain
as an office-bearer, Fortunately or
unfortunately, I am the President of
this union. I am ready to resign my

MARCH 28, 1960

for Grants 8506

office even today, but the whole dutfi-
culty arises that class IV employees
working in the Survey of India and
various other oiffices are unable lo
manage their affairs because of ille-
tracy, and because of the fact thatl
the day-to-day movément in the
country is not merely to deliver some
good speeches or hold demonstra-
tions.

Today the functioning of a union
has become so complicated that any
union, whether il is class III or
class IV, has to engage some whole-
timers who are conversant with labour
laws and various rules framed by the
Home Ministry. As such, it 8 im-
possible for the class IV employees
to safeguard their interests and eli-
minate the existence of any outsider
or class III employee. So, my sub-
mission is that proper attention should
be paid to this problem and the hon.
Ministry must, in conswltation with
the Home Miinstry or the Labour
Ministry, sec that this union, which
has behaved exceedingly well during
the last so many years, is recognised.

The other problem which faces the
Survey of India people today is the
existence of the departmental leave
system. Unfortunately the Pay Com-
mission has also not recommended
anything especially about it. You
will be surprised to learn that there
are thousands of employees who
work in teams in various fields for
survey work. For six months they
get their full salary. Later on, they
are placed on the departmental leave
system and a very meagre sum of
Rs. 8 or Rs. 10 is paid to them. It is
impossible for them to maintain their
families. This most hated depart-
mental leave system was also preva-
lent in the Central Tractor Organisa-
tion. A committee was appointed under
the Chief Labour Commissioner
(Central) and he had to recommend
the elimination of this system or pay-
ment of 75 per cent wages to those
placed on the departmental system.
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With the growth of survey work
and cxpansion of the survey depart-
ment, it is high time that a perma-
nent nucleus was set up. It may be
said that the work here is intermittent
and they cannot possibly determine
the permanent nucleus. I am sure
with the expansion of the survey de-
partment, the Ministry will be able
to ascertain a number of people who
are to be kept permanently and the
rest should remain at least as rcgular
employees. This departmental leave
system should be eliminated.

My third point is about the Survey
of India workers who are working in
Nepal. Last year, here in this House,
the hon. Minister stated in reply to
a question that two people died be-
cause of extreme cold and frost bite
and also excessive snowing. Ulti-
mately, it was known that they were
Napalese nationals and they were not
the employees of the Survey of India.
But the fact remains that these Class
IV employees, they do go to these
areas and work there. Previously,
they were entitled to some foreign
allowance, which was a very meagre
amount. Now it has also been stop-
ped. I would like to know from the
hon. Minister whether this allowance
is being paid to them or not.

Coming to national physical labora-
tories, many things have been said
about them. I have certain cases
where I find that some contractors
have got a monopoly over national
physical laboratories. For instance,
photographic materials are supplied
to them by a particular firm, and my
information is that no tenders are
invited. This may be wrong, but I
would like to know whether there is
some truth in the allegation. Another
charge is that the full quota of iron
and steel is not utilized and a portion
of it has, unfortunately or fortunately,
gone to the blackmarket. I wish that
this information of mine is wrong,
because I do not want to give any bad
name to these laboratories, of which
we are proud. But if it is true, it
must be gone into. Because, this
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Ministry employ very high people,
who are the most respected people in
this country, scientists and technolo-
gists. So, taking shelter under these
big people, who arc engrossed with
the new inventions and experiments,
some people indulge in blackmarket=
ing and things of that naturc and the
scientists never get any information
about those transactions. It is high
time that the running of these scien-
tific organisations in an unscicntific
way is pul an ¢nd to. Probably, no-
body knows it. [ would request the
hon. Minister to get a list of these
cases of corruption. Let them be in-
vestigated upon, by a commission of
inquiry or by anybody he likes. In
any case, these specific charges should
be investigated upon. I am glad that
the two officers, against whom there
were many charges, have been segre-
gated. I do not know how, but in
this country in the matter of corrup-
tion I find the east and west are
meeting together. So, I would only
say that these matters should be in-
vestigated upon.

Coming to the S t Natak Aka-
demi, recently I have read in the
papers with keen interest that the
Secretary of the Akademi, Miss
Nirmala Joshi, has resigned. I do
not know the reason. I have visited
this place several times and I have
seen Miss Joshi taking so much
interest in her work. I do not know
the cause for it. I would l'ke to
know the cause of her resignation
and I would also like to know whether
anything has happened in this orga-
nisation. Because, we never want
any personal bikerings or any favou-
ritism or nepotism in the temple of
fine art. I feel that these organisations
should e frec of such things.

Talking about the Lalit Kala Aka-
dami and other organisations, I would
say that proper eyes should be kept
on those organisations, because in the
name of culture some uncultured
people are entering them and trying
to spoil culture absolutely. So, my
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gubmission is that proper vigilance
should be kept.

Regarding the Kanpur Nothern
India Higher Technological Institute,
1 know there may be some dispute
between me and Shri Awasthi. Shri
Awasthi always feels that these
peasants should be paid enough com-
pensation. 1 also feel there should
be enough compensation.

But under no circumstances the
establishment of this big institute
should be delayed. I would like the
hon. Minister kindly to tell me some-
thing about it as to whether the dispute
about the disputed land has been
settled or not and whe'her the Gov-
vrnment have taken steps to see that
proper compensation is paid to those
peasants. I know that efforts are
being made to see that this institute
comes up. 1 would request the hon.
Minister to say something about it.

About folk dances and folk songs of
India we are very proud. When we
see the various functions we are really
proud. But something should be done
in those backward areas. What posi-
{ive steps are being taken to revive our
old culture, our old dances and to see
that those people also come up before
the people of this country? All these
things are taking place but what has
happened to the revival of the kirtan
of Bengal and Brindaban. Some
fentleman who is interested in kirtan
and who knows the theory and the
practical side of kirtan told me in
utter desperation that kirtan which
was so dear to our country is actually
missing from this country. I would
like to know that if India cannot for-
get Chaitenya Mahaprabhu, if India
vannot forget Lord Krishna, Radha
and Raslila, can we possibly forget
kirtan. Kirtan will be there. T do
not know what is happening to kirtan,
1 would like to have a specific answer
to this because many people have
written to me letters saying that kirtan
should be revived.

Then about the book Fighters in the
Freedom Struggle 1 would like to
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know one thing. This book is being
writien by an eminent man, Dr, Tara
Chand. 1 have no grouse about it. But
I want to know as to what struggles
are being illustrated in this book, whe-
ther the names of those who sacrificed
their lives for this country and were
called anarchists and terrorists by the
British, who freed their country are
there or not. 1 want to know whether
those R.N. ratings who fought the
Britishers—it was called RLN. mutiny
by the Britishers but 1 say that they
fought the Britishers—whether their
names will appear in this or not. I am
proud of our old leaders, the national
leaders who were the pivot of our
struggle. But I am equally proud of
those who actually lost their lives,
who sang the song of freedom even
when they were being hanged. Will
those names be there or not? When-
ever I think of those people, Bhagat
Singh, Sukhdev Rajguru, Khudiram
Bose and others, 1 do not even find
their pictures in the Central Hall
Not a single picture iz there. I have
seen Chandra Shekhar Azad's mother
weeping and a meagre pension
has now been given. 1 am
also a young man. I was never
the pivot of the national struggle. I
was a small fry. But I have also read
with interest the lives of these people
which inspired us. So I would like
to know whether these leaders of ours
will also find a place in this particu-
lar book or not.

Shri Tangamani (Madurai): Mr.
Deputy-Speaker, Sir, I shall briefly
refer to three or four items. Many
hon. Members have referred to many
of these issues which were raised both
in the Report and also in the preli-
minary survey of the hon, Minister. I
am wvery grateful to the hon. Minister
for the gurvey that he gave today. But
I would like him to give pointed
attention to some of these issues which
now  require some  evaluation.
I would like to know as
to what concrete steps he proposes to
take about reviewing the work of the
three Akademis. During the 10505 the
three Akademis sprang up, namely,
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the Sangeet Natak Akademi, the Lalit
Kala Akademi and the Sahitya Aka-
demi. The previous speaker had re-
ferred to the resignation of the Secre-
tary of the Sangeet Natak Akademi.
The reasons are yet to be known to
this House,

Many questions are now raised
the minds of the ordinary readers and
also of the artists as to what is really
happening in these various Akademis,
whether there is some cliquism and
bureaucratism involved in the actual
fanctioning of these Akademis. My
submission is that the time has comu
when the House should be taken into
vonfidence and for a full-dress discus-
sion and not only the experts and the
other artists—those who are concerned
with these Akademis—but also public
men like Members of Parliament
should be associated with them so
that we will know how far we have
advanced on the question of working
these Akademis.

17 hrs.

Without going into details I would
like to mention about the working of
the Sahilya Akademi. One of the
culturdl journals in the South, Saras-
wathi by name, is writing a series of
articles about th: actual working of
the Sahitya Akademi. Two works in
Tamil were chosen by the Sahitya
Akademi. One was a novel, by name
Alayosai and the other onc was Chak-
ravarthy Thirumagan, the translation
of which was given a free rendering
by Shri Rajagopalachari. I would like
to know whether Chakravarti Thiru-
magan was chosen because it was
written by an emincit man or whether
the Sahitya Akademi deals only with
novels and stories which are original in
character. The idea that had been
conveyed to us is that such recognition
is given only to original works. This
by no stretch of imagination could be
an original work. It has been a free
rendering of the Ramayana in his own
style. In such a way suspicion has
been aroused in the minds of many
of these people. So I would like to
know as to how this Sahitya Akademi
i= functioning.

447 (Ai) LS—8.
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I had also one experience abou! the
translation' of the Thousand and one
Nights., There,was a Very enterpris-
ing young man who spent nearly ten
years in translating these books in
Tamil. He wanted that some recogni-
tion should be given to him by the
Sahitya Akademi so that this book
cou'd have the publicity which it re-
quired. He approached this Ministry.
He approached the Sahitya Akademi.
He approached many Members of Par-
liament from Tamilnad. Ultimately
he gave this up as a lost cause. He
referred this mmatter to one of the local
publishers. That book is now in print.
I would like to know the principle
that guided them to reject the offer
of a young man who came forward
with a translation of such important
classics.

Shri Nagi Reddy:
Rajagopalachari.

He was not a

Shri Tangamani: My second point is
about the question of the India Office
library. Many hon. Members referred
to it. The hon. Minister himself
knows about the India Office library.
In the year 1953 or so, the hont Minis-
ter of Education undertock a trip to
the UK. and tried to convince those
people of the need and the desirability
of handing over that library to us.

An Hon. Member: They will never
be convinced.

Shri Tangamani: In 1856 I beslive a
final letter was written to the UK.
Government and to this day we are
waiting for a reply. Every vear, from
1857 onwards when this Ministry's
demands are discussed, T find this has
been raised. Every time we arc told
that it is beiter that we do not raise
it. If we are going to be satisfied by
not raising it for the next ten years,
ultimately the people will forget that
we had such a library called the India
Office library. So I would like to
know as to what is standing in the
way, that is, between us and the India
Office library. If it is the Pakistan
(rovernment, then let us know about
it because so many discussions do
take place between our Gocernment
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and the Pakistan Government and_ this
can be taken up as an important issue
so that what is due to us we will be
in a position to get.

Another point which may not be a
very vital or important point is that
Dr. Altekar wanted at least Rs, 50
lakhs to be set apart in the Third
Plan period so that our Harapps gaps
could be closed by the advance in ar-
chaeological knowledge. Regarding
Nagarjun Kunda, I would like to know
whether the hon, Minister will tell
us what progress has becn made in
this matter, whether this projected hill
or an island be wide enough and well-
situated enough to hold all the relies.
1 would also like to know how he
proposes to preserve thesc archaeologi-
cal treasures. I can refer to one or
two instances. Whoever takes a trip
to Madura is told that five or six
important places have got to be visited:
the Meenakshi temple, Alagir temple,
Maricunan Tcppakulam and Nayaks
palace. Now, the Thirumal Nayak’s
palace is housing the Madurai district
court and the Ramnad district court.
1 want to know whether this palace
is to be converted into court houses,
whether the Ministry will take up this
issue seriously with the State Govern-
ment and provide them with necessary
finances to set up separable building
for housing these courts.

One of the previous speakers refer-
red to the rich heritage which we have
in the South., We may not go into
the reason for it but it is true that
many temples, hundreds of them, are
being maintained very ably by the
State Government through the Reli.
gious Endowment Board. But when
the help is sought for by the State
Government, 1 request the hon. Minis.
ter not to be stingy in giving them
help. One of my hon. friends from
U.P. was kind enough to refer 1o the
Rameshwaram temple. There are
many such temples not only in
Rameshwaram but also in Trichandur
and in Palni. These temples have got
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their own properties and the manage-
ment is able to look after the repairs
and other work. It is not asking for
too much when we say that such
temples which are to be preserved for
future generations should not be neg-
legted because of certain things stand-
ing in the way.

My next point is about the national
laboratories. I will only make a
general observation. We have been
receiving several complaints that very
expensive equipment are being requi-
sitioned and purchased but most of
these equipments are still not used. At
least now we do not hear so much
aboul the solar cooker. We find that
the work that is done in the national
laboratories do not find a place in the
summary of the report circulated by
the Ministry. About the national
laboratories there is a certain referen-
ce in the report of the Estimates Com-
mittee. The Seventy-Sixth Report of
the Estimates Committee deals with
national laboratories and the question
of recruitment. Although this is a
matter which is common to all the
Ministries, I would like to refer to the
observations made by the Estimates
Committee. On page 12 of this re-
port it is stated:

“The Committee suggest that
the selection of newspapers should
be more broad-based than at
present so that all the areas are
adequately served and, if possible,
every State should be served at
least by one of the local news-
papers.”

They are referring to the question of
recuitment also. The method of re-
cruitment and selection is glven in the
various bye-laws of the Council of
Scientific and Industrial Research. It
has been provided that all posts under
the Council shall be advertised on an
all-India basis except for the lower
categories of posts, that is, Class III
and Class IV posts which may be ad-
vertised locally. The names of the
newspapers are also mentioned. I find
that the Indian Express finds a place
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both in Delhi and Bombay. The Times
of India does not find a place in
Bombay and Delhi. Why should
Indian Express get both for Delhi and
‘Bombay? So far as Madras is con-
cerned only the Hindu is included,
but as the hon, Minister knows, there
are other English dailies also like the
Indian Exrpress, and as the Estimates
Committee has rightly pointed out, not
only the English newspapers, but many
of the local dailies should also get a
place in this. I can mention several
dailies, and 1 know there are dailies in
Madras now which may not support
one party or the other. I do not vouch
for a particular daily which has got
the largest circulation in Madras, but
I fird that advertisements are not being
given to this particular daily.

Now I come to the last point, the
history of the national movement
which we are now expecting Dr. Tara
Chang to finish. It is not proper that
the matter should be left in the hands
of one man, however eminent he may
be, It is necessary that all the books,
pamphlets, newspapers, manuscripts
ete., depicting the national movement
should be made available to us in the
libraries.

While the history of the national
movement is compiled, I would venture
to make a suggestion. When the 1857
struggle was depicted through the
films, a very important event which
took place in Tamil Nad was left out,
namely the heroic fight by the Bomman
brothers.  Subsequently we were told
that they had in mind the freedom
movement only since 1857, but if the
Bomman brothers started the freedom
movement 50 or 80 years earlier than
1857, it is not their fault. So, T would
like reference to be made to Bomman
brothers, as also other very important
events which took place in Tamil Nad
as also in Kerala.

Recently a film was taken of the
history of the Bomman brothers and
it had probably the longest run in
Tamil Nad. The film was recently
shown in Cairo, and the hero of that
ﬂh?, Ganesan, was also honoured in
Cairo. So, my humble submission is
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that when the history of the national
movement is compiled by Dr. Tara
Chand, the views of the people of
Madras should be consulted, and the
heroic exploits of the Bomman brothers
should also be included.

Shri Humayun Kabir: [ am grateful
to the hon. Members who have taken
part in the discussion, and, as one hon.
Member said, perhaps | am in a some-
what fortunate position because the
subjeets with which [ deal are pri-
marily of a character where there is
not much room for political passion;
and perhaps because the Ministry s
called the Ministry of Scientific Re-
search and Cultural Affairs, I found a
certain incursion of the spirit of scien-
tific research. But, as 80 olivn happens
even in what we normally describe as
scientific research, research sometimes
goes wrong, and therefore, I do not
think hon. Members need be very
sorry if sometimes some of the re-
searches that they undertook were also
somewhat wide of the mark. In any
case, almost the entire discussion was
inspired by a spirit of cultural give and
take which makes me hope that there
is some justification for having a Minis-
try of this type where research and
culture are sought to be united into
one portfolio.

Now I come to deal with the specific
issues raised by different hon, Mem-
bers.

Shri D. C. Sharma: Do that to-
morrow.

Shri Humayun Kablr: The first
speaker, Shri V. P. Nayar, went into
great detall, gave me a certain amount
of information and promised morc in-
formation. I can assure him that
anything which he gives we shall cer-
tainly consider as carefully as possi-
ble, and if there be anything which
requires remedying, T do not think
there will be any hesitation in carry-
ing out whatever steps are necessary.
But I think it will not be incorrect if
I point out that many of the things
he referred to took place a very long
time ago. The one flgure or the one
date which he mentioned was 1858. 1



“51? Demands

[Shri Humayun Kabir ]

do not know whether that was becausc
after 1956, there has perhaps not been
any incident of this type. I canno!
say definitely. When you have a very
big organisation, it is not impossible
that sometimes things might occur
which we do not wish to occur, but if
it is brought to our motice, we shall
certainly see what can be done.

Then, I would like to say a word or
two about some of his general remarks.
It is not quitc correct to say that
there are no service rules in the C.S.LR.
Service rules have now been framed,
and also about B0 per cent of the posts
which have been in existence for threc
years or more have generally been
made permanent, and confirmations
have taken place in many of the cases.

So far as the research posls are con-
cerned, many of the posts are perma-
nent., But the incumbents are given
contracts, and usually, these contracts
for the initial period arc for six years.
The Scientific Personnel Committee is
at the moment considering the whole
matter, because on this issue there are
two very different views Different
countries of the world have accrpted
different concepts. For instance, there
is the service concept in the case of
scientific research and educational and
technical personnel of a very high
quality, where there is security but
because there is security, there is a
certain loss of incentive. There is
also the other concept which is not
the service concept, and where it is
on a contract basis. and peonle can
move up as rapidly as they like pro-
vided they have the necessary ability
and the noressarv research achieve-
ments to their credit.

As regards purchases o'c., there are
definite rules. Certain allegations in
regard Lo shortages of stores and the
prescribed procedures not having been
followed were recently brought to our
notice, and all these cases are under
investigation. T therefore think that
barring minor things like that, I
would join issue with my hon. friend,
because, by and large, all the national
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laboratories are doing useful work. I
shall not say that everyone of them is’
doing very significant or revolutionary,
work every day. You cannot expect
scientific research to follow like that,
in regular succession, but a good deal
of useful work has been done. 1 do
not know if my hon. friend was pre-
sent here when I made my opening
statement, when I did indicate some
of the more important types of re-
search. I mentioned two things in
particular. One of the laboratories,
namely the Central Glass and Ceramic
Research Institute was successful, as [
said last year, in finding out the pro-
cess of making optic glass without any
extraneous help. That is one of the
most creditable things that has hap-
pened, and the same institute has
again this year found out the process
of wet mica grinding, which, I am
told, was till now the monopoly of one
single American flrm; and when the
patent was shown to this American
firm, after it had been registered, they
said that it covered practically every
one of their processes, and they could
not operate in India unless they took
out patent now.

One hon. Member referred to the
fact that in one case a particular
patent did not prove very satisfactory.
When we are taking hundreds of pa-
tents, it is not impossible that one
particular patent may be unsatisfac-
tory. But, there, I think the fault has
to be shared equally between those
who have patented and those who.
have taken it, because those who
accept a palent after proper scrutiny
must also share in part the responsibi-
lity, if there have been any shortcom-
ings in that patent, But I have no
doubt that if these shortcomings are
pointed oul, steps will immediately be
taken to rectify them and to see that
our patents are as useful and as com-
plete as possible.

My hon. friend Shri V. P. Nayar also
said that complaints sent by a Member
of Parliament might sometimes find
their place In a waste-paper basket. 1
must confess that I was rather soTTY,
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10 hear that statement. I thought that
Members of Parliament had greater
Feglrd for their own position and dig-
nity, and they know that if Members
of Parliament raise an issue, and that
issug is not properly examined, they
have redress in more ways than one.
I can assure him that if
there is any legitimate com-
plaint—it need not necessarily be from
a Member of Parliament—we shall
certainly go into it and see that H
there is anything to be done, it will
certainly be dome.

‘Then, my hon. friend referred to
oceanographic surveys. One of the
major reasons for a lack of greater
success in this fleld is the lack of ex-
perts, We have had to invite experis
from, abroad in order to carry out
oceanographic surveys. My hon.
friend will realisc that in the case of
surveys of our own marine frontiers, by
means of oceanographic surveys, there
are certain difficulties in always tak-
ing assistance from abroad. We are,
therefore, seeking to train our peo-
ple, and in the meantime, the work
which has been done in the last few
years in connection with the Interna-
tional Geophysical Year has enabled
a body of men to be trained. I expect
that in future the progress on this line
will be more rapid than it has been
in the past.

My hon. friend also referred to the
report on flora and fauna of India.

| Shri Kalika Singh:
Antarctica?

What about

Shri Humayun Kabir: 1 will deal
with the points one by one. I would
like to tell my hon. friend who inter-
rupted me that I shall come to him as
well.

Mr. Deputy-Speaker: He thought
that since he was near to the hon.
Minister, he should be noticed first.

Sbri Kalika Singh: I did not men-
tion Antartica in the time at my dis-
bosal; but the hon. Minister referred
P‘a Oceanography.
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Shri Humayun Kabir: 1 do not
think there is any scope for a supple-
mentary statement at this stage from
my hon. friend.

One other point was raised by my
hon. friend, Shri V. P. Nayar—and
several other hon, Members also raised
ft—which I would like to dispose of
a. once without coming back to this
question again. It relates to what he
was pleased to call co-ordination of re-
search. Now, I confess this is a term
1 do not understand. I am not a
sclentist, but I have a little experience
of rescarch in some other fleld. I do
not know what exactly co-ordination
of research means. [ am of the view
that fundamental research cannot be
coordinated; nor can such rescarch be
ever duplicated. More than one hon.
Member said that in some cases re-
search is being duplicated. This shows
a certain amount of lack of under-
standing of the nature of research.
The problem may be the same for a
number of different people, but differ-
ent men will come to the same prob-
lem with a different background, a
different approach, a different method
of analysis and very often arrive al
different results. Some of the greatest
breakthroughs in science, some of the
greatest breakthroughs in technology,
some of the greatest discoveries in the
Humanities, in archaeology, in history,
in Linguistics and in epigraphy have
been the result of a number of people
undertaking work at the same time,
sometimes without knowledge of onc
another. And it often happens that it
is a mere lucky accident as to who
was the fortunate man among them
who got the credit for the discovery.
If my hon. friend’s principle had been
followed, there would have been no
differential calculus and perhaps no
integral calculus. If Newwon had
been told that Leibnitz was working
on the problem and therefore he
should not do it—or vice versg—there
would be no differential and integral
calculus,

Even in recent times, in the field of
nuc]c:nr theory, in the field of atomic
physics, in the field of metallurgy, in
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different fields of electrical industry,
many of the discoveries have been the
result of research by different teams
of independent people who were very
often unaware of one another, and
who were very often attacking the
problems from different backgrounds
with different methods of training and
different approach.

In this connection, I would also like
to dispel what seems to me a mistaken
jdea about technological and funda-
mental research. In our National
Laboratories, we have gencrally three
types of research. We have funda-
mental research. There were one or
two hon. friends—among whom I was
surprised to find Shri Hem Barua who
is an academician himself—who were
rather suspicious of pure research and
said that we should give all our ‘ume
for the present only to technological
research, only to applied research. He
perhaps forgot at that time that you
cannot have applied research unless
there has been a great deal of funda-
mental research. That is why in all
our National Laboratories, we have
generally three aspects dealing with
research. The first, as I said, is funda-
mental research which has no direct
relation to any immediate problem of
industry or technology and yet which
has sometimes proved more revolu-
tionary and more beneficial than any
other type of research. Then we have
applied research, where the research
is directed to particular major prob-
lems which may be facing a particular
industry; or a project may be assigned
by a Government or the National
Planning Commission to a particular
National Laboratory. The third is
where isolated problems are taken up.
1 would submit that all these three
types of research may be distinguish-
ed after the research is finished, but
at the time when the research is un-
dertaken, very often it is not possible
to distinguish among them except the
third type which is often casual and
sporadic, But the other two types are
very closely related to one another.
And any attempt to minimise the im-
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portance of fundamental rescarch is
fraught with the gravest danger to
the future of any country in the world.

I am reminded in this connection of
a famous story. Gladstone went to
visit Faraday in his laboratory; and
Faraday was working on electricity.
Gladstone asked Faraday: “Why are
you wasting your time on these things
which have no relation to practical
life?” Just imagine, Mr. Deputy-Spea.
ker, electricity having no application
whatever to the practical problems of
life! Faraday replied: “Mr. Chancellor,
some day you may. perhaps, be able
to tax it!"

Many hon. Members will appreciate
that today electricity is not only a
source of power; it is not only a thing
which keeps modern industry moving;
but electricity is also one of the major
sources of income of many of the in-
dustrially developed countries of the
world. Therefore, I think, it would
not do to say that we will not have
this kind of fundamental research in
the national laboratories.

In fact, my regret is that more fun-
damental research is not undertaken
in this country. We should have far
more fundamental research. If we
have fundamental research on a suffi-
ciently large scale, the day will come
when such research will be translated
into terms of actual programme of
work; and that will be to the advan-
tage not only of this country but, per-
haps, of all countries in the world.

My hon. friend Shri Basappa spoke
mainly about the three Akademis. He
suggested co-ordination also between
the different scientific organisation,
which I have already partially cover-
ed. I would certainly agree that there
should be the closest cooperation and
collaboration among them, but not co-
ordination. Everyone of the great
national organisations ought to know
what the other national organisations
are doing, so that they can benefit by
one another's experience, and one ano-
ther's researches. But, any attempt at
conrdination would, perhaps, place, in

—
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the hands of a group or an individual,
undue power; and I do not think it is
conducive to the advance of sclence
when in this way the power of guid-
ing research and the power of control-
ling rescarch is placed in the hands of
a single individual. however distingui-
shed he may be.

Two very recent cxamples come to
my mind in this connection. Very re-
cently, we had here one of the most
distinguished scientists in Asia to day,
a young scientist from Pakistan, Prof.
Abdus Salam, whose work in certain
fields of nuclear and atomic physics
has rightly won world-wide renown.
When he first submitted his paper, he
submitted it to a man, who is also an
imternational figure in the fleld of
atomic and nuclear physics. He very
Tespectfully requested that the paper
be published under their joint names.
The very distinguished scientist said
that he would have nothing to do with
what he regarded as an unsounded
scheme. So Prof. Abdus Salam pub-
lished it in his own name, with the
result that today he is recognised as
one of the great scientists.

The other case is that of the two
voung Chinese scientists, Yang and Li
who published a paper which won
them the Nobel Prize about two or
three years ago. Almost identical
work had been done by a very bril-
liant young Swiss scientist some ten
years ago under one of the world lea-
ders in physics who is dead today. He
looked at this paper and thought there
was nothing in it to publish. There-
fore, he discouraged this young man
from publishing the paper with the
result that later on when Li and Yang
won world-wide renown because of
their work, this young Swiss scientist
had a terrible shock. And possibly, I
am not sure, it had even some effect
on his mind. So, in the fleld of scienti-
fic research we do not want undue
dominance or coordination; we do not
want anybody to control; we want per-
fect freedom. There must be coopera-
tion and collaboration; there must be
exchange of information; but nothing
more than that,
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Now, coming to the three Akada-
mis, which have been discussed again
and again, 1 will certainly bear in
mind what the hon. Members have said
about precautions against waste, No
one wants that public funds, which
mean money which you and I pay
as tax to the Exchequer—because pub-
lic funds do not come from any other
source—should be wasted. But, at the
same time, we have also to see that
we do not follow a penny-wise and
pound foolish policy.

We have to ensure that the Akada-
mis have sufficient freedom to fune-
tion. 1 personally believe that in the
case of these autonomous organisa-
tions, we must give them as much
freedom as possible; and even if there
be occasionally not perfectly proper
use of that autonomy, I would be pre-
pared to bear with minor lapses from
the correct procedure rather than in-
terfere too much I have no doubt in
my mind that as these Akadamis gain
in experience, and as they have a
larger programme to operate, they
will gradually gain in confidence and
correct procedures. Sometimes irregu-
larities have come to our notice, often
through questions asked by the hom.
Members of Parlioment. I for one
always welcome it when there has
been any question by a Member of
Parliament because it has often bro-
ught to my notice things which I
would not hawve otherwise known.
From that point of view, these ques-
tions are always welcome. But when
these irregularities have come to my
notice, my practice has invariably
been to draw the attention of the
Akadami concerned to take such action
as the Akadami authoritles consider
proper. When [ have felt that they
are moving in that dircction, 1 have
kept quict and I propose Lo keep guiet,
Therefore, 1 do not wish to say any-
thing about the resignation of the
Secretary of the Sangeet Natak Aka-
dami. The properly conatituted autho-
rity there, the execute councll, which
has as its Chairman the Chief Justice
of a High Court and as I(ts members
distinguished men and women. “as
considered the matter and they have
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decided to accept the resignation. I
am not concerned with it any longer.

About the evaluation of the work
of these Akadamis, I agree in princi-
ple that there should be evaluation of
the work of these Akadamis from time
to time; but I would not quite agree
that it should be done as suggested
here. I think it was Shri Tangamani
who proposed that there should be
cvaluation by a wvery large group in-
cluding public men and parliamenta-
rians and many others. I would say
that if there is to be evaluation at all,
it should be by a small select group
of people who have knowledge, ex-
perience and understanding of these
things. When their reports are avail-
able, they can certainly be considered
by Parliament, which can then give
any advice or direction. After all, it
is the supreme authority in the coun-
try and it can give any adwvice or di-
rection it wishes on the report may
be presented in this manner.

With regard to cultural delegations,
some hon. Members seem to have an
idea that the Ministry of Scientific
Research and Cultural Affairs alome,
and no other Ministries or others select
these delegations. That is not so,
this is done by a committee constitut-
ed first in February, 1858 and consti-
tuted in June, 1959, There is only one
representative from my Ministry, one
representative each of the External
Affairs Ministry, Information and
Broadcasting Ministry, and of the three
Akadamis. Then there fire two very
distinguished  non-officials whose
names all of you know. One of them
happens to be a Member of Parlia-
ment, but he was included not as a
Member of Parllament but as a know-
ledgeable person in these matters; Pro-
fessor Mujib, Vice-Chancellor of the
Jamis Milia University and Dr. Nihar
Ranjan Ray, M.P. of the Rajya Sabha.

This is the committee which consider
who are the people who are likely to
represent our country successfully and
creditably abroad. It is on the basis
of their recommendation and approval
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that people are sent abroad. In that
connection one hon. Member—Shri
Awasthi, I think—has been very angry
that Kumari Vyjayanthimala was
given a grant of Rs. 1,000 When we
send a delegation abroad it usually
costs thousands of rupees—not one
thousand. But if you can get an
artiste who is well-known in this
country and abroad, who is one of the
finest exponents of Bharata Natyam,
going more or less on her own, but
wanting only sponsorship in order to
get certain rights which would not
otherwise be given to her by the orga-
nisations arrangigg these festivities, I
think the grant of Rs. 1,000 is not
something to which this House should
objeet.

Shri V. P, Nayar: That was no: the
point. The point is that when she
was earning money, she could have
been honoured in some other way.

Shri Humayun Kabir: It is not a
question of honouring her. There
was an international festival, and un-
less a troupe was in some way spon-
sored or associated with the Govern-
ment, it would not be allowed to per-
form. She had been invited; and it was
necessary to giver her this sort of
notional help in order to permit her
to compete. As you may have seca,
her performance was rather contro-
versial. Some people went into
ccstasies over her performance, and
said that nothing like it had been seen
in Paris for many, many years,
Others were critical. But she did
create a stir and an interest in Indian
dancing which perhaps many other
delegations would not have done.

Shri Kallka Singh: Why was s0
little granted then? (Interruption).

Shri Humayun Kabir: The two argu-
ments cancel one another. My hon.
friend behind me is sorry that only a
thousand rupees were pald while my
hon. friend in front of me is sorry
that Rs. 1,000 was paid! [ have no
comments.
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1 now come to the paint made by
my hon. friend Shri Hem Barua. He
asked about the expedition to Anna
Purna. I told the hon. House that we
have been connecled with the expe-
dition to Cho Oyu and we are financ-
ing the expedition to Mount Everest.
1 think that is enough for us for the
time being and we do not wish to
take more in our hands than we can
possibly handle.

Shri Hem Barua also referred to
the fact that there werc 062 resigna-
tions from the national laboratories in
the course of the last three years.
‘When some 2,000 scientists are work-
ing, and if out of these 2,000 scientists
62 resigned in three years, which
comes to an average of about 20 to 2!
per year,—it is one percent.—I ar
sure that my hon. friend has no cause
for complaint. But, on the contrary,
he has some cause perhaps for con-
gratulating the national laboratories
that 99 per cent. of the people are
continuing to work, and there is no
reason for dissatisfaction on their part

Shri V. P, Nayar: Do the resigna-
tions of Class I officers in the Minis-
iry work out to this proportion?

Shri Humayun Eabir: I have not
the statistics. But for the scientists,
it is not resignation in every case. In
some cases these people had received
fellowships or lhey had taken up
appointments elsewhere. Some had
gone to the universities, and some
had gone to other organisations. 62
resignations out of the 2,000 scientists
in the national laboratories arc mnot
anything about which we need com-
plain very much.

There was the question of Dr.
Joseph and of young scienists who
come home from abroad. Naturally,
like everyone else in this House, 1
am also very sorry that Dr. Joseph
ghould have committed suicide. But
1 am sure you will agree that suicide
is not an answer to any problem.
Everyone in this world has to face
problems from time to time and sui-
cide sometimes seems to be a short-
cut, but it is not a short-cut because
it creates far more problems for those
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who are left behind. In any case,
when any scientist comes back he
has to be judged by two considera-
lions, which we must keep in view.
We have to kecp in view his achieve-
ments and also remember the scien-
tists who do not go abroad. I am
sure this House will never wish us
lo take up an attitude where people
who go abroad are preferred simply
because they have been abroad, over
those who have not done so. I have
sometimes said that the very fact
that a person has got a scholarship
or has got a fellowship, and has gone
abroad has given him certain privi-
leges. He has alrendy obtained cer.
tain advantages, though there may
be some people within the country
wh> have never gone abroad, and
who are yet doing equally good work.
Their cases also have to be consider-
ed. In all these matters, I think we
have to take as balanced a view as
we can.

I agree with hon. Members who-
said that young people sometimes
feel frustrated I would be happier
than anyone elsc if there was a far
greater response and co-operation
between the elder and the younger
sclentists. It is sometimes lacking;
and within the extent to which it is
permissible to me as a person who
iz mot a scientist to help in this mat-
ter, I have tried to take some steps.
There was a rule formerly that
younger scientists could not publish
their papers without reference to,
and in many cases, the approval of
senlor scientists. We have largely
abolished that rulue. We have now
said that the directors and the senior
men can specify standard journals in
each subject. If a young scientist
can get a paper accepted in any of
these standard journals, whether in-
side India or outside India, therc
would be no question of any prior
permission by the Government or by
their immediate departmental supe-
riors. We have tried to encourage
younger men in that way.

Again Fellowships have been creat-
ed on a very large scale. In fact,
there arc two types of fellowships: fel-
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lowships of Rs. 250 per month for
Junior scientists, and fellowships of
Rs, 400 per month for comparatively
senior scientists, even thcse people
are below 30 normally, and to these
fellowships, there is no limit. Anyone
who can satisfy the national selec-
tion committee that he or she is cap-
able of carrying out important re-
search can get the fellowship, regard-
less of whether there are 30 or 300
fellows.

Since this year, we have introduced
two other measures. One is what may
be called merit promotion. If a
young or old scientist does any out-
standing work, he will be promoted
regardless of whether there is any
post in a higher cadre or not. A
special post will be created personal-
Iy to him, if the work is outstanding.
"We have also introduced advanced
increments for good work, but not
outstanding work, because outstand-
ing work would win merit promotion.
For very good work, meritorious
work, but which cannot be characte-
rised as outstanding, we have intro.
duced advance increments. Up to
3 increments can be given, provided
again the work is judged to be of the
necessary standard by  competent
people.

That is a point to which I come
back again and again. We are not
always competent—I am certainly not
«competent—to sit in judgment on the
work of these scientists. You cannot
always take scientists or for the
matter of that any human individual
at their own valuation. Every one of
us probably attaches a little more
value than what our compeers give
to us. So, if the young scientists can
stand the scrutiny of their compeers
and if they are adjudged to be of the
requisite .standard, they do not have
anything to be despondent about.
Opportanities have been created and
will be created.

Several hon. Members mentioned
the fact that crores of rupees have
been spent for scientific research in
the last ten years. We have got
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today 25 National Laboratories—22
till last year a-nd 3 establishgd during
the current year. Even the oldest
among them is hardly 15 years old,
and you cannot, in a scientific orga-
nisation, within a period of 15 vears,
expect that there will be a very great
research. But, as I submitted last
year, I again repeat that therc have
been useful pieces of work. Of
course, sometimes a young scientist
or old scientist is carried away by
enthusiasm and makes a claim for
things which are probably not justi-
fied. Sometimes, premature c¢laims
are made and that also creates prob-
lems. We try to guard against thal
as far ms possible.

I have heard a lot about solar
cookers. But hon, Members would
have noticed that I have never utter.
ed the words ‘solar cooker' till I
mentioned it now in reply to certai
Members who had mentioned it
fore. 1 do not think we have reach-
ed the stage as yet when we have
anything to boast about this. It is
oot a principle known only today.
Thousands of years ago, Archimedes
set on fire the Greek fleet at Syracuse
by the use of solar energy. The prin-
ciple is known, but the main problem
is how to harness it. We are working
on that, and I hope there will be
success.

I do not suggest that we should
cavil at what has been done in India,
because this is a problem which not
only India, but some of the great
scientific mations of the wprld, are
trying to solve. The USSR and USA
have been working on it. I myself
have seen in the University of Wis-
consin the work being carrled on for
a number of years. Though recently
we have read that some success has
been attained both in the USSR and
USA, we do not yet have any indica-
tion of sufficient control over the use
of this form of energy, which if pro-
perly utilised, would solve one of
our major problems in this country.

I think Shri Hem Barua also re-
ferred to Einstein and Edison. I have
already dealt with his point by im.
plication, I come to the gquestion of
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emotional integration, about which
Shri Mahanty had certain things to
say. | am entirely at one with him
in what he says about the culture of
Imdia. It is rich and complex and
drawn from many different sources,
with many regional manifestations,
and with diversity in its different
forms, different languages and differ-
ent areas, but at the same time with
an underlying unity of spirit. But
1 would have thought—I do not know
if my hon. friend read the Reporl
carefully, 1 do not think he has—that
instead of criticising, he would have
said that we are making a definite
move in that direction, that all deve-
lopments in the cultural flields should
take place all along the line, and not
in any one particular place, not in
any particular region, not in  any
particular language, nor for any par-
ucular group. We have, for the first
time | think, a comprehensive pro-
gramme for encouraging the publica-
tion of books of all types in all the
major languages of India and offered
help to every State which has a State
language. And Orissa certainly has
a State language. I think if my hon.
friend consults his State Government
he will find that the State Govern-
ment is not dissatisfied with the
quantum of help which we have given
them for the development of Oriya
language. In fact, if my memory
does not fail me, 1 do not think that
a single request which has been spon-
sored by any of the academies or by
the State Government of Orissa has
got a negative reply. We may not
have givem as much help as they re-
quired as our funds are limited, but
we have tried to go as far as we
could.

Similarly, with regard to the Odis-
si dance, my hon. friend was kind
enough to say that some money has
been given by the Ministry. So far
as the Sangeet Natak Akademi is
concerned, it is an autonomous body
and, as I said earlier, I would like
to respect its autonomy, and 1T am
sure this House wants to respect its
autonomy. That Akademi has ap-
pointed a committee which has not
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yeir given its final report as to whe-
ther Odissi dances can be regarded
as classical form or traditional form.
It is already a traditional form. Whe-
there it is a classical form or not
that recognition will depend on the
report which the committee may
give.

Then, my hon, friend referred to
spurious organisations. [ am afraid
that there are spurious organisations
everywhere in the world; in fact
perhaps, all over the world. There
are spurious organisations and genu-
ine organisations and very often
those who sponsor them do not them-
selves know which is spurious and
which is genuine, because, especially
in the field of culture, till a certajn
period has elapsed, till certain forces
and tendencies have worked them-
selves out, you cannot say  which
are going to be of lasting valuc in
the cultural life of the community
and which are things that are going
to die out. If you go by the fashion
of the day, very often in literature,
in painting, in music, in drama, in
every form of art, what is popular
today is discarded tomorrow. Even
the most eminent of critics, the most
distinguished of men, make mistakes
in this matter. 1 believe my hon.
friend is a student of English litera-
ture. He will probably remember
that Milton at one time expressed
great sorrow that he could néver
write poems like Cowley and his one
ambition was to be a poet like Cow-
ley. And today if Cowley is remem-
bered, it is only because Milton had
expressed that regret. So, we do
not know which are the spurious or-
ganisations and which are the genu-
ine orgsnisations. But, within the
limitations of ouwr lknowledge and
with whatever material is available
to us, every attempt is made to dis-
tinguish between them and to glve
such help as we possibly can.

Then therc was the speech by my
hon. friend, Shri Kalika Singh. Well,
1 was very interested in his speech.
1 thought he was speaking on the
Demands of the External Affairs Mi-
nistry, because almost everything he
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said refers to the External Affairs
Ministry. He also talked about some
tourist maps, which again do not
concern thie Ministry.

We produced in 1857 the first Na-
tional Atlas of India—the National
Atlas in Hindi, which was released,
was acclaimed by  geographers
and atlas makers throughout the
world as an outstanding performance,
and the man who was responsible,
mainly responsible, for bringing out
that Atlas received last year, as I
told this hon. House, the Murchisson
award for distinguished work in the
field of geography. We have now
taken in hand the Standard National
Atlas. The National Atlas cannot be
produced in one year. I have just
seen the first part of the Australian
national Atlas. They have been
working at it, if I am not mistaken
for some ten years or so. It is a con-
tinuous process. Our hope is that we
shall be able to complete the Na-
tional Atlas of India, the Standard
Atlas, by the end of the Third Five
Year Plan. And I for one will con-
gratulate the organisation and I shall
consider myself fortunate if we can
finish this magnificent effort within a
period of five or six years. Therefore,
my hon, friend should not have blam.
ed the Survey of India, who are work-
ing under many difficulties. And, in
any case, as I said, this item of work
was done by the National Atlas or-
ganisation, and not by the Survey
of India. The map to which my
friend referred was a particular map
brought out for the Ministry of Ex-
ternal Affairs, and I am sure the hon.
Prime Minister will be able to take
care of any criticism that he may
like to make.

Shri Kallka Singh: 7 did not refer
to that map. T referred to the map
which is to be brought out by the
Ministry of Scientiic Research and
Cultural Affairs.
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Shri Homayon Kablr: That wa:
brought out in 1957 or 1958,

He said in regard to the Depart-
ment of Archaeology that the only
action taken in the last ten or
twelve years was the passing of the
Act and the regulations which came
into force on 15th October, 1858. I
would again request my hon. friend
to look at Indian Archaeology which
comes out regularly, which has won
extended . praise not only in India
but abroad. I had said this once be-
fore in this House—and 1 would like
to repeat it that our Department of
Archaeology is rccognised to be one
of the best, if not the best, in the
world. My hon, friend wanted it to
be one of the best organisations in
the world and I am happy to say
that that object has already been
realised. Its work has won  very
high praise and especially the work
which has been done in the last 14
or 15 ye'rs has openel up a new
chapter of Indian history, about the
affiliations of the Harappan cullure
and the extent of that culture,

1 think it was either my hon. [riend
Shri Hem Barua or Shri Mahanty
who asked what was being donc
about the assessment of the Harappan
culture. We did not know even till
last year that this Harappan culture
had extended as far east as the
Gangetic valley. We have found in
Alamgirpur in Meerut District traces
of Harappan culture, and there are
indications that it may have spread
even farther east. There is a definite
plan, and the fist phase of the con-
nection between the Harappan cul-
ture and the Aryan culture has been
more or less established. The chro-
nology is now being determined mare
precisely.

At Rupar we found the first traces
of the overlapping of these two cul-
tures. At Lothal last year, for the
first time, we found that theme were
intimate connections between Egypt
and Harappan culture, This is the
first time that we find any contact
between Egypt and India as  early
perhaps as 3,500 BC.
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Therefore, to say that nothing is
being done in the field of archaeology,
1 think, would not be correct.

Shri Kalika Singh: I did not say
that,

Shri Humayun Kabir: I am not
speaking of my hon, friend. I am
‘speaking generally. As I said earlier,
the whole debate hag been in a very
friendly spirit, and I have no desire
. whatever to offend any hon, Member
here. 1 only want to make a factual
statement and give an appraisal of
what is being done; and uf our men
do good work, I am sure that any
approbation that they receive from
Parliament will encourage them to
do better work.

Shri Kallka Singh: I have all
appreciation, but T want to say, 8ir.

Mr. Deputy-Speaker: It is not for
me when the hon. Minister is not
yielding. The hon. Member has to
wait.

Shri Humayun EKabir: Then 1 come
to vigyan mandirs, I am myself sorry
there are not more vigyan mandirs in
U.P., but, as my hon. friend himself
said, these are given to the different
States at the request of the State
Governments. Therefore, if he will
persuade his State Government to ask
for a few more vigyan mandirs, T shall
be most happy to establish them. In
fact, the number of vigyan mandirs
:n different States i= an indication of
what interest the State Government
concerned takes in vigyan mandirs,
Therefore, if West Bengal as has a
few more than UP, the difference is
'n the degree of intcrest of the two
State Governments, and the Central
Government has nothing to do with it
ut all.

Now I come to the Indian Institute
of Technology, Kanpur. My hon.
‘friend Shri Kalika Singh, and slso Shri
Jagdish Awasthi, both were, I thought,
anxious that the Institute should start
Neither of them wanted that the Insti-
tute should be delayed by even a day
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if possibde, We have given more or
less an assurance, & pledge, that the
Institute shall start functioning in the
coming academic year, that is pro-
bably July or August, 1960, and we
propose to fulfil that pledge, but in
the meantime if questions are raised
about the location and if my hon.
triecnd Shri Jagdish Awasthi takes the
lead in seeing to it that the buildings
ure not built, then even with the best
ul intentions, progress will be delay-
wd. We may start the Indian Institute
uf Technology in loaned premises
which are being given to us by the
Harcourt Butler Institute, but the
Institute will not grow, we can take
ut the most only 100 students when
we are in hired premises. If the hon.
Member will see to it that the land is
handed over and the buildings are
constructed as soon as possible, we
could have the full quota of 350 that
we want in these institutions without
any undue delay,

Shri Jagdish Awasthi: It is a ques-
tion of giving compensation to land-
owners. They are not giving proper
compensation.

Shri Humayun Kabir: That i= o
question which is the concern of the
State Government. The hon. Member
knows it very well.

My hon, friend, Shri Kalikn Singh
referred to the question of literary
pensions. He suggested that the grant
should be raised to Rs. 5 crores. No-
body would be happier than me, But
[ am afraid that with all my optimiam
[ cannot expect, let alone an amount
of Rs. 5 crores, even a crore of rupees
as a grant to be given for literary
pensions. This year we have raised
the flgure of Rs, 1.5 lakhs to Rs, 2
lakhs. The raising of a figure from
Rs. 2 lakhs to Rs. 5 crores is rather a
far cry. I think we will have to wait
for some time longer before we can
even come to a figure of Rs 20 lakhs
or Re. 25 lakhs.

I hope I have deall with all the
peoinis raised by my hon. friend Shri
Mahanty except probably one point.
He talked sbout bureaucratic approach
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In culture. 1 entirely agree with him
that culture and bureaucratic approach
are perhaps incompatible, The Gov-
ernment should not go into the
akademlcs as far as possible and it
should allow the akademies to fune-
tion with as much independence as
possible. 1 have, of course, already
referred to his remarks about adissi
dance which I am sure will continue
to prosper as it is one of the beautitul
forms of Indian dance that I  have
seen in any place.

I do not know why my hon. friend
was ungry about the giving of grants
to the Jalianwala Bagh Memorial and
the Ramekrishna Institute of Culture.
1 am sure we all remember the suffer-
ings and the tribulations of the people,
the history of India which was written
in tear and blood of the Indian people
at Jalianwala Bagh. [If it is today
transformed into some monument of
beauty, it will at the same time serve
as a constant reminder of the past
sacrifices of our people,. My  hon.
friend, instead of regretting it, should
have welcomed it Wi have given
only a small amount—all told, it may
not be even Rs. 10 lakhs—and that is
certainly a very small amount. The
Ramakrishna Institte of Culture has
been spreading culture within  India
and outside India. My hon. friend
talked aboul an emotional ingretion of
the country, We¢ heve given grants
to the Ramakrishna  Institute of
Culture and not to the Ramakrishna
Mission as such, and this Institute has
not only worked for the closer emo-
tional integration of the Indian people
but another greail service that I 1
rendering today is In keeping alive

some of the velues of ancient India.’

In the midst of new values which are
coming from all parts of the Globe,
there is sometimes a risk that some
of our own ancient values may be
forgotten or ignored and, therefore, I
am sure—in  spite of whatever he
might have said at the heat of the
moment—he himself will welcome
grants being given to those Institu-
tions.
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Now [ come to the points raised by
my hon. friend Shri Radhelal Vyas. [
do not disagree with him excepting on
only one point. 1 do not think
Kalidas is a man who requires any
certificate  from  anyone, Kalidas
stands in his own right as one of the
greatest poets of the world. My hon,
friend Shri Pattabhi Raman on thus
side of the House—or It may have
been my hon. friend Shri Ghosal—said
about Gothe: Gothe had said ‘My
work is my memorial.” I am sure the
greatest memorial to Kalidas is Kali-
das himself and his works. We are
taking steps to sec that e standard
edition of Kalidas is brought out as
soon as possible, My hon. friend him-
self referred to one volume which has
come out and, the other volume will
come out too.

On one point my hon. frierd has
slightly misunderstood me. What [
had said earlier was—and 1 would
repeat M—is that if any organisation
in a State applies for a grant to the
Central Government, it must come
through the State Government, My
criticism was not about the academy:
my objection was not to the academy.
My objection was only to the way in
which the application had been made
by a particular organisation. My hon.
friend knows that even that particular
organisation has been helped by wus
both last yeer and the year before for
its samaroh celcbrations, and we have
given them grants, and we propose to
give them grants. But what I have
said is that during the Third Five
Year Plan the best way of commemo-
rating Kalidas is to have an academy
of the tvpe that T have suggested

18 hrs

The difference in the case of Tugore
is only this, that in the case of Tagore,
next year happens to be the cente-
nary, and, therefore, we could cele-
brate it in a particular way. In the
case of Kalidasa, whether we do it in
1960 or 1961 or 1962 or 1983 does not
matter very much. If he could hawe
walted some two thousand years for
this academy, I am sure neither his
reputation nor his standing nor  this
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fame nor the regard of the Indian
people for the wonderful contributions
which he has made to the unification
of the Indian people would become
less. If we forget other things, we
have, in Kalidasa, perhaps, the first
mynoptic view of India. As you read
the Meghaduta, you will see that the
cloud goes over the whole of India
describing the landscape, describing
the important cities and describing the
characteristics of the people and
dencribiog the features of the country.
The genius of India is distilled into
this magnificent poem, Well, a man
who has written a poem like that does
wot really require any wvisible embodi-
=ent. All the same, as [ sald, we
vall have the visible embodiment.
Te year is immaterial In his case.

.nl\nutShakw,itm-H...

giri Radhelal Vyas: May [ just ask
ons question? My point was that the
scheme should be sponsored by the
Central Government themselves.

Shri Humayan Kabir: About Shake-
speare, it was said:

“Others abide our question; thou
art free”. 1 think certainly the =ame
thing can be =said about Kalidasa also.
namely:

“Others abide our question; thou
art free”. There was no Shakespeare
memorial; there is only a theatre, a
Shakespearce theatre built by local
people, but not funetioning as a State
organisation.

Shri Tangamani: But the Shake
speare festival goes on,

Shri Mumaynn Kablr: The Shake-
spearc festival goes on through the
enthusiasm of hundreds of Shakes-
poare's admirers throughout the
world.

An Hon. Member: It is done by the
Shakespeare Society.

Shri Humayun Kabir: My hon
friend made orte very Mteresting sug-
gestion about museums in Important
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places. That is a suggestion which 1
shall examine further, I would not
like to comment on that at this stage.
But we shall see, if there are not some
kinds of museumns already there, it
may be a very good idea to have
something of that kind, but 1 think
he will remember that so far as at
least one of the places is concerned,
namely Allahabad, there is a  very
good museum there, and the museum
can be further developed.

I think my hon. friend S8hri C. R
Pattabhai Raman referred to  the
National Bibliography and the sup-
posed discord belween Hinduiam and
Brahminism, These classifications are
not made by me or by my Ministry,
but by the Bibliography experts who
are there, | can only guess and
hazard an explanstion. They have
probably made this distinction on the
basis that before the age of the
Buddha, there was a particular kind
of attitude towards these religious and
philosophical problems. After Bud-
dhism spread throughout India, and
when there was the revival of
Hinduism later on. there were certain
changes in the character of the reli-
gions, and, therefore, a general broad
distinction is made between the
carlier works of the Upanishads and
the Vedas and the later works such as
the Bhagavata and the Puranss. It
may be on that basis, but in any case.
1 em not competent to go into these
in any detail, and 1 shall communicate
the suggestions of my hon. friend to
the people who are in charge,

Many references were made to the
Rameshwaram temple, There is no
doubt whatever that it is one of the
most magnificent monuments in India,
but it is also & live temple, and not
merely that, it has a temple trust
also, and that temple trust, we have
been advised, is not exactly poor. We
have offered advice, and we are also
discussing with the Madras Govern-
ment what may be the best method in
which we can help. We certainly
want to help, but what form that help
will take, what kind of assistance it
will be will depend on the decisl
arrived at after the discussions bet-
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ween the temple trust, the Madras
Government and the Department of
Archaeology have been completed

There was onc point made by my
young friend, Shri Aurcbindo Ghosal.
He was rather disturbed by the facl
that therc is red-tapism and struggle
between the young and the old so far
o the scientists are concerned, I have
given some indication of the way in
which we are trylng to cut red-tape,
but some red-tape there will always
be, There has been some red-tape
from the beginning of the world, and
when any organisation becomes big,
especially when it is run on more or
less democratic lines, a certain amount
cof red-tapism is unavoidable. An
individual who is not responsible to
anybody else can take any declsion he
likes without consulting anybody. He
just takes the decision and forgets
about it. Those who come after him—
if they are equally irrespensible in
this technical sense, in the sense thal
they are not responsible to anybody
also, but responsible only to them-
selves—will also take any decision
that they like, Bul in a democracy
and especially in a large organisation
when anybody who takes any decision
has to answer for his actions, as I am
now trying to answer to Parliament,
and as happens at every level, he has
also to have some record. Human
memory is not infallible, and especial-
Iy when Ministers are changing,
otficers are changing. bureaucrats are
chunging, unless there is something on
record, people who come afterwards
muy not be able to understand at all
why a decision was taken or may not
be uble to follow the total implica-
tions of a decision.

Thercfore, T am alruid some red-
tapism is inescapable in any large
organisation, espetially if that organi-
sation iz run on democratic lines. But
I agree with my hon. friend that this
«hould be at a minimum. The rules
and rcgulations and red-tape what-
ever it may be are for the purpose of
corrying forward our work, The work
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should not suffer because of these
regulations,

Shri Eallka Singh: Red-tape s
different from red-tapism.

Shri Humayan Kabir: He then
zeterred to the fact that the number
of stodents in  arts colleges have
ucreased. This is certainly a fact and
it is, again, easy to understand
Though it does not strictly concern
me, the explanation is very simple.
When you have an immense increase
in elementary education, when you
have a very great increase in secr
dary education, when you have &0
increase in the proportion of pePl®
who want to go in for higher egica~
tion, it is inevitable that there wil be
in the beginning an increase o
humanities side rather than or B¢
science or technological side jecause
uf the poverty of the country &
technical college or engine¥ing
college costs at least Rs, 50 lakhs @
good science college costs somethiE
like Rs. 10—15 lakhs. A polytechn'®
costs Rs. 17 lakhs to Rs 18 lakhs
1 think an arts college can be started
with less than Rs. 1 lakh. (An Hom.
Member: Housed in cottages). To
meel this great desire for higher
education, you cannot, immediately
provide the facilities on the techno-
logical and scientific side. There is
bound {0 be some increase in the
beginning on the side of humanmities

| would also say that you cannot
provide a place in a technical insti-
tute for every one who wants to come
., My hon friend mentioned that
there were 4,000 applications to the
Indian Institute of Tachnology ana
only 800 could be taken in. These
were the figures he gave, My own

recollection is that these figures
are  wrong We do not take
800 every year in thas

institute. I think we take about 350,
but I speak subject to correction. In
any cace, if there are 4,000 applica-
tions, you cannot take 4,000 people.
You do not want to create a surplus
of highly trained engineers who will
have no work.
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I have told the House already of
the great expansion that has taken
place in engineering and technological
education. We have already almost
doubled the flgure which was origi-
nally the target set to be achieved
at the end of the Second Plan period.
The original target was something
like 6,000. In 1959, we have admitted
11,000 in the first degree courses; in
the case of polytechnics, the target
was a little over 10,000; we have
admitted about 21,000 in 1859. There-
fore, expansion has taken place at a
rate which, I think, compare: with
the rate anywhere in the world. 1
am sure my hon. friend would not
like that we should expand still
further and in that way weaken the
technological institutions. We are
short of teachers, we are short of
equipment and we are short of
material, and we will go on as fast as
we can consistent with these things.

Now, about research scholarships.
1 have already stated that scholar-
ships ang fellowships have no limit.
Anyone who is qualified can get the
scholarship.

1 now come to my hen. friend Shri
Banerjee. I know he is very much
interested in the Survey of India; and
I know he is also concerned about the
non-recognition of the union of the
Survey of India. He allo knows the
reason; and he gave it to the House
himself. The union has not satisfled
the minimum conditions laid down
by the Home Ministry; and he him-
self was fair enough to say that it
does not depend on me alone but
depends on = decision which the
Government of India, as a whole
takes, and in which the major part
ha to be taken by the Home Minis-
try. Perhaps, the greatest service he
can render to that union would be to
dissociate himself from that union, as
it is one of the obstacles as he him-
self said. He himself said that he
would be willing to resign when the
union is recognised. He knows the
regulation that so Jong as he is the
President or Chairman of that union,
that union cannot be recognised.

47 (Ai) LS, —9,
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Thercfore, if he wantg the union to
be recognised, he should not bargun
or lay down any other condition. If
he takes the first step and dissociates
himself from that union, the next step
will follow in due course as I have
said earlier (Interruption). I do
not yield.

Mr. Deputy-Speaker: The hon.
Minister is In possession of the House
and he does not yield. I cannot ask
him to sit down.

Shri Humayun Kablir: [ have
written to Shri Banerjee also. The
moment the conditions are satisfled,
there will be no difficulty about re-
cognition of the union. But 1 must
respectfully submit that I am not
prepared to waive the condition or
make any alteration in favour of any
one union.

My hon. friend referred to depari-
menta] leave of the people who work
in the Survey of India, He knows,
perhaps better than many people in
this House, that these people are
given departmental leave because the
only alternative Is that they would
otherwise be retrenched or treated
as casual labour. The nature of the
survey is such that there is enough
work only for 4 or 5 months in the
year, and for certain periods work
cannot be carried on. Therefore, the
two alternatives were either to con-
tinue to keep these people on the pay
roll and give them deparimental leave
which also counts for pension or to
employ them every year as casual
workers. While they are on depart-
menta] Jeave the whole period counts
towards pension. If they are employ-
ed as casual workers they sre not
entitled to any of the rights or privi-
leges to which they are entitled at
present. 1 think this is a position,
which, from the nature of the work,
cannot be altered. 1If, howcver, &
situation ghould develop where the
Survey can ecmploy all of them,
throughout the year, I shall, certainly,
be prepared o consider it. But, till
that time arrives, I am sure, my bon.
friends would themselves object If
public funds are wasted or spenit on
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pay to people for doing nothing. 1
am sure there would be questions in
Parliament why so many people sit
idle for several months and are given
full salaries without doing any work.

Then, there is the question of
tenders for projects by the National
Physical Laboratory. 1 think I men-
tioned it earlier that we have receiv-
ed some allegations. They will be
examined angd if there is anything in
any of these allegations, we shall
certainly take action. But 1 would
also like to urge upon my hon. friends
to remember that not everything that
is sald is correct. 1 do not also say
that people who come and make com-
plaints to hon. Members are always
doing so in a mala fide spirit. It Is
not that. But, everyone Jooks at a
particular case from his own point of
view. He is not the best judge of his
own case. He presents one side of the
case. Agaipn and agein it hes happen-
ed that when hon. Members have
written to me about a particular topic
and 1 have examined the matter and
given them the full picture, they
have admitted that they had heard
only one side of the casc and now
that the two sides of the case have
been presented, though they did mot
in every case accept my finding, they
had agreed that there was a case for
what I have said. 1 do not make any
greater claim.,

Then, there arc ten points raised
by my hon. friend, Shri Tangamanl.
He spoke about the Akademies. 1
have already dealt with them. He
asked how books were selected for
prizes. He scemed 1o be a little
perturbed that one of the books of
Rajaji had reccived prize. The whole
House knows that there js no politi-
cal reason whatever why the Gov-
ernment of India should give a big
prize to Rajaji. But here was a book
which had been acclaimed by dis-
tinguished critics in Tamil as an out-
standing work, a book, which we were
told had set a new record so far as
the sale of an Indian publication s
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concerned. We were told that abou!
100,000 copies were sold in one year;
we were told that his style of prose
was an original contribution. My hon.
friend asked me if a translation could
be original. 1 would ask him to con-
sider that question himself. Are not
some (ranslations original creations?
‘Why is it that Tulsidas is the greatest
poet in Hindi? On this analogy it is
a translation. He himself admitted
that Rajaji's was not a litera] trans-
lation but an adeptation. He himself
admitted that it was an interpreta-
tion. If it is an adaptation and inter-
pretation, it is no longer a literal
translation, If Tulsidas can be =&
great poet in Hindi—I do not know
Tamil; I am not a scholar in Tamil—
and if Rajaji has written a good book,
his book can be an original contribu-
tion, even (hough it is based on
Valmiki Ramayanam . . (Inter-
rTuption).

Bhri Kallka Biogh: Like Kalidas,
Rajaji does not require recognition.

Bhri Humayun Kabir: Then, there
is the question of a translation by a
friend of my hon. friend of the 1,001
Nights. Beyond the fact that this
gentleman is a friend of my hon.
friend, 1 do not know anything about
his literary prelensions. As I said, T
do not know Tamil, Whenever any
book comes to us, we send it to the
Tamil advisory body In which some
of the most well known Tamil writers
and critics of today are represented.
It this sdvisory body says that a book
it geod, we accept it. If it says that
a8 book is bad, whatever may be my
personal  feclings in  the matter
(because 1 can have no opinion in
the matter) we accept that. There-
fore, If this particular translation was
not approved by the advisory body,
1 am helpless.

My hon. friend also referred to
Rs. 50 lakhs for the scheme of Dr.
Altekar. My hon. friend knows and
the House knows and I know that
Rs. 50 lakhs would not be available
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for one single project of archaeology,
however important that may be. I
do not also think it necessary because,
as I indicated earlicr, the major work
in determining the broad outline of
the Harappan culture so far as
excavations are concerned is more or
less complete. Now remains the
period of assessment and then comes
the phase of interpretation and the
phase of correlating it with the
Egyptian and other cultures. That
process has started. As soon as that
process is completed it will again be
placed before this House and before
the world of scholarship.

An hon. friend referred to the pub-
lications of the Department of
Archaeology, and said that they were
not up-to-date. I do not know who
gave him this information. I have in
front of me a report which was con-
sidered several months ago, of Indian
Archaeology, 1958-50. We discussed
this at Bhubhaneshwar in September-
October jast. 1f the report for 1958-50
is awvailable by September-October,
1959, I mam sure no hon. Member
can say that we are behind hand in
the publication of this report. In
fact, the Advisory Board on Archaeo-
logy, in which al] the universities are
represented, has complemented the
department for , bringing out this
publication up-to-date.

Finally, the India Office Library.
This has been referred to by a num-
ber of hon. friends and 1 agree with
them entirely that this matter should
be settled as early as possible. I told
the House last year that there were
discussions at apn official jevel and also
at ministerial level in 1955. Later,
there were no formal discussion, but
the maiter was brought up several
times. When Mr. Macmillan, the
British Prime Minister came to India,
he wag also asked questions on this
subject. We have always taken this
position, and we stick lo that position,
that the British Government have not
replied to our letter for the simple
reason that they have no reply. 1If
they had any legal case they certainly
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would have said that “this is our case
and these are the points on which
we basc our arguments.” Because
they have no arguments they have
kept quiel: and becawse the library
happens to be in their possession,
they are sticking to it

One major devclopment has taken
place since I spoke on this subject in
this House last year. In the past, the
British, apart from silence, had
another argument, namely, “Do India
and Pakistan agree about the diposal
of the library?” Even that argu-
ment no longer exists and so far ad
the British Government is concerned,
we have come to a complete agree-
ment with Pakistan, and an identical
note has been presented jointly by
India and Pakistan.

An Hoa, Member: When?

Shri Humayun Kabir: T forget the
exact date. Perhaps it was some time
in September, October or November,
1859. They asked for some time. T
think it must have been in Septem-
ber because 1t was just before their
elections. T have to check it up. But
I think it was round about the British
alections. They said that the reply
would be delaved. They did not give
any reason. But we could understand
it. On the eve ®f elections no Gov-
srnment would like to make any
rommitment about a thing which is
likely to arouse feelings in different
varts of the country. Now that the
elections are over, we are pursuing
the matter. 1 am happy to say that
any step that we take in this matter
will be a joint one, a joint demand
by India and Pakistan for the return
of the library to the ownership of
India and Pakistan—the retumn of the
library of which they are the right-
ful awners

A T said, the British Government
did nut have sny argument. If thev
had, they would have used It. And
they have Tost the ons pretext they
had till now, namely, the differences
between India ang Pakistan, We will
be able to pursue the case more
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vigorously, now that that obstacle has
now beep removed, and get back the
ownership of the library as soon as
we can.

Hon. Members will also realise that
this 1s a subject about which we can
only have discussion and negotiations.
You cannot take any other action in
a cultural matter! And, indeed, even
negotiations have to be cultured. You
cannot go in any other way. But
we shall certainly adopt any measures
that are available and if the methods
which we have followed til] now do
not prove successful, we shall have
to examine what other cultured,
civilised and friendly methods we
might devise in order to get back the
library which belongs to us.

Shri 8. M. Banerjee: On a point
of personal explanation.

Mr. Deputy-Speaker: Nothing has
been said against him so as to require
any personal explanation,

Shri 5. M. Banerjee: On a point of
clarification, Sir; not an explanation.

Mr. Deputy-Speaker: We have had
a detaileq reply.

Shri 8. M. Banerjee: Just one
minute, The hon. Minister stated that
because I was an outsider, the union
was not being recognised. The facts
of the case are not like that. The
same question was raised in connec-
tion with the C.S.LR. employees’
union. The hon. Minister, 1T think,
remembers it. 1 resigned as an out-
sider, but still that union has not
been recognised.
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Mr. Deputy-Speaker: If he resigns,
here, both would be recognised!

Shri S. M. Banerjee: Then, from
this place, from the Parliament
itself —(Interruptions).

Mr. Deputy-Speaker: The hon.
Minister has given the answer that
rules cannot be changed. Then he
advised the hon. Member to reaign.
(Laughter). Have I to put any cut
motion to the vote separately?—No. 1
shall now put all the cut motions to
the vote of the House.

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The gquestion

is.

“That the respective sums not
exceeding the amount shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1961, in respect of
the heads of demands entered In
the second column thercof against
Demands Nos. 73 to 79 and 128
relating to the Ministry of
Scientific Research and Cultural
Affairs.”

The motion was adopted.

1825 hrs. .

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 30, 1960/Chaitra 10, 1882
(Saka).



8551

DAILY DIGEST

[Monday, March 28, 1960/Chaitra ®, 1882 (Saka))

WRITTEN ANSWERS TO
QUESTIONS—contd,

ORAL ANSWERS TO QUES-
TIONS

B2R71—"326
5.Q. Sub:ect CoLumns
No.
1120 American Maize Seed for
Punjab . . . 8aB87—92
1121 Inaccessible Area Com
mittee . . B293—0%
1122 Birdand Co. . . Bags—g8
1123 Special Police Embluh-
mentinP&T .
1129 Theft of Telegraph wire . 8299- 8302
1126 West Bengal River Science
Institute, Haringhats . 8:02-03
1132 Reserved vacancies for
S.C.and S.T. on Rail-
wWays . + B304—08
1134 Nmomll-]nghwuyNo.?. 8308-—10
1137 Dust-storm in Delhi 8310-11
1138 Price of sugarcane . . R312—16
1139 Quality of Medicines . 8317—19
1140 Levy of flood cess in
Delhi . . 8319-20
1142 Robhery in  Moradabad-
Delhi Passenger Train 8320-21
1143  Castiron sleepers . . Bizr—23
1145 Irwin Hospital, Delhi . 8324-25
1146 Delay in recruitment on
Railways 8323-26
RITTEN ANSWERS TO
QUEST IONS . B . Bazh 66
5.Q.
No.
1124 World Agriculture Fair . 8326
1125 Death due to m:lopun
Injection . Baa7
1127 Looting of mwh md
Iornen nn Delhi- Aliutlt
level crosings 8327-28
1128 Congcrete  sleepers l'ot
Railways . . 8128
1130 Chambal Project 8328
1131 Drinking water supply in
Delhi . B . 8328-29
1133 Dakota-Glider collision . 8329
1135  Railway ftaff quarters . 8329-30
1136 Water rates . 8330
1141 Bridgesin Andha Pudnh 8331
1144 Supply of foodgrains to
n Calcutta . B « B331-82
U.S.Q.
No.
1486  Separate Railway Zome . R3,2

1487 ~ Annual " consumption of
atta etc. . . .

8332-33

U.s.Q.

No.
1488
1489
1490

1491
1492

1493
1494

1495
1496

1497

1498
1499
1500

1501
1502

1504
1505

1506
1507
1508

1509
isie

1511
1512
1513
1514

1518
1516
1517

1518
1519

Subject

Betel leaves . .
SnneRgnmdeﬂLngSchme
New swion buildings on
the N. Railway . .
Overbridge at Shakurbasti
tion Development
“Eys and Means funds
Inland Water Transport
Committee. . u
Porton western bank of
Hooghly .
Gradation of foodgrains .
Building for public health
ineering in utta
bridge  between
Sankrail and Andul
(S.E. Railway) .
U.K. equipment for Re-
search Station, Poona .
Overbridge at  Sidhpur
station .
Overbridge at Mlhhuhl-

bad station B .
Under-bridge at Warangal
Darrakal station

Seed farms in  Himachsl
Livestock in Himachal
Pradesh . . .

Landless labourers in

State .

Fertilizers for Assam
Issue of Seeds Y
Dwelomnzm of trout in

imachal Pradesh

Pnnchlyus in Hlmchll .
Pradesh

Road Dum in ﬂ.pﬂl]l
Town . .
Book stalls on Rnlw-ys
Post offices .
National Savings Schemt
Railway Testing and Re-
scarch Centre, Lucknow
Derailment near Khurma-
bad road stat ' '
Andamans Forest Depart-
ment . . .
Andamans Forests . y
Railway Bridge, Malda

Payment of bills to con-
ractors . . &
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CoLumns
§333-34
8334

8334-35
8315

8335-36
8336

8336-37
8337

R337
B337-38
8338

8338-39

8339
8339-40
B340

8340-41
B341-42

8342-43
BI43-44
8343

8343-44
R344-45

B34s
R345-46
8346
#8346

8347
8347-48

8348
8348-49
8340

£350
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.sQ. Subject CorLumns
No.

1520 Unauthorised land reclama-
tion in Delhi . . Biso-s1'9
1521 Quarters for workers of
Chittaranjan  Locomo-
tive Works . ' . 8351

1522 Tubewells . . 8351—13
1523 Hindi Translation of Rail-

way Codes . . « B353-54
1524 Hindi equivalents of re-
chnical Railway terms . 8354

1525 Portand Shipping Statistics

Committee . . . 8ass
1526 National Projects Con-

struction Corporation . B355-56
1527 Anti-Locust Department . 8356-57
1528 Chinese Method of paddy

cultivation . B - B357-58
1529 Lighthouse at Etimaga . 8358
1530 Community development

works in Tripura . . 8358
1531 Accommodation for Gram

Sewaks

at Mashobra (H.P.) . 8350
1532 Food preservation industry 83:9-60
1533 National and Swute High-

ways in Himachal Pra-

desh . . . 8360
1534 Key village schemes in

Izm ‘hal Pradesh . 8360-61
1535 Manufacture of Tele-

printers . . 8361
1536 Importedwoodcnsbepcn B361-62
1537 Mpobile wvan dispensaries

in Himachal Pradesh . B362
1538 Hospitals in  Himachal
: Pradesh . . . 8362-63
1539 Training for WNurses and
Midwives in Himachal
Pradesh . P . B3b3-64
1540 Doctors in Himachal Pra-
desh . . " « 836465

1541 Jorbagh Telephone Ex-
change, New Delhi . B365-66

PAPERS L.AID ON THE

TABLE f 836869

1) A cop ofthcﬂudmﬂm-
¢ Elltelﬂ the Damodar Valley

) of Section of the

amodar Valley ion
Act, 1948,

(2) A copy of Notification No,

I'-‘ 32 (sw -M&PH, m

PAPERS LAID ON THE
TABLE—con!d.

the 215t January, 1960, under
sub-section (3) of Section 24
of the Prevention of Food of
Adultcration Act, 1954, mak-
ing certain amendments to
the Delhi Prevention of
Fm;l Adulterration Rules,
1956.

.3) A copy of Notification No.,
5.0. 432 dated the 20th Feb-
ruary, 1960 issued under sub-
section (2) of Section 8 of
the Madras Port Trust Act,
1905.

(4) A ml{gﬂ uc]l of the fc's

() Repont of the working
group on evaluation of
Progress of Handicraft
Industrics during  the
Second Five Year Plan.

(i) Ewvaluation Report
of the working group on
Sericuliure Industry.

REPORT OF ESTIMATES
COMMITTEE PRESEN-
TED.

Seventy-ninth Report was pre-
sented.

REPORT OF PUBLIC AC-
COUNTS COMMITTEE
PRESENTED .

‘Twenty-fifth Report was pre-
sented.

REPORT OF JOINT COM.

MITTEE PRESENTED .

Shri C. P.. P-mbhi P:fnahn
he Report the

oint Commlttcc on the
Practitioners Bill, 1959

ELECTION TO COMMITTEE

The Minister of Agricutture
(Dr.P.S. Deshmukh) moved
for clecion of members
from the Members
of Lok Sabha to be members
of the National Food and

Organisation
Agﬂﬂllmﬂlmcm“' The
motion was adopred. . 5
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CoLumns

8369

8369

8369-70

$370
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BILLS INTRODUCED . R371-72
{1) The Bombay Reorganisa-
uon Bill, 1960.
(2) The Religinus Trusts Bill,
1960.
RESOLUTION ADOPTED . 8372—8402

The Prime Minister and Mi-
nister of External Affairs
(Shri Jawaharlal Nchru)
moved the  Resolution
re: Police Firing at Sharpe-
ville in South Africa. After
some discussion the Reso-
lution was adopted and the
Members stood in silence for
& minute to express their
sorrow at the incidents.

8556

CoLumMNns

DEMANDS FOR GRANTS . 8403—8550

Discussion on Demands for
Grants in respect of the Mi-
nistry of Scientific Research
and Cultural Affairs com-
menced and concluded. The
demands were voted in full.

AGENDA FOR WEDNESDAY,
MARCH 30, mo;cmwm
1081882, (SAKA)—

Discussion on  Demands for

Grants in res| of the Mi-
nistry of and
Indust and voting of the

De 5.
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